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LOK SABHA DEBATES

LOK SABHA

———

Wednesday, March 10, 1967/Phalguna
20, 1897 (Saka)

The Lok Sabha met at Elevern of the
Clock

[MR. SPEAKER in the Chair]

ORAL ANSWERS TO QUESTION

Funds receiveq by a Charitable
Society from abroad

*41, SHR] BHOGENDRA JHA: Wil
the Minister of HOME AFFAIRS
be pleased to state:

(a) whether certain ‘charitable
society’ has been receiving huge amo-
unts of money from countries interest-
ed in destabilisation effortg in India,
as reported in some daily papers dat-
ed 8th February, 1976;

(b) whether large parts of the amo-
unts received by :h2 society from
abroad were spent in illega] economic
and political activities by persons
working for overthrow of democratic
set up in the country; and

(¢) if so, the facts thereof?

THE MINISTER OF HOME
AFFAIRS (SHRI K. BRAHMA.
NANDA REDDY): (a) to (c). Presum-
ably the reference is to the news report
in the Hindustan Times of the 8th
February 1976. The organisation
mentioneqd therein is a registered
society by name AVARD (Association
of Volunfary Agencies for Rura] Deve-
lopment). On receiving information
about its alleged failure to shew in its
2689 LS—1
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accounts the money received from
foreign agencies for its avowed objec-
tives and mis-utilisation of its funds
for non-cnaritable purposes unconnect-
ed with the objectives of the Society,
Income ‘Tax authorities conducted
searches on the 5th February. 1976, at
the business/iesideuiial premises of
this society and some of its office
bearers in Delhi and Bihar. The
account books and other documents of
the society which were seized during
the search operationg are under scru-
tiny. Investigations are in progress to
ascertain the sources, nature of receipt
and application of funds which the
organisation has obtained from foreign
agencies.

SHRT BHOGENDRA JHA: Sir, the
reply is as unsatisfactory as the ques-
tion is pertinent and important. We
have been hearing from the Prime
Minister herself as to how some
foreign agencies interested in de-
stabilising our system had been spend-
ing money in India and here it is
related to a matter that large aioun.s
have been received by individuals and
organisations which have been busy
in large-scale violence and in the dis-
ruption of political system itself in the
name of total revolution. The more
serious objection is that in the name
of several business concerns these
moneys have been received and de-
posited to the tune of Rs. 18 lakh as
fixeq deposit, This cannot be in the
nature of an expenditure by any
charitakle organisation. In this con-
text I would like to know from the
hon. Minister which are these foreign
agencies and what are their character,
whether they have been associated
with the CIA or its subsidiaries,
which have been sending this amount,
which are the individuals, whether
they are in Muzaffarpur, Monzhyr and
other parts of Bihar and Delhi who
have been engaged in the demand ior



3 Oral Answers

dissolution of the Assembly, for dis-
solution of Lok Sabha and compelling
the members of the Siate legislatures
and Lok Sabha to resign? I would like
to know the details.

SHRI K. BRAHMANANDA EKEDDY:
My answer must relate to the quesuon.
I cannot give whatever answer I would
like to give. It must specifically re-
fer to the question. ‘The members of
the executive committee of this orga-
nisation which is calleq AVARD were
elected in January 73. The President
is Shri Jaiprakash Narain, Vice-Presi.
dent Shri Radhakrishna, Treasurer
Shri Rajeshwar Patel and General
Secretary Shri A, C. Sen. The mem.
bers of the executive commitlee are
Sarva Shri Bhalbhadra Prasad, A. C.
Jain, T. C. Bhuskade, K D. Gangrade,
Mathura Prasad Singh, Kalipada Das,
Tripurari Saran and Sugata Dasgupta.

The main foreign sources for this
organisation are the USAID and morta
particularly a West German Organisa-
tion called Protestants Central Agency
for Development Aid. After the
search, from the account books relat-
ing to one institution in Jamui office
in Bihar, it was detected that Rs.
68.64 lakhs were credited in the cash
book and disbursed. How it has been
ufilised, where it was sent, ete. is being
investigated by the income-tax officers.
There is another item of over Rs, 2
lakhs which has been received. accord-
ing to one of the members of the ex-
ecutive committee, Mr, Sen. It is aisu
true that about Rs. 18 lakhs are in fix-
ed deposits. 'This agency has income-
tax exemption, having been an organi-
sation originally intended for doing
some rural development work. It has
also been noticed that for some time
past they have not been sending the
necessary accounts.

SHR] BHOGENDRA JHA: It is un-
fortunate that while the Finance
Ministry and the income-tax depart-
ment have been busy, the Home
Ministry has been sitting idle. It is
giving a ceriificate that this ageney
AVARD has been busy doing some
development work.
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SHRI K, BRAHMANANDA REDDY:
What is it that you are talking? I did
not say that.

SHRI BHOGENDRA JHA: You
said, it was deoing some development
work. Perhaps the Home Minister 1s
not aware that in Bihar several thou-
sands of persons have been under re-
gular pay—a minimum of Rs. 200 per
month even at block level—and they
have been the forces which have been
engaged indisruption and dislocation of
normal political, economic and acade-
mic life in Bihar during the last 12
years. It is very pertinent that this
executive committee with Shri Jaipra-
kash Narain as President was formed
in 1974 and from 18th March 1974 all
this trouble startedq from which we
could not have been saved but for the
emergency. Otherwise, I do not think
I would have been here to put this
guestion and the hon. minister would
have been here io reply to it, So, on
such a great issue, I would like t9
know whether the Mlinister is aware
that these funds were cnly Rs. 64
crores, which wsre deposi*ed. T wovld
like fo know the exact amount which
was received through various sources
and the various business houses men-
tioned here. What are their tmames?
Do those business houses have direct
relations with other foreign agencies
in West Germany and U.SA. Are
those very sources in West Germany
and US.A. which have been attacking
our democracy, attacking our govern-
ment and the Prime Minister in parti-
cular through radio and Press, also the
Press magnates in those countries? I
would like to know whether racipients
of this monrey, upio the lowast level,
have been caught hold of by the
Ministry of Home Affairs and as w
what steps that Minisiry is going to
take. In that report of 8th February,
it was also mentioned that several
bank lockers have also been seized.
What are the contents of those lock-
ers? In particular, in regarg to the
persons who have been associated with
it in Bihar and Delhi including those
who demanded revolt in the Army, and
the Police ete., was this amount spent
in this work also?
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SHRI K. BRAHMANANDA REDDY:
It has come to light that a part of
these funds have not been utilized for
the purposes for which this institution
was intended. It has come to owotice
that some of these funds have been
misutilized. In what marner and
how, and all that is a matter for
further investigation. So far as some
friends being in receipt of =some
moneys from these organisations or
their branches is concerned, 1 have,
just now, no information. I will check
it up.

SHRI BHOGENDRA JHA: Are the
foreign agencies in USA the same as
those owning newspapers?

MR. SPEAKER: He is investigating
that also.

Do the
contact

SHRI BHOGENDRA JHA:
business houses have direcg
with the foreign agencies?

MR. SPEAKER: Do the Government
have any information on their con-
tacts with foreign businesg houses?

SHRI K. BRAHMANANDA REDDY:
That is far too general a question; I
mean what are those business agercies
and what are their contacts. It is not
a question concerning these matters.

SHRI PRIYA RANJAN DAS
,MUNSI: Only the other day, in con-
“nection with a Question concerning the
Finance Ministry, the madam Minister
» Shrimati Sushila Rohatgi answered
very rightly about the functioning of
the agencies, which should be in ‘he
knowledge of the Home Ministry and
not in the knowledge of the Finance
Ministry. On an earlier occasion also,
ihe then Home Minister, Mr. Dikshit
had rightly replied that dollarg were
being received by some organizations
in the name of family planning. by
~World Assembly of Youth. I would
like to know from the hon, Minister
whether he has taken spenific care,
immediately after the Emergency, to
find out the activities of these organi-
zations, viz.
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Youtﬁ and its branches in India,
Indian Association of Youth and ithe
World University Service.

MR. SPEAKER: I think it is not a
guestion relating to this.

SHRI FRIYA RANJAN DAS
MUNSI: Let me finish, Sir. After 1
complete, you can decide,

ME. SPEAKER: Please sit gqovwn. I
will tell you. This quesiion relates to
a particular society. If you have
questions on supplementaries, you czn
refer to them. You can raiss any
nther general matters separaiely,

SHRI PRIYA RANJAN DAF
MUNSI: You can rule it our, Sir. 1
don’t mind; but let me put the question.
The World University Service has
been operating in the name of charit-
able activities among the students in
spite of the Emergency in this country;
ang during the last week, they have
been organizing their functions in the
University of Calcutta, within the
knowledge of the Governmen‘ and of
the Home Ministry. They are not
registered. They are opposing emer-
gency; they are criticizing everything
and they say that they are doing
charifable activities and disiributing
books among the students. [ think,
Sir, I apprehend that they are also
connected with such charitable organi-
zations; and Government of India
should take care of this, Only this is
my submission. Does the Minisier
know it? If he does not, he should
take care of it and investigate into the
matter. I mean the World University
Service.

MR. SPEAKER: You can answer
about the relationship between the
World University Service funds and
this organisation.

SHRI K, BRAHMANANDA REDDY:
There are several agencies which have
been receiving money from this orga-
nisation. In fact, I have answered one
question and said that in Orissa the
Sarvodaya Mandal has received over
Rs. 64,000/-. There are other institu-
tions as well which have received
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money. That is why I om glad that
only yesterday the Rajya Ssbha passed
the Foreign Money (Regulation) Bll
It is a very necessary Bill,

SHRI BHOGENDRA JilA: So, you
were inactive till now becausc of lack
of regulation? Jg it so?

MR, SPEAKER': The Minister should
not get disiracied by these intcrrup-
tions. He should continue his reply.

SHRI K. BRAHMANANDA REDDY:
I agree with you that I anouli not get
distracted. Shri Bhogendra Jha must
understand that the mmflow of oreign
money into India i1s not repulated or
controfled. Any amount of mcney
can come lo any organisation or indivi-
dual, either through a -heque or bank
draft or iy some ciher wav. We felt
that i was necessary for us to regulae
the remittance of foreign mourey  to
India. 1 have mformatior that
through some missionaries, religious
institutions and others, creres of TULPES
are being remitted to Tndia. I have
information 1o show that in the preced-
ing years, especially in the years 1972-
74 Rs, 31 crores have been renutied to
India in various ways by miss onaries
and religious and other inslitutions.
When this Bill becomes law, the Gov-
ernment will have the pcwer ‘o 1egu-
late the inflow of fureimn . ney  and
know wherefrom it is coming, how it
is emanating, how it is a:counted for,
how it is utilized, whether it is proper-
Iy utilized and so on, so that there will
be sufficient control over them.

SHRI R. 8. PANDEY. The Home
Minister has given the jinformation
thut JP is the President of this parti-
cular charifable society May 1 know
how many sccieties are in existcnce in
India, with which JP is associated,
which have received money from
abroad” Sccondly, a charge wus
levelled on the floor of :he House thai
money has been rereivel by  these
organisations from China. 1Is the
Home Minister vigilant enough about
the foreign money which is operat-
ing through these political, social
and charitable institutions?
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SHRI KX BRAHMANANDA REDDY:
Whenever we get any information from
intelligence sources about receipt of
foreign money by Indian Institutions,
we necessarily keep trark of them.
But, as I have submitted just now,
Government have no power even to
regulate the money that is being
received from abroad.

Vigilance cases pending with Vigi-
lance Deparimenty

"42. SHRI H. N. MUKERJEE;
Wil the PRIME MINISTER be pleased
to state:

(2) how muny cases are still lying
with Vigilence departments to be
disposed of,

{b) how many vigilance cases were
disposed of in 1973-74, 1974-75 and
1975-76- and

{c) the main findings of these cases?

THE DEPUTY MI(NISIER iN {HE
MINISTRY OF HOME AFFAIRS
(SHRI F. H. MOHSIN)® (a) to (¢). A
statement 1s placed on the Takle of
the House. [Placed in Library. See
No. LT-10348/76]. It gives the requi-
site information for the years 1973-74
and 1974-75, in respect of the vigiance
cases against  Central Government
emplnyees.

Information for the year 1973.76 is
presenily not available. It will be in-
cluded in the next Annual Report of
the Central Vigilance Commission,
which will be laid before Parliament
in the nomal course.

SHRI H, N. MUKERJEE: Apart
from the rather undesirahle fact that
the number nf cases pending at the
end of the vear has wnereazed {rom
1973-74 to 1974-75—1 need not quote
the exact figures—and uapart frum ihe
question of the lardy disposal of the
vigilance cases, may I know how it is
that, in spite of the report in the
pepers of Government decision to
compulsorily retire officlals with a
bad reputation. even thnugh no cases
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are pending against them, the number
af those who have been vompulsorily
retired is extremely low and that in
the case of Gazetted othvers naly two
were compulsorily ret.red in 1973-T4
and only five in 1974.75 even though
the number of cases uncet invesliga-
lion was very large?

SHRI F. H. MOHSIN- I* is true that
there is a slight increas: in the pend-
ing cases, compared to  1973-T4 In
1973-74 it was 5,708 and in i974-75 it
is 5026. But steps .aave been taken
to see that the delay is minimised in
taking disciplinary precceedings. 1
might siate that since the majorily of
cases, by the nature of things, are
against{ the mon.gazetied staff, as will
be seen from the staten.ent, in which
outside agencies Like the Central Vigi-
lance Commission ang tka UPSC do
not come into the picture, the proces-
sing of <uch cas's is more or less
wholly under the contro} of the el
plinary authorities of the ronceined
departments. Meanwh le. invhuctions
have heen 1ssued o1 the 24th Jinu ry
1976 to the Chiel V ulamie Otloas,
indirating that the premmrmury +on-
quiries mto allegarion- which were
investigated by the CBI should be
ordinarily got comp'ed within three
months and that the per:iod of ch 1ge
sheeting and submiss:ion of the 1cport
of the enquiry commi‘'ee shouaid mot
normally exceed six months and (hat
cases which get delayed at any stame
beyond the period sty alated for that
stage should he put un to the nex:
higher officer with « «tatement of
reasons for the delav, The Mmistiies
and Departments have heen asked to
furnish to this Depariraent a fa tual
statement of the cases which have re-
mained pending for mire than =ix
maonths, indicatling the reasons for the
delay.

One question whicn woes asked was
why the number of ¢Veers who were
rompulsorily retired ..s very few Of
course, this statemen! dres not cor tain
ufl the figures of cases where compul-
#ory retirement has 1aken place. This
only shows the cases of ofMicers ag:inst
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whom the vigilance cnicc were there
and as a punishment they were retired.
1 may say for the information of the
House that the total number of
employees who were comprisorily re-
tired after the emergency, as on
6-3-76. 18 as follows

Class I 48

Class 11 117
Class III 573
Class IV . 571

The total number is 2,2497. So tar
as the Central Services are concerned,
the figureg are:

1AS in
IPS i 12
IFS - 6

So. t'his stalement de2- ot inelude
these figures.

SIIRI H. N. MUKHERJEE: May I
know what has hapnened about the
particularly egregious case. which has
bren mentioned 1n  thic House last
year —there was a queslion on the 2nd
Mayx 1975 and also on the 11th April
1975—in relation to the Chairman and
the Managing Director of the Indian
Tourism Development Corporation,
against whom, according to press re-
ports, CBI investigation has been com-
pleted, and Government had also told
the House that they were examining
the recommendations of the Central
Vigilance Commission in regard to
him? Bul, neither has this particular
gentleman in high office been corapul-
sorily retired. nor has anvthing been
done in regard to him, and he goes on
holding his high office during the entire
period when the investigation was
being conducted against him. in a posi-.
tion of power when he can pressurise
the enquiry against him.

At a context of time when the Iock-
heed scandal is rocking the different
capitals of the world, and we have got
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the latest Takroo Comemission Report
in regard to the conduct of Mr. P. R.
Nayak, who might get away because,
having left the job of Secretary, he is
no longer accessible, may I know what
the Government is trying to do about
this case, the egregious case of the
Chairman of the ITDC in particular
and, generglly speaking, about the
officers of the high status of Secreta-
ries of Government, who get away
only because they retire and, on ac-
count of the delays of investigation or
whatever else, they are not pumshed.
as they ought to be?

SHRI F H. MOHSIN: The mamn
question was of a general nature,
cases pending with the Vigilance De-
partment. Now he is referring to a
gpecial case. 1f he puls a .cparate
question, I can answer that

SHRI H N MUKHERJEE In Mas
I had asked a question mvse—TUn-
starreq Question No. 8434 on the 2nd
May 1975—about this gentleman, the
Chauman of the India Tourism Deve-
lopment Corpouration, and T was lold
The House was told that the adwvice
of the Central Vigilance Commission
on certain allegations made agamst
hum had been recently ieceived and
that it was under consideration. That
was nearly a year ago. I cannol have
satigfaction, the House cannot have
satisfaction. ang the gentleman goes on
merrily in his job pressurising every-
body in tus favour and against his
accusers,

SHRI F. H MOHSIN" If it 1s a ques-
fion relating to Mr. Sundavon, a warn-
ing was issued fto him as adwised bv
the CBL

sft qEwA T 1 WA, 1973
¥ 31 779, 1974 7F ¥ AU WG
waaferive o fama S & for oot
STAREYT T N7 ana A, fers
IAT F Pz gl FIAT SR
oY, foa &y # Ay vz v 4,
fray wimt W swrfage faeay, faeerdr
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S8HRI F. §. MOHSIN: All that s
mentioned in the gtatement, but I can
give some figures about the number of
cases taken up by the CBI. In 1973
the number of cases registered was
1,186; number of gazetied officers in-
volved 619; number of cases handled
by the CBI including cases pending at
the beginming of the year 2282; number
of cases gsent up for trial 453; number
of cases decided by the courts 325;
number of cases ending m conviclion
271, 1.e., 83.4 per cent; number of cases
ending in acquittal or discharge 54;
number of caseg reported to the ad-
ministirative authorities for depart-
mental action Bl2 number of cases 1n
which departmental proceedings have
hbeen concluded 816; number of cases
resulting in punishment 681, which
comes {»n 83 3 per cent

SHRI VASANT SATHE May I know
whether, in the enthusiasm to take
action during the preseni emecrgencyv.
there have been caseg which had heen
pending for departmental enquiry for
s1x or seven years and action has been
taken against officers who have had no
opporiunity to represent their cases to
the higher authorities? Will you have
some machinery of review so that these
officers algo are able o represent their
caseg and where there is a genuine
case you can do justice”

SHRI F. H. MOHSIN: If there are-
any cases of harassment, they can
appeal to the proper authoritics. There
ic provision for that in ithe Civil Ser-
vice Conduct Rules.

Special assistance for the Idamalayar
Project in Eerala

*43. SHRI A, K. GOPALAN. Will
the Minister of PLANNING br pleased
to state

(a) whether the Kerala State Gov-
ernment has asked for a special assis-
tance of Rupeeg one crore for the
Idamalayar Project in Kerala;
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(b) whether the special assistance
sought for has been sanctioned; and

(e) if so, the broad features there-
of?

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING (SHRI L
K. GUIRAL): (a) to (¢). [he Idama-
layar Project in Kerala was discuased
in detail at the time of the furmula-
tion of the Biate Annual Plan 1676-77.
The requirement for the year 1976-77
wag assegsed as Rs. 3.50 crures. This
amount has been fully provided for
and approved in the Anuual Plan of
the State.

EHRI A. K. GOPALAN: May 1 know
whether the Idamulayar Project was
cleared by the Planning Commission
in Septembey 1973 and th: Stat> Elec-
tricity Board has commenced prelumi-
nary work on this Project am¢l also
spenl alout Rs. 187.85 lakhs,

SHRI I. K. GUJRAL: The Project
was sanctioned in 1973 and then 1the
estimated cost was Rs. 23.40 crcores.
Now, ihe estimate has increased fo
Rs. 28.23 crores and the money has
been provided for in all the three years
of the current plan.

SHRI A. K. GOPALAN: May I know
whether there was a discussion by the
Chief Consultant Planning Commission
on 6-6-1975 and what was the result
of that discussion?

SHRI 1. K. GUJRAL: I may not be
able to state exactly on what tbe Chief
Consultant had a discussion. But the
@discussions are generally undertaken
to assess the progress of the prnject
and to discuss the physical programme
and the money needed. In this parti-
cular case, for instance, as a result of
discussion either tha' or later nn.
the State Government, for instance,
have proposeq to spend in 1976-77 an
amount of Rs. 195 lakhs, bul the Plan-
ning Commission has Increased this
amount to Rs. 350 lakhs.

SHRI A. K, 'GOPALAN- In this
written statement, it is said that the
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matter wag taken up with the Ministry
of Shipping and Transport, and on
their advice the State Government of
Kerala wag advised to get this project
executed within their own resources
angd there are no budget provisions for
this.

MR. SPEAKER: That is a separate
question. That is regarding roads.

SHRI A, K. GOPALAN: This project
also includes that,

MR. SPEAKER: If you have got
another cueslion on that, you can ask
that question.

SHRI I K, GUJRAL: I um not be
able to give the details 0l itae compo~
nents of the project.

SHRI A, K. GOPALAN: According
to the slatement, you say that no Hnan-
cial help will be given by the Centre
for this project. 1 want to know whe-
ther it 1s correct.

SHRI I. K. GUJRAL: | would oniy
like to state that the estimated cost of
the Projecy now stands it Rs. 29.25
crores, and as time progresses, ag it
is happening now, it will be funded
for.

Special Area Development Programme
ang Central Ministries requirements

*46. SHRI N. SREEKANTAN NAIR:
Will the Minister of INDUSTRY AND
CIVIL SUPFLIES be pleased to state:

(a) whether the Government of
Kerala have requesied his Ministry
that the Irimpanam-Kalamassery road
ang five olher roads mav he included
in the *“Special Area Development
Programme and Central Ministries Ra-
quirements™; and

(b) it go. action taken by the Gov-
ernment of Indig on the reguest of the
Keralo Government?
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THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY AND
CIVIL SUPPLIES (SHR!1 B, F. MAUR-
YA): (a) and (b). A slatement is
laig on the Table of the House.

Statement

The Government of Kerala had ap-
proacheg the Ministry of Shipping and
Transport for inclusion of the Inmpa-
nam-Kalamassery Road and five other
roads required for the Kerala News-
print Project, in the 'Special Area
Development Programme and Central
Ministries Requirements. The Minis-
try of Shipping and Transport had ad-
vised the Government of Kerala tnat
no financial assistance coul] be given
under the said scheme unless the road
projects were sponsored by a Mimstry
of ithe Government of India. The Guv.
ernment of Kerala thereniter approa-
ched the Minustry of loaduastry and
Civil Suppliey for suonsuring Ltac wiiks
relating 1o i1mprovement o! five 10ads
esgential “n- the Ker~la Newspnnt
Project ol the Hindustun Paper Corpo-
ration for inclusicn n the « ud seneme
The matter was taken up w.th the
Ministry of Shipping und Transport
ang of their advice the State Govern-
ment of Kerala were advised 1o get
these road works executed within their
own resources as no budget provision
has so far been made for this scheme.

SHRI N. SREEKANTAN NAIR In
view of the fact that the State Govern-
ment cannot allocate sufficient funds
for the six roads, will the Minisiry of
Industry and Civil Supplies consider
favourably the inclusion of at least the
Trimpanamr Kalamassery Road in their
budgetary proposals in ihe immediate
future? This road 1s required for this
new Project that is coming up in
Kerala. They have asked for help for
al] the six roads in Kerala. At least,
for one of these roads, you will be able
to give some help.

SHRI B. P. MAURYA: In faet, in our
agreement with the State Government,
the infrasiructure is to bLe provided
by the State Government of Kerala.
Zor this plan we will be 1eeding at
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least five roads. Ths total mileage is
146 km, The total invesiment needed
is something like Rs. 2.11 crores. For
that, we can only say that we approa-
ched the Central concerned
also for this. So far ag this plan is
concerned, this cannot bear any addi-
tional burden of cost.

SHRI N. SREEKANTAN NAIR: The
commissioning and the working of the
Kerala Newy Print Project depends
upon or mainly on competion of thege
five roads and the other channels, Will
the hon. Minister for Industry be able
to suggest some other way out to
finance the six roads?

SHRI B. P, MAURYA: As I had sub-
mitted just now, so far as our plan is
concerned., that is alreadvy of Rs. 82
crores of valuation. We will not be
able to bear extra burden and the
State Government gave the assurance
that the infrastructure shall he pro-
vided by the State Government. So,
the State Government should provide
this.

SHRI N. SREEKANTAN NAIR:
Without these roads, what is the mean-
ing of compleing the Project?

MR, SPEAKER: He says that ine
Stute Government should provide

Changes in Industrial Policy

*40, SHRI B S BHAURA: Will the
Minister of INDUSTRY AND CIVIL
SUPPLIES be plecased to state:

{a) whether Government have a
proposal under consideration to make
major changeg in the Industrial policy;
and

(b) if so, the facts thereof?

THE MINISTER OF INDUSTRY
AND CIVIL SUPPLIES (SHRI T.A
PAI): (a) and (b). A statement is
laid on the Table of the House.

Statement

The Industrial Policy Resolution
of 1068 continues to govern Govern-
ment’s policies for achieving the oh-
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jectives of growth, social justice and
self reliance in industrial sphere.
‘Within the broad frame-work of the
Undustria] Policy Resolution, Gov-
vernmen; have effected changes from
time to time in the industrial licen-
sing policy with a view to stimulat-
ing growth, particularly in priority
industries of importance to the natio-
nal economy. Recently Government
have taken steps to bring about con-
ditions within which the maximum
utilisation of capacity already built
up is achieved ang new investments
are influenced in accordance with
priorities with minimum administra-
tive controls.

SHRI B. S. BHAURA: On February
1, 1976, the hon, Minister, Mr, Pai
made a statement in Madras. I quote:

“The contribution of industrial
houses in the present export effort
was less than 20 per cent and the
contribution of the monopoly
houses which wused up a lot of
foreign exchange, was “the Jleast”.
He said, exports mus{ be stepped
up to the level of Rs. 18,000 crotes
by 1988 if the ~ountry was to sur-
vive.”

It was further reported:

“IL wag ip thy context of the need
to save and incrrasc foreign ex-
change reconrciz  thot Mr Pai
hinted at changes in poliev.”

Now, in the <tatement, he has
mentioned that they have taken some
steps. May 1 know what steps the
Government have taken to change
the policy taking in view the state-
ment made in Madras?

SHRI T. A. PAl: The Industrial
Policy Resolution defines the areas
which are reserveq for the public sec-
tor, the areas where the public sector
and the private sector can operate and
the areas where the private sector has
been permitted to function My state-
ment that the industries in this coun-
try have to step up production and
increase the exports has nothing to do
with the industrial policy.
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SHRI B, S, BHAURA: The hon.
Minister musy be aware of the fact
about the Tatas ultimatum. They
have given an ultimatum of three
months. It says:

“In the first half of February, the
Tatas wrote to the IOC cancelling
all orders fer oil valig till March,
1976.”

In view of the threatening attitude of
the Tatas, I want to know what the
Government is going to do or whether
the Government is going to yield to the
threatening letter of Tatas,

SHRI T, A. PAl: We have no* re-
ceived any ultimatum from anyone.
No ultimatum will pe accepted or the
policy is going to be changed in terms
of any ultimatum.

SHRI PRIYA RANJAN DAS
MUNSI: May I know from the hon,
Minister whether in spite of the
liberalising  poilcy of industrial
licences, keeping in view the indus-
tria] growth of the couniry, in most
of the cases where 'icences have been
issued in the lasy one year. the owners
of the Iicences did not give any im-
rortance to in tal industrial units in
these arena and secondly, whether it
i- ~}s0 a fart that <everal Chief Minis-
ters have expresred the view tc the
Industry Minittry that unless some
specific power< aic given to the State
Governments {0 decide about the
pohiey of licensirg in the States, keep.
inz in view the priority of various
rommodities in the States, the indus.
trial development in the country will
not be faster

SHRT T. A PAI. The indurtrial
licences that have been issued are
beins monitored. Also, the State Gov-
ernmeni{s will be given every assis-
tance that once a licence is issued, it
is upto the State Government to pro-
vide necessarv facilitiex so that the
industries mav come into existence.
We shall make a special effort to see
that licences that have been issued
particularly in the backward areas ar=
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monitored properly. Sgo far as the in-
dustrial applicatisns are concerned,
they are received from every State and
they are routeg through the State
Governments and the Chief Minis-
ters could not have any complaint
that any licence has been given con-
trary to their own recommenda-
tions.

st faufa fas o oft melt ot &
Fgr & drwe sifes fFar sEar 7K
dFag Tfeaad § 01T TS Sl |
F @7 ATEAT § ——FAT TLFIT F O
1€ wdr fefie 2 fx #7917 Fofam
FFag ¥ AT 99 F¥72 gl Fodt
TF TLFT T FIE TITEIT A13AE 4T
ar ofes §aeT § @A & fag gremrea
fear @ aradi ? afz aff famr g v &
SMAT AT T4 /AT ST AT 37
w7 ag 351 gEE—I7 ofaw q
ZUSES @A & fah TR RA T § FAN
TS S W & AT FA I ISAAT !

SHRI T, A, PAI: You are aware
that 75 per cent of the area in India
has been considered as backward
and we have issued more than 600
licences for starting these indusfries.
Now we shall make special efforts
to see why these are not being
started. Financial institutions will
be issued instructions to give prio-
rity to the financing of these projects
and we are determined to see that
whatever we have already done is
pursued so that the backwardness
of most of the areas can be solved.
But I cannot possibly say that this
can be done in one year.

SHRI BHOGENDRA JHA: As the
Minister has stated, the objective

is laudable that the policy is to
stimulate growth and self-reliance

and, with that end in view some
relaxation with regard to the utili-
sation of installed capacity has to be
made. I woulg like to know whether
the Government is aware that many
industrial houses have recently been
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crying hoarse that recession has come
and, on that count, they are attempt-
ing to slow down production. Will the
Government let ug know that no
industry will be allowed to slow down
production so as to stabilise employ-
ment and in case any industry per-
sists. the Government will take it
over? '

SHRI T A, PAI: So far as the
essential commodities are concerned,
the Government is satisfied that the
production has been increasing,
though there has been some reces-
sion in some industries where they
have not been able to sell as fast
as they did in the past. Anyway,
it is the basic policy of the Gov-
ernment to see that the employment
that has already been created is
stabilised and also to follow such poli-
cies as would stimulate further em-
ployment.

SHRI BHOGENDRA JHA: What
about Government taking over?

SHRI T, A PAI: Government does
not propose to take over every unit;
it should be done selectively.

SHRI D. N, TIWARY: The Minis-
ter has said that 600 licences have
been issued. May I know  how
many industries have been  estab-
lished out of this 600 and in what
area?

SHRI T. A, PAI. That requires a
separate question.

Commissioning of first unit of Madras
Atomic Power Project gt Kalapakkam
..1'_.

*50. SHRI B. N. REDDY:
SHRIMATI PARVATHI
KRISHNAN:
Will the Minister of ATOMIC
ENERGY be pleaseq to state:

(a) whether the commissioning of
first unit of the Madras Atomic Power
Project at Kalpakkam is likely to be
delayed; and

(b) if so, the reasons therefor?
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THE MINISTER OF ENERGY
(SHRI K. C. PANT): (a) and (b).
The first unit of MAPP is now ex-
pected to be commissioned in the
early part of 1978. Delay in the
supply of indigenous equipment has
been the major constreint The
sequence of erection and commis-

sioning activities is kept under
constant review and remedial action
where  necessary is  immediately
taken.

SHRI B. N, REDDY: Is any help
taken from any other country par-
iicularly Canadian help, which is
necessary in this regard to expedite
the scheme?

SHRI K C PANT- Snme equip-
ment was to have come tiom Canada
aiso. As jou know, distu.sions age
going on with Canada and  they
have made some progress, that has
vome out 1n the newspapers

Availabilily ang Price of Paper

*53 SHRI K M, MADHUKAR:
Will the Minister of INDUSTRY
AND CIVIL SUPPLIES be pleased to
slute:

(a) whether the availability of
puper hag increased now;

(b) if so, the facic thereof;

(¢} whether the paper producers
have formed a Cartel not to allow the
prices to come down; and

(d) 1f <0, QGovernment's reaction
thereto?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
AND CIVIL SUPPLIES (SHRI B P.
MAURYA): (a) and .b)., There arn
no reports of shortages m supply or
availability in any of the varictie, of
paper at prescnt

{c) and (d). Govermment are not
aware of anv Cartel bheme Toumed
by paper manufactuirers to mevent
fall in paper prices. In fact there
have been reports of strong price
competition in the market,
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oft wwwt Roq “agey’ . g
oY, qregdz g fawr Twl ¥ wrEe
TSI A qE 7T A EE &
farr g & wga foey T Zar
faardT =t g % fFrei & o a7
wx & =7 srfoat ot gy § oW e
g fam ot ) ST ¥ fay
uifrgvz g7 fas S M A7 Ty
17" 43 %08 o g€ &1 QR AT oY
gl oy faew E oAt gw fuEl ¥
FTIF FAT FT WE TIETT I WA
T & fefefms oiew Bme ¥ ¥,
BT FTU AT THI TR FAUGT FAAT
# w7 mifzfwisms wes w1aw & &1
&t #71 7771 # fo orfEfefms wdar
FAG F7 F T WG U7 AT EAAT
w178 7 ArfE avwe om T ga, o
feafs & =1 5o o7 W7 & fa@w
Aq17 7 5 aom oot da § 9 Fae
FFAN FITAI AT OT AW
M~ T & fr T A1 THR TR &
t zo ¥ fom %1 a5 & feeal & T
ag v& § e ww o & agiee
aeqT 77 @% arfw faundt #r fedy
ave & w8 fawa s @ A o Y
iy AT # faurfagi st Ssowarw
T35 fa w51

st dffo fto WX - wEP aw wew
FEIA, AT BIYA & FIH AT §, IN ¥T
vt ¥ wror frdew & o 2or Y wvererny
FOT 1 9/ 90 FAX T | ¢ W
LA & mawe, afew g8 A §9 v
&1 H%T S99 F FH T WA AT FOS
AT AT F | FRiGT W aywr
TT FIUE BT &S T Ay &)

AT AT N T IAW & I
¥T AT ¥, I6 T H§ AE T ISAT,
w1 A wrewy ofemy dww ¥ o R
g S & 92 aga g & wEawwar
g T X o g e v Q@ £
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wgt aF Fvai & A7 oFEIEE
TFE WL IT F 3717 F o0 qver g
framat &1 wew 2, 3@ & @y faow
snFeqT #Y £ 1 faex ad 587 27,896
T & FOG  TET T g7 OF TEATS
F q9F ¥ o aF I A9 H 1w oA
@ & & fax Y QT 39 &
far F{T 48,000 zT w@r AT §,
AT ZATT 907 g & far 938 7 #5407
T Gl § 3T FEF AT A T |

= waAl Ry ‘wET ;@
wEET 7 1 sarg fear § awr ¥ Ty,
afes & aqrr =mgar g fF fagm ¥
AMF 992 faer & AR g798 2rFT 9%
faer g fomr &1 7@ 7 27 gET FT
far g, fee Y oar =& fe=r g7 v
A9E ¥ AW aF 9§ K ATTHA &
T AT & oW A FEr T %
72 & o ¥ afer me adiy 7 @)
71 71 q9ig & e fot Fream | &1 977
T oqd g7 ¥ o forar § =9 # s
T T &7 O A wmETd g
fr quz foem a7 g 60 Z9r9
zrar & fom & sfey agi seoka wff
@I a1 I FY FI97 HT FAT
# ¥q g1 @rar g ) gufey & mEr
Trgar § & wiw 799 oAt & 43
FAT FAAET FIT HT JISAT G901 2
fam & sfer 37 foat &, ot g&FCF
T # § ST sl g1 5% 41 Ty
FY FHT FT T FIT § HT HT [Z05a0
foer @& ?
MR. SPEAKER: This is too long a

juestion, This is about production.

ot ®ae fas ‘waF @ weer S,
ol WERT  w9d & ¥ Ay fme
g1
(-

MR. SPEAKER: Does the Minister
7ant to say anything?
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=it frofo WY : wEATT TIET F
1 § 91 9% 2 {5 frdt w7 T 7w
WA |LFHTT 97 A[@[ 4T 3, I9 FT F15
EES I ATl

MR. SPEAKER: He has asked
about two factories.

=t dto @Yo AYA : gl aF IT AT
faat #1 gaeg 2 f5aFr % oA
gaer ¥ faoar 8, =@ a1 9AqT qzeq
qas fam @57 & 99 Fr gACH
ST N T FFAT F, AT AAT A FAUA
qATHA FL

ATHTA FHAT AT frawi &
AT FHATRAT gq10r 3Fw 24
aar a1 |5 frow &1 g A

*{t A F+T TO
st AL7E HA1T iy :

FT AHF WAL TZ FAH FT B
Far 5 :

(%) = Fh 78R T TFRY
FAAQ A=A fAadt # oF fraw Jrer
g fowd oot aewrdy At o
Tgw I 74T a4 T2 3w feAr wvE
R EEY

(=) afz &, at a8t =7 a|
war &7

Tg HA@T R IT wAY (3 CHo
g=o Wizfa®) - (F) S &,
(@) F=ifm fafaw #ar (=)
fram, 1964 & fraw 13-F #r 0% ¥
FAT 727 o7 v 7 fgae # £ Srdr
g
“13F L ATFTL FIF—
(1) =@ 7 AT T AT AT ATAT TEH
Ty a9 F fag geafe &y w3,
EEEN
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(i) werfefr =g = a7 & wray fa
qr AT § WPET  NeqW Av
uqeay ®7 ¥ faslt g & wiw
FHT |

erefeTw - %7 faaw & gaae
‘T’ o oy wd gror A Iy T
sfadra sfufeas, 1961 (1961 =7
28)¥ ® fegy war &

off qwad T TRy T4 N
o w7 7 w7 qlFTr ¥ oow famy
T ot A A AT E R ®
far g wagana w AT 7 7 mvaer
T & w17 o OfeT fr Ty a7
# fS® & 377 o8 & ATS T qEA
f& 3 =ufsx 4 sAT  =xfedr %7 gaAr
Ry g AN

oz F1x fy i dY 2 o7 Ty
& 77 97 MEA L

Wy T A7AEr I X A
arArsT fo oY e 9= f7ar @A &
v oAz Wi AT oL we
oAt T, w7 YR F HOAT AT 4T
;ﬁ&?

Arxdy a1y a7 ST qEAr f B
g TaTa, IET g7 A1 7T
TE 7 AT 1AL F AEAT F A
w7 (g7 & faqu fraw #9m 2 &g
wi7 afgm ar famg s7ar o AR
27 F ar 4fy gw o7 ¥ W &1 |
fora 27

SHRW1 F. H. MOHSIN: Sir, there is
already the Dowry Prohibition Act,
1961 m force What has bueen done
now i= that the executive instructions
to the Government servants not to
take dowry or not to give dowry have
been brought in the CCS Conduct
Rules. Only that amendment has
been made now, but the executive in-

structions were there in force right
from 1985. Now they have become a
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pari of the CCS Conduct Rules and if
any instance of taking dowry or giv~
ing dowry comes to notice, action will
be 1isken accordingly. Either the
giver cr the taker chould complain—
there must be a complaint—otherwise
it is not possible to take any action.

THE PRIME MINISTER, MINIS-
TER OF PLANNING, MINISTER OF
ATOMIC ENERGY, MINISTER OF
ELECTRONICS AND MINISTER OF
SPACE (SHRIMATI INDIRA GAN-
DHI). I fully oppreciate the difficul-
ties which hon. Member has express-
ed I is very difficult to have cor-
rect information and in this matter,
we nred help from peorle hike him and
other citizens, who are in g position
to know what is hoppening in their
own neighbourhood. Without public
cuppsr’. this measure cannot be suc=-
cessful Fortunately, women’s organ-
izaticns and many young peoples’ or-
ganizations, and others are taking an
active imterest We think that public
opinirn has to be built up against
dowry

off gEwy ¥ & oF o wEe
wre g o gard &= g Wi o &
far 9% ¥ W ww % I 9T wwor
Wiawr 2 A fadard fedt oy
&, af awrd b ag e S @
W gy fafres aea & ot vt @
37 3rr 7 /fFT & g0 § q@T Tea
g 1up1 FT Tl wEE ST &
Tz 5 frAw @i £1 09 ¥ X FTHA
F e i e M7

SHRI F H. MOHSIN: I do not have
that information. Now that this has
been brought in the CCS Conduct
Rules, pethaps one of the complain-
ants might come forward and the ac~
tion could be taken later on. But up-
til now. it was not a part of the CCS
Conduct Rules and np action could
be taken. Recently an amendment
has heen made and we have to wait.

SHRI N. K. SANGHI: It is a very
laudable object that these rules have-
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been provided in the CCS Conduect reported maessive programme of
TRules. T would Hke to draw the at- mulitarisation of the civilians in

tention of the hon. Minister that the
dowry rules as provided in the Dowry
Prohihition Act, 1961 practically
‘worded the entire thinking behind it.
It says;

“Any presents given at the time
of marriage to either party of the
marriage in the form of cash, orna-
ments and other articles shall not
be deemed top be dowry.”

It also says:

“Any dower or maher given ac-
cording to the Muslim Personal
Law will not be considered dowry.”

I think, it is a very wide definition
which would obviate any presentation
given in the shape of dowrvy Will
the Government give a second thought
and look into the definition and rede-
fine it or do something about it?

SHRI F. H. MOHSIN Of course, this
definition of dowry, as he has pointed
out, is from the Dowry Prohibition
Act. 18681 It exempts the dower
amount that is accepted under the
Muslim personal law. At present we
have no intention to make any chan-
ges in the Muslim personal law

SHRI VASANT SATHE What
about presents?

MR SPEAKER- Next question—
Shri Ramsahai Pandcy
SHRIMATI T LAKSHMIKAN-

THAMMA: Mr Speaker, Sir. You do
not allow even one supplementary
This %5 an important question

SHRI RAMSAHAI PANDEY - Ques-
tion No. §5.

Militarisation of Civiliang in Pakistam
-+
*55. SHRI R S PANDEY:
SHRI ARJUN SETHI
Will the Minister of DEFENCE be
pleased to gtate:

(a) whether the Government’s
attention has been drawn to the

Pakistan; and
(b) it so, the reaction of Govern-
ment thereon?

THE MINISTER OF DEFENCE
(SHRI BANSI LAL): (a) Yes, Sh.

(b) A careful watch is kept on de-
velopments in Pakistan having a bear~
ing on our security, with a view to
taking the game into account in our

defence planning.

SHRI R S PANDEY. Taking into
consideration the reports published
from time to time that Mr. Bhutto is
moving from door to door in differ-
ent countries in (rder to build a very
massive programme of militarisation
in Pekistan and recently we have
read in newspapers that the Deputy
Defence Minister of China has lund-
ed in Pakistan to inspect the prepa-
rations and since USA has lifted the
embargo on arms tupplies to Pakis-
tan and France i< also supplying arms
to Pakistan and to many other coun-
tries Mr. Bhutto has gone personally
demanding arms in order to build up
the armed strength of Pakistan—
after all whatever strength i< bui't up
by Pakistan. will naturally go with-
out maying that it will go against
India—may 1 know what measures
we are going to take in order to safe-
guardg our country's sovereignty?

SHRI BANSI LAI As 1 have al-
ready stated, we are keeping a care-
ful watch on all these developments
while planning for our defence pur-

poses

SHRI R. 8. PANDEY- My ferond
supplementary s: since the embargo
has been lifted. we have made a pro-
test. What is the reaction of America?

SHRI BANSI LAL: This <upple-
mentary does not arise out of this
question,

MR. SPEAKER: Next question—
Shri Eswara Red@y—absent.
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Next guestion—Shri G, P. Yadav—
also aBeent.

Supply of raw matarisls

*58. SHRI SARJOO PANDEY: Will
the Minister of INDUSTRY AND
CIVIL SUPPLIES be pleased to state:

(a) whether Government have
decided to streamline the supply of
essential raw materials;:

{b) it 50, the facts thercof; and

(¢) how far this would help in sot-
ting up industrics in backward areas?

THE MINISTER OFP INDUSTRY
AND CIVIL SUPPLIES (SHRI T. A.
PAIY: (a) to (¢) Government have
from time to time been taking steps
to streamline the supply of essential
raw materials ty industries. Most of
the indigenows raw materialg are not
subject to distribution control, and as
such there is no special provision for
preferential treatment to industries
set up in the backward areas In the
case of imported raw materials. in the
allotment of such raw materials to
the small scale industries, compara-
tively liberal treatment is given to
units set up in the backward areas.
These are indicated in Para 76 of the
current Import Trade Contro] Policy.

oft wew oi¥ - et wEAT T
WA T A froww AT 07 TSy A
Fr wA Al 3 gt e ¥ et
¥ firo? gorest H @1 T wer Foaw
®OSAMY AT T 2 H T WO
st g 5 o & ey ¥ oam
o & qoff v X § 9 IAm #,
IT ¥ fag o wr AT swEeqy wroaf
& ¥ ag o st A g o
Tt g 2w & o4 W fowar wrg
& F xgi o< IO WY WIS T A
foor v 4?7

SHRI T. A. PAJ. Is it for the small-
scale industrial unite?

SHRI BARJOO Pandey: Yes.

SHRI T. A. PAI; So far as the new
units in the small-scale industry are
concerned, they get an allocation
which is equivalent to 100 per cent
of the value of equipment if it relates
to chemicals, 70 per cent if it relates
to electronic components and 40 per
cent if it relates to other industries.

A new unit situated in the Track-
ward areag gets an allocation on the
basis of 100 per cent of the value of
the equipment if it relates to chemi-
cals, 75 per cent if it relates to any
other traditiona] industries whereas
in the case of small-scale units situ-
ated in other areas. the maximum six-
monthly allocation for industries in-
cluded in the select list is Rs. 1 lakh
for six months and for units in non-
select list it 18 Rs. 1 lakh per annum.
In the case of other units, it is Rs, 1
lakh for each half year for the select
industries and Rs 1.5 lakhs for each
half year in the case of other indus-
tries.

If the hon. Member brings to my
notice any <pccific instance where any
unit is suffering for want of raw ma-
terizl I shall certainly look into it,

WRITTEN ANSWERS TO QUESTIONS

scientific Wesk by India and
United States

Juint

*44 SURI INDRAJIT GUPTA: will
the Mnister of PLANNING be pleas-
el tn state*

ta' whethe: Ind.a and the United
Slaie. propoe ‘o undertake Inint
sciennfe work in a number of fields;
and

(h) if 20, the main features thereof?

TUF MINISTER OF STATE IN
THE MINISTRY OF FPLANNING
(SHRI 1. K. GUJRAL): (a). Yes, Sir.
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(b) The areas being considered for
joint work include water and soil
conservation. solar energy for rural
uses, quick growing trees for fuel and
raw materials, photosynthetic effi-
ciency, post-harvest technology to
reduce food losses, and solar elec-
tricity.

Ta the area of Environment, the
programmes would cover cleaning
and washing of coal, gas emission
from coal combustion, waste water
treatment, solid waste treatment and
water purification. In the area of
health. joint programmes will include
amongst others nutrition, metabolic
and degenerative diseases. health ser-
vices delivery and occupational safe-
ty. Programmes leading to evaluation
of reliability of electronic components
and characterisation of electronic
materials will be developed.

Indo-Italian Joint Venture Projects

*45, SHRIMATI ROZA DESH-
PANDE: Will the Minister of INDUS-
TRY AND CIVIL SUPPLIES be
pleased to state:

(a) whether a number of Indo-
Italian 'joint venture projects are to
be established in India:

(b) if so, the outlines thereof; and

(c) how far these joint wentures
would be based on availability of the
raw materials in India?

THE MINISTER OF INDUSTRY
AND CIVIL SUPPLIES (SHRI T. A.
PAI): (a) to (¢) During the recent
Indo-Italian Joint Commission meet-
ing held in New Delhi, discussions
were held between the two sides,
inter alia, for exploring the possibili-
ties of manufacture in India of the
following items with Italian collabor-
ation:

(a) Iron ore pellets,
(b) Leather/Leather goods,
(e) Mica Paper.
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(d) Castings/forgings for Com-
post manufacturing plants,

(e) Aluminium
cess).

(treatment wnro- .

(f) Jute mill machinery.

All these proposals envisage use of
raw materials available in India.

Government have already approved
in recent years collaboration arrange-
ments between Indian and Italian
parties for manufacture in India of
various items such as textile machi-
nery, man-made fibre, man-made fibre
making machinery, auto ancillaries,
diesel engines, readymade garments,.
electrical equipment, oxygen tents,
tyre moulds, gas cylinders, rotary
screen printing machines, auto tyre
tube valves, drugs, leather shoes, ab-
rasive grinding wheels, butterfly
valves etc.

New rules regarding Casual Artistes

*47. SHRI SHASHI BHUSHAN:
Will the Minister of INFORMATION
AND BROADCASTING be pleased to.
state:

(a) whether some new rules have
been framed regarding casual artistes;.

(b) the particulars of the transfer
policy in respect of casual artistes;
(c) the steps taken to regularise the
ad hoc appointees who are serving
there for more thap 10—12 years; and

(d) when such employees are like-
ly to be absorbed permanently?

THE MINISTER OF STATE OF
INFORMATION AND BROADCAST-
ING (SHRI VIDYA CHARAN SHUK-
LA): (a). No, Sir.

(b) to (d) Casual artists are en-
gaged to meet day-to-day programme
commitments and also ad hoc and
short-term staff requirements of AIR’s
stations/offices, As such the question
of their transfer from their place of
posting, regularisation or permanent
absorption, normally does not arise.
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There is no casual srtist in AIR ser-
ving continucusly for 10 years or
more.

A.1.LR. deciston not to play a famous
Malayalam song

*48, BHRI C. K. CHANDRAPPAN:
Will the Minister of INFORMATION
AND BROADCASTING be pleased to
state:

(a) whether the attention of Gov-
ernment hag been drawp to the fact
that the A.LR. had decided not to
piay on radip the famous Malayalam
song which begins with ‘Prananthan
Enikky Thanna....”, written by one
of the outstanding classical Malaya-
lam writers, late Irayemman Thampi
and recorded for a modern film
“Enippadikal”;

(b) if so, the reasons therefor;

(¢) whether there was an uproar
against this decision in Malayalam
Presg and lhterary circles; and

(d) it so, the reaction of Govern-
ment thereto?

THE MINISTER OF STATE OF
INFORMATION AND BROADCAST-
ING (SHRI VIDYA CHARAN
SHUKLA): (a) Yes, Sir.

{b) When the song was broadcast
for the first time, there was objection
from the public as to the erotic con-
tent of the song The song was then
referred to Local Audition Commit-
tee who opined that the song was
not fit for broadcast.

{c) The action was criticised in a
section of the film Press No com-
ments have been reported from lite-
rary circles.

{d) The matter is under consider-
ation.

2089 1LS—2
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Commissioning of Tdukky Hydro-Elee-
tric Project in Kerala

*51 SHRI C. JANARDHANAN:
Will the Minister of ENERGY be
pleased to state:

(a) whether the Idukki Hydro-elec.
tric Project in Kerala was commis-
sioned by Prime Minister in February
this year; and

(b) whether Central Government
has allocated sufficient funds in the
1976-77 Annual Plan outlay for the

speedy completion of the next
of this project? phase

THE MINISTER OF ENERGY
(SHRI K. C. PANT): (a) and (b).
The Idukki Hydro Electric Project
was cedicated to the Natiop by the
Prime Minister on the I2th February,
1976 with the commissioning of the
first generating unit. The next stage
of the project to be taken up is stage
III for which the quantum of funds

to be provided for in 1976-77 is under
consideration.

Pancheshwar Hydel Project

*52. SHRI 8. M. BANERJEE: Wwill

the Minister of ENERGY be pleased to
state

(a) whether it is a fact that the
Pancheshwar Hydel Project wil] bene-
fit both India and Nepal: ang

{b) if so, the facts thereof?

THE MINISTER OF ENERGY
(SHRI K C. PANT): (a) and (b). Yes
Sir The Pancheshwar Hydro.electrie
project as envisaged will afford a irm
annual energy generation of about
5 200 m:lion kWh in the first stage and
4.800 milhon kWh 1in the second stage,
In addition there would be benefits
from the regulated flow of waters,

Profity made by Paper Producers

*56. SHRI Y. ESWARA REDDY:
Will the Minister of INDUSTRY AND
CIVIL SUPPLIES be pleased to state:

(a) whether Government's atten-
tion hag been drawn to a gtudy made
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by the Bombay Research Centre which
bhas exposed the high profits made by
the Paper Producers during the past
few yeary while there was an artificial
shortage and high prices in the
market; ™ |

(b) if mo, the facts thereof; and
(¢) Government's reaction thereto?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY AND
CIVIL SUPPLIES (SHRI B, P. MAU-
RYA): (a) to (c). Some paper mills
%ad made high profits during the past
few years due to increased price and
scarcily conditions. This situation has
been rectified by imposing controls on
production and usage as a result of
which paper 18 readily available A
strong price competition is prevalent
at present.
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Target and achievement of Power
generation in 1974-75

*58. DR, SARADISH ROY: WIill the
Minister of ENERGY be pleased to
state the target and achievement of
power generation in 1874-7% from
hytel and thermal sources separately?
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THE MINISTER OF EINERGY
(SHRL K. C. PANT): Whila there was
no specific target in respect of power
generation during 1974.75, the energy
generated in that year was 43,000
million units of Thermsl and 27,500
million units of Hydel generation.

Effecis of radio-active pollution froam
Tarapur Nuclear Power Plant

g0 SHRI MOHINDER SINGH
GILL: Wil the Minister of ATOMIC
ENERGY be pleased to state:

' (a) whether radiowactive pollution
from Tarapur Nuclear Power Plant
hag spread along the nearby shore,
affecting local population through
vegetables, water and fish;

(b) whether gome measures have
been adopted to test the fall cut and
its effects; and

(¢) if so, the results thereof?

THE PRIME MINISTER, MINISTER
OF PLANNING, MINISTER OF ATO-
MIC ENERGY, MINISTER OF ELECT-
RONICS AND MINISTER OF SPACE
(SHRIMATI INDIRA GANDHI):- (2)
The Tarapur Atomic Power Station,
like any other nuclear power station,
discharges minute amounts of radio-
activity during operations However,
the average concentration of radio-
activity is less than that permitted by
international standards for drinking
water purposes. The radicactivaty
further gets diluted on mixing with
the ocean currents. Tesis have shown
that the activity in the sea water
beyond the station or in the
atmosphere is not significantly
different from the background level
prevalent at Tarapur as well as in any
location in the world. From surveys
conducted, it is also.found that the
radioactivity ahsorbed by the most ex-
posed population {from all sources,
namely, vegetables, water, fish etc. is
very small and is well within permis-
sible limits laid down by the Inter-
national Commission on Radiological
Protection.

(b) and (¢}, An Environmental Sur-
vey Laboratory set up in the Project
area for the purpose of monitoring the
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radloactivity regularly conducts exten-
sive gurveys to ensure that the activity
absorbed by the population in the
nearby villages, both on shore as well
inland, is much below the permissible
devels.

Increase in Prices of Tractors

223, SHRI SAMAR MUKHERJEE:
Will the Minister of INDUSTRY AND
CIVIL SUPPLIES be pleased to state:

(a) whether attention of Govern-
ment has been drawn to the fact that
soon gafter Government lifted price
control on tractors, ESCORTS has
jacked up prices of its tractors by
over Rs. 4,000 thus affecting the agri-
culturists;

(b) if so, their reaction thereto; and

(c) the reason of lifting price con=-
trol on tractors?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY AND
CIVIL SUFPPLIES (SHRI A C.
GEORGE) (a) Yes, Sir. But even
then these tractors are cheaper by
around Rs. 2500 than those of compar-
able performance and horse power.

(b) and (c). Government watches
the price movement of a product as
a whole in the relevant context of price
‘behaviour of related products as also
the correlation of demand and aval-
abilhity. Statutory price control was
substituted by price surveillance n
order {o harmonise a certamn degree
of operative elasticity to the manu-
facturers and the need to muntain
prices at a socially desirable level
Price surveillance has now been limited
to preferred modeis of tractors who
are supposed to funclion as price-
leaders in their respective honrse
power ranges as, in the light cf the
market situation and production
trends, it will not be possible for the
other manufacturers to price their
{ractors ahove these which will conti-
nue to be ynder surveillance. As a
result, vigilance over the price trends
would have been effectively maintain-

ed through the process of mremng
actual surveillance over
models of tractors.

Defence Activities in Pakistan

224. SHRI BISHWANATH JHUN-
JHUNWALA: Will the Minister of
DEFENCE be pleased to state:

(a) whether defence preparedness
in Pakistan has recently been stepped
up and feverish preparations are
being made; 1

(b) whether Government have
taken note of thig sudden spurt in
defence activities in Pakistan; and

(¢) whether adequate precautions
have been taken against possibilities
of premature attacks by Pakistan as
in the past?

THE MINISTER OF DEFENCE
(SHRI BANSI LAL): (a) to (c). Gov-
ernment keep abreast of developments
in Pakistan having a bearing on our
security and such developments are
taken into account in our defence
planming,

Utilisation of Indusirial Licences

225. PROF. NARAIN CHAND PA-
RASHAR: Will the Minister of IN-
DUSTRY AND CIVIL SUPPLIES be
pleased to state:

(a) the number of industrial licen-
ces issued during the last three years
in each one of the States/Union Terri-
tories; and

(b) the number of such among
them, State-wise, as have been utiliz-
ed and the units set up?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY AND
CIVIL SUPPLIES (SHRI B. P. MAUR-
YA): (a) A statement showing the
state-wise break-up of Industrial
Licences issued during 1973, 1974 and
1975 is laid on the Table of the House.
{Placed in lbrary See. No. LT-10398/
76.1

(b) The commissioning/implemen.-
tation of a project normally takes
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three to four years from the date of
issue of industrial licence. The In.
dustrial Licence, issued during 1975—175
are, therefore, at various stages of
implementation.

Ban on Horse Racing and Lotteries

226. SHRI R. R. SINGH DEO: Wil
the Minister of HOME AFFAIRS be
pleased to state whether Central Gov-
ernment are considering any proposal
to ban horse racing and lotteries
throughout the country?

THE DEPUTY MINISTER IN THE

MINISTRY OP HOME AFFAIRS

(SBRI F. H. MOHSIN): No, Sir,

Resolution Adopted in the Acharya
Sammelan

227. SHRI SAMAR GUHA:
SHRI JANESHWAR MISHRA:

Wil the Mimster of
ATYFAIRS be pleased to state:

{(a) whether Government have re-
eeived the Resolution adopted in the
‘Acharya Sammelan’ convened by
Acharya Vinoba Bhave at his Ashram
sometime back;

(b) if 8o, the main points of the
resolution; and

{c) the reaction of Government
thereto?

THE MINISTER OF HOME AF-
FAIRS (SHRI K. BRAHMANANDA
REDDY): (a) A copy of the consensus
sald to have emerged at the Acharya
Sammelan at Paunar in January, 1976,
has been received,

(b) The consensus at the sammelan
was appreciative of several gains of
following the declaration of emer-
gency. There wag also agreement that
the Constitution needed amendments
to facilitate speedy social and eco-
nomic progress, more specially of the
wvulnerable sections of our society. It
appealed to all sections of our people
to pledge themselveg anew to eschew
wviolence and to counler disruptive

HOME
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tendencies as a matter of self-imposed
discipline, It called for steps to
initiate a process of normalising the
situation and creating a climate of
umity and cooperation within the
country.

(c) It is Government'y view that the
gams which have accrued since the
emergency have to be further consol-
dated. The suggestions that have
emerged from the sammelan will be
considered in the light of national
needs and the developing situation.

Apprentices in Public Sector Factories
in Ministry of Industry and Civil
Supplies

228. SARDAR SWARAN SINGH
SOKHI Will the Minister of INDUST-
RY AND CIVIL SUPPLIES be pleased
to state

{(a) the number of apprentices re-
cruited in the public sector factories
under his Ministry, plant-wise, since
the announcement of the new 20-
point economic programme; and

(b) the percentage of apprentices
out of them which belong to Sche-
duled Castes and Scheduled Tribes?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY AND
CIVIL SUPPLIES (SHRI B P, MAUR-
YA)" (a) and (b). A statement giving
the information is laid on the Table
of the House. [Placed in Library. See
No. LT-10400/178].
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Increase in Amount of Scholarships
for gtudenty of Sainik School,
Chitorgarh

230 SHRIMATI MUKUL BANERJI
Will the Mimister of HOME AFFAIRS
be pleased to state

(a) the number of students from
the Union Terrtory of Delhi admitted
in the Sainik School, Chitorgarh in

the year 1970 who were granted
scholarship to meet the entire ex-
penses towards twition fee, boarding
and lodging;

(b) whether the scholarships grant-
ed to them are tenable for the whole
term of their studies in the School;

(c) whether the School has increas-
ed tuition fee of the students from
the academuc year 1975-76; and

(d) if so, whether the amount of
scholarship hag also been increasedY

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRI F H MOHSIN): (a) Accord-
ing to information received from the
Sawnik School, Chitorgarh, the num-
ber of such students was 11.

(b) The scholarships are tenable for
the whole term provided the scholars
secure promotion to the next class in
due course.

(c) Yes, Sir

(d) According to information re-
ceived from the Delhi Admn., the
question of increase n the amount of
scholarships has been taken up with
the Mimistry of Education and Social
Wellare
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Absorption of Employees of P.T.1 and
UNI by “Samachar” and their ser-
vice conditions

233. SHRI PRIYA RANJAN DAS
MUNSI: Will the Minister of INFOR-
MATION AND BROADCASTING be
pleased to stale:

(a8} whether all the employees of
former PT.I and UN.I. have been
absorbed in the newly constituted
“Samachar” news agency; and

(b) if so, whether the pay scales,
grades and rules for security of ser-
vice in “Samachar” have been final-
ised?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRI DHARAM
BIR SINHA): (a) Not yet, Sir.

(b) Does not arise

Lifting of Emergency

234. SHRI BLIOY MODAK: Will
the Minister of HOME AFFAIRS be
pleased to state whether in view of
the statements made by the Prime
Minister and her colleagues that the
situation all over the country was
normal, Government are considering
to lift the Emergency and restore sus-
pended fundamental rights?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRI F. H. MOHSIN): The threat to
the security of India by external ag-
gression as also by internal disturb-
ance has not ceased to exist and there-
fore the question of lifting the emer-
gency doey not arise at present.
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Proposal for Power Project in
Mabarashtrg

235. SHRI VASANT SATHE: Will
the Minister of ENERGY be pleased
to state:

(a) whether proposals from France,
Belgium and Italy seeking power pro-
jects in Maharashtra are pending
clearance by the Central Government;

(b) whether the State Government
have 1ecently made any proposal re-
garding seeking foreign aid or for
Pprovision of necessary equipment by
Bharat Heavy Electricalg on similar

texms offered by the foreign Agencies;

(c) the reaction of the Government
thereto; and

(d) steps taken/proposed to help
the State Government tide over finan-
cia]l stringency in ‘execution of power
projecta?

THE MINISTER OF ENERGY
(SHRI K. C. PANT): (a) No, Sir.

(b) No such proposal has been for-
mally received from the State Gov-
ernment.

{c) Does not arise.

(d) Funds for power projects have
to be found within the mechamsm for
financing of State plans.

Relief measures for Sick Indusirial
Units

238. DR. RANEN SEN: Wil the
Minister of INDUSTRY AND CIVIL
SUPPLIES be pleased to state:

{a) whether Government have de-
cided to give package of rellef mea-
sures for industrial units which were

an the verge of sickness;

(b) i 50, the salient features there-
of; and

{c) how many such industrial sick
units both in smasll and large scale
sector were given relief during the
current year and the amount thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY AND
CIVIL SUPPLIES (SHRI B. P. MAU-~
RYA): (a) and (b). Certain provisions
already exist in the Industries (Deve-
lopment and Regulations) Act, enabi-
ing the Government to provide cer-
tain reliefs by way of freezing certain
types of accommodated liabilities in
Tespect of the industrial undertakings
whose management has been taken
over by the Government. No such
provisions are available in the Aot for
units which may be on the verge of
sickness but whose management has
not been taken over by the Govern-
ment. However. with a view to
monitor early symptoms of incipient
sicknesg in industrial wundertakings,
ard to initiate timely mesasures for
prevention of sickness, discussions
were recently held with the commer-
cial banks and financial institutions,
who normally provide finances to the
industrial units. The problem of such
units will require to be considered by
the concerned banks/financial institu-
tion on the merits of sach case,

(c) Does not arise.

Implementation of 20-point programme
in States

237. SHRI S A. MURUGANAN-
THAM: Will the Minister of PLANN-
ING be pleased to state:

(a) whether Government have made
an vver-all assessment of the progress
m the implementation of the 20-point
programme in the Stale; and

(b) it so, the facts thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF PLANNING
(SHRI I. K, GUIRAL): (a) and (b).
Periodic assessment of the progress
of implementation of the 20-Foint
Programme is being made. A state-
ment indicating the progress of im-
plementation of the variauu:e “';::le :‘t
the programme is laid on
the %oun. [Placed in Library. Ses
No. LT-10401/75.].
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W?muhrn- eyt sniwr off fertinfa & frg
Power Projoct awdt &Y frgn

288. SHRI MOHAMMAD ISMAIL:
Will the Minister of ATOMIC ENER-
GY be pleased to state:

{a) whether Government have re-
celved any representation regarding
the suspension of 9 workers of Rajas-
than Atomic Power Project; and

(b) the reaction of Government
therets?

THE PRIME MINISTER, MINIS-
TER OF FPLANNING, MINISTER OF
ATOMIC ENERGY, MINISTER OF
ELECTRONICS AND MINISTER OF
SPACE (SHRIMATI INDIRA GAN-
DHI): (a) Yes, Sir.

(b) The employees were suspended
for indulging in acts of gross indisci-
pline. Out of the nine. four have re-
tireq voluntarily. Two, who have ad-
mitted the charges, hsave been rein-
stated after imposing suitable punish-
ment. Applications under Section 33
of the Industrial Disputes Act have
been made in respect of the remaining
three workers to the Assistant Labour
Commissioner (Centrsl), Kota for ap-
proval to terminate thelr services.

Radio Station In Ayodhya

239. SHR! RAJDEO SINGH: Wil
the Minister of INFORMATION AND
BROADCASTING be pleased to state:

(a) whether Government propose to
set up a radio station in Ayodhya to
help the Avadhi dialect and culture to
survive; and

(b) if s0, by when it is expected fo
materialise?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRI DHARAM
BIR SINHA): (a) No, Sir. This area
s within the primary service range of
AIR, Gorakhpur and AIR, Lucknow.

(b) Does not arise.
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Diversification of operation by
foreign firms

241, SHRI JAGANNATH MISHRA"
Will the Minister of INDUSTRY AND
CIVIL SUPPLIES be pleased to state:

(a) whether Government's attention
has been drawn to reported diveraifi-
cation of operations by foreign firms
in the country; and

(b) I so, the reaction of Govern-
meat thereon?
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THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY AND
CIVIL SUPPLIES (SHRI B. P MAU-
RYA): (a) and (b). Prior permission
of the Reserve Bank of India under
Section 29 of the Foreign Exchange
Regulation Act, 1973, is required to
be obtained by all companies coming
within the purview of the said Sec.
tion to expand or diversify their in-
dustrial or other activities.

The applications received in this
regard by the Reserve Bank of India
are dealt with under the Guidelines
for administering Section 29, FERA
which have been laid gn the Table of
the Houses on 20th December, 1973.

Amsistance to States for Implementa-
tion of 20-point Programme

242. SHRI P. R. SHENOY; Will the
Ministey of PLANNING be pleased to
state:

(a) whether any Central assistance
would be given to the States for im-
plementation of 20-point Programme
effectively; and

(b) if so, the nature and extent of
assistance?

THE MINISTER OF STATE IX
THE MINISTRY OF PLANNING
(SHRI 1 K GUJRAL): (a) and (b).
The implementation of the schemes
falling under the 20-point Economic
Programme has been accorded a high
priority in the plans of the States in
the current and next year. Apart
from the normal Central assistance
an advance plan assistance of Rs.
85.40 crores has been allocated to the
States in the current year for speed-
ing up the progress on certain selec-
ted irrigation and power projects. In
the Annual Plans of the States next
year, out of a total outlay of Rs 3531
crores an outlay of Rs. 2143 crores has
been provided for the schemes falling
under the 20-point Economic Pro-
gramme. The financing and imple-
mentation of the 20-Point Economic
Programme is thus being taken care
of as a part of the State Plans.
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Clerical Grade Examination conduet-
ed by Imstitute of Secretariat Train-
ing ang Management

244 SHRI V., MAYAVAN: Will the
PRIME MINISTER be pleased to
state:

(a) whether some of the candidates
who had passed the Clerica] Grade
Examination, 1973 conducted by the
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Institute of Secretariat Trammng and
Management and were recommended
for appointment by the Institute have
not so far been provided with em-
ployment,

(b) whether candidates who had
passed the said exammation held by
the Institute in the year 1974 have
been absorbed, and

(c) if so, reasons for not providing
employement to the successful candi-
dates of the year 1873%

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
DEPARTMENT OF PERSONNEL
AND ADMINISTRATIVE REFORMS
AND DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI OM
MEHTA): (a) to (¢) On the results
ot the Clerks’ Grade Examfination,
1978, 2400 candidates were recom-
mended by the Institute of Secretari-
at Training and Management for ap-
pointment to vacanciés in the Central
Secretariat Clerical Service and other
Services participating in this -exami-
pation Out of them, 1874 candidates
were nomunated, in order to mert,
sgamst available vacancies The bal-
ance of 726 candidates, in order to
merit, wag kept in a Reserve Last for
sppointment against anticipated va-
cancies in the Central Secretariat
Clerical Service, in terms of Sub- Re-
gulation 4(a) of Regulation & of the
Central Secretariat Clerical Service
(Competitive Examination) Regula-
tions, 1965 In terms of the proviso
to this Regulation, this list was to
become inoperative with the announ<
cement of the results of the next ex-
amination, i.e of 1974, Till the results
of 1974 examination were announced,
425 out of the 738 candidates had been
nominated to vacancies 1n the Cen-
tral Secretariat Clerical Service and
the remaining 301 ceandidates could
not be provided with employment
All the candidates who were recom-
nsended for appointment on the re-
sults of the Clerks’ Grade Examina-
tion, 1874 have been absorbed,
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Rate of Indusiriai Growth

245 SHRI D D DESAI. Will the
Ministen of INDUSTRY AND CIViL.
SUPPLIES be pleased to state:

(a) whetner the rate of industrial
growth tor 1875-76 wil] be wmuch
lower than expected, and

(b) if gy, the reasong therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY AND
CIVIL SUPPLIES (SHRI B P MAU-
RYA) (o) According to provisional
data available, the rate of growth of
wndustrial  production  during the
periad Apul—Decernber, 1875 was
over 4 per cent compared with 25
per cent for the year 1974-75 Quar=
ter-wise data ghow that growth rate
in the second and the third quarter
of the current year averaged more
than 55 per cent as agamnst only 07
per cent in the first quarter The ris-
ing trend in industrial production 18
in Iine with expectations

(b) Does not arise
Seminay organised by UNIDO

246 SHRI RAGHUNANDAN LAL
BHATIA Will the Minister of IN-
DUSTRY AND CIVIL SUPPLIES be
pleased to state

{a) whether ten days regional
geminar organised by the United
Natlons Industrmal Development Orga-
nisation was held in New Delhi 1o
the last week of January, 1976,

(b) whether discussion at the
seminar were held in the context of
the declaration and plan of action
drawn up at Lims conference of the
UNIDO esrly last year: and

(c) if so, salient festures thereof
and India's contribution in the semi-
nar?

THE MINISTER OF STATE N THE
INDUSTRY

MINISTRY OF AND
CIVIL SUPPLIES (S8HRI B. P, MAUR-

YA): (a) Yes, Sir,
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{b) and (¢). A statement is attached.

Statement

The discussions at the Fifth Region-
al Seminar on UNIDO Operations or-
ganised by UNIDO in cooperation
with ESCAP in New Delhi, for ten
days, between 19 and 30 January,
1976, were held in the context of the
Declaration and the Plan of Action
drawn up at the Lima Conference on
Industrial Development and Co-
operation.

2. Thus Regional Seminar on UNIDO
Operations primarily for the Least
Developed Countries in Asia and the
Far East was the fifth m a series
financed from voluntary contribution
made by the Swiss Government to
UNIDO.

3. The main objectives of the Semi-
nar were:

(1) to identify and/or elaborate
specific programmes of activities in
industrial development in the least
developed countries where external
bilateral or multilateral assistance
could make significant contritbutions;
and

(ii) to promote cooperative activi-
ties among the developing countries
for mutual benefit.

4. Among the least developed
countries that participated in the Semi-
nar were: Afganistan, Bangladesh,
Bhutan, Fiji, Nepal Papua.-New Guinea
and Sri Lanka. Among the developing
countries invited to the Seminar were
India, Malaysia, Indonesia, the Philip-
pines, the Republic of Korea and
Thafland.

S, The Seminar was inaugurated by
the Minister of Industry & Civil
Supplies. During the Seminar §0 in-
dustrial projects were indentified for
cooperation, The projects covered a
wide spectrum of industrial develop-
ment. Of the fifty projects, thirty re.
lated to cooperation between the least
developed and the developing donor
countries and the remaining 20 were
for implementdtion by UNIDO mainly
as pilot or demonstration plants. India

agreed to cooperate with Afganistan,
Bangladesh, Fiji, Nepul, Papua New
Guinea and Sri Lanka in 18 projects
tor providing training facilities, depu-
tation of experts for preparing survey
reports and ieasibility studies, testing
of materials in the laboratories in
India, ete, under the auspices of
UNIDQO under the Programme of
Cooperation among Developing Count-
ries. Our attitude and general
approach to the sutject of mutual
cooperation among developing count-
ries was unanimously acclaimed by the -
participating countries and internation-
al organisations. The concrete propo-
sals of assntance agreed to by India
during the Seminar received great
appreciation from the recepient count.-
ries. India also circulated a document
entitled ‘Cooperation among Develop-
ing Countries—A Profile of India’s
Offer’. This document comprebensive-
ly indicated the various {facilities,
technical and other services India can.
offer to other developing countries,
this document was well received and
appreciated. Besides, India offered all’
conference facilities to UNIDO for the
holding of the Seminar in New Delhi,

Issues of Planning and Industrial
Development in Tami] Nadu

247. SHRI M. KALYANASUNDA-
RAM: Will the Minister of PLANN-
ING be pleased to state how far the-
administration of Tamil Nadu is taking
up issues of planning and industrial
development scheme after the declara-
tion of President’'s Rule in the State?

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING (SHHI I.
K. GUJRAL): A statement is laid on.
the table of the House.

Statement

According to the information fur-
nished by the Government of Tamil
Nadu, after the declaration of Presi-
dent's rule in the State the Department
of Industrial Development initiated a
geries of discussions with the concern-
ed aunthorities including the Govern-
ment of Tamil Nadu to review the
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projects under implementation gand
those pending implementation, and
identification of areas which require
further study such as under utilisation
of capacities, procedural difficulties,
bank finance etc. relating to small
and medium industries and redressal
»of grievaces wherever possible in the
textile industry Problems of hand.-
loom industry were also discussed in
detail The increase in the coverage
of handloom weavers under Coopera-
tives from 30 per cent to 60 per cent
is under consmideration Other deve
lopment projects under consideration
in this sector are export oriented pro-
duction and marketing project for
handloom weavers and intensive
development project covermng 10,000
weavers Fiurther the review of res-
trictions of export of ET tanned hids
and sking in view of large number of
small tanners and tannery workers
engaged in the industry, is also under
consideration The question of supply
of raw materials and gcaraity com-
modities 13 also under examination
and powers have been delegated to the
Regional Directors of industries and
Commerce who will process the appli-
cations quickly to make available these
raw materials on time and in adequate
measure

Special attention has been accorded
to the improvement of power gene.
ration in the State The State Electy.
Board is now comfortably placed to
meet the full requirements of 25-28
million units power per day

A team of three DGTD officers held
detailed discussions with the State
Department of Industry Chambers of
Commerce and some industrial Associ-
ations for obtaining a general assess.
ment of the progress of the Btate's
industrialisation efforts and the nature
of the measures which could help in
speeding up the implementation of the
projects With the Cooperation of the
Government of Tamil Nadu, action
groups have been set up for studying
the following areas for action

(1) Maximisation of capacity uti
lisation and speedy capacity deve
lopment in desired areas
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(i) Btudy of import export and in-
dustrial licensing procedures with
particular reference to the problems
of Tamil Nadu including the
strengthening of the State Govern-
ment facilities for technical informa-
tion, Data Bank Build-up efc.
(iif) Priontisafion of industries vpis
a-vis power demands and power
cuts

(1v) Centre-State communication
system with reference to more effec-
tive monitoring of letters of intent
and assistance for timely implemen-
tation of projects

(v) Improved coordination and
Lnkage of small scale, medium scale
and large scale sector

The Government of Tamil Nadu has
also set up a special Cell withuin the
Department of Industry to follow up
the matters arising of the DGTD
team s visit

Construction of a Multi-purpose
Hydej Project over the Bhagirathi

248 SHRI PARIPOORNANAND
PAINULT] Will the Mimster ot
ENERGY be pleaseg to state

(a) whether the construction of a
mulu-purpose bhydel project over the
Bhagirath:1 at Tehr: hag been mnelud-
ed i1n the Fifth Plan,

(b) 1if so, allocation of funds made
for it in 1976-77, and

(¢) the steps proposed to be taken
as a pre-requisite for the rehabilita-
tion of, and compensation to, the
oustees of the Dam site”

THE DEPUTY MINISTER IN THE
MINISTRY OF ENERGY (PROF
SIDDHESHWAR PRASAD)* (a). The
scheme iz not included for benefits in
the Fifth Plan period.

(b) Thig matter is under considers
tion.

(c) The requireq information Iis
being collected from the State Govern-
ment and will be laid on the Table

of the Sabha.
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Ose of underground Nuclear experi-
menty for increasing oll and natural
| o0 ]

249. SHRI P, GANGADEB: Will the
Minister of ATOMIC ENERGY be
pleased to state; (e

(a) whether peaceful underground
nuclear experiments would be used
for increasing recovery of oil and
natural gas;

(b) whether the gtandards of safety,
health and environmental issues in-
volved in such experimentg in the
country are the best in the world;
and

(c) if so, the main features there-

THE PRIME MINISTER., MINIS-
TER OF PI.ANNING, MINISTER OF
ATOMIC ENERGY, MINISTER OF
ELECTRONICS AND MINISTER OF
SPACE (SHRIMATI INDIRA GAN-
DHI): (a) The question will be consi=
dered when the need for such an ex-
periment is well established on eco-
nomic and technological grounds.

(b) and (e). The best standards of
safety will be applied in case a pro-
ject of this type is undertaken and
the emerging petroleum product will
be monitored to ensure that it is free
from radioactive contamination.

Financial position of ‘‘Samachar”
News Agency

250. SHRI RAM BHAGAT PAS-
WAN: Will the Minister of INFOR-
MATION AND BROADCASTING be
plensed to state:

{a) whether finances of the newly
set up newg agency “Samachar” are
in sound position; and

(b) if so, the nameg of the share
holders of the company?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHR! DHARAM
BIR SINHA): (2) and (b). The Sama-

char is not a company but a Society
registered under the Societies Regis-
tration Act, 1860, on 24-1-1978. Gov-
ernment are not aware of any finan-

cial difficulty experienced by the Sama.
char,

Target and achievement of Coal
production

251. SHRI S P. BHATTACHARYYA:
Will the Minister of ENERGY be pleas-
ed to state:

(a) the target and achievement of
coal production in 1974-75; and

(b) the reasons for not reducing the
price of coal?

THE DEPUTY MINISTER IN THE
MINISTRY OF ENERGY (PROP.
SIDDHESHWAR PRASAD): (a)
Against the target of B8 million
tonnes of coal production for the
year 1974.75, actual production was
8841 milhon tonnes.

(b) Due to the increase in the cost
of coal production and a variety of
other factors including the financial
implications of the increase in the
wages of workers working in coal
mines with effect from 1-1-1975 and
escalation in the cost of other inputs,
it has not been possible to reduce the
prices of coal,

N. D. A. Examinations

253. SHRI DHAMANKAR: Will the:
Minister of DEFENCE be pleased to
state:

(a) what is the minimum age limit
and minimum educational qualifica-
tions prescribed for the National
Defence Academy Examination;

(b) whether with the introduction
of 104-243 system, a large number
of candidateg woulg be denied ade-
quate chanceg for competing for the
examination; and
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(e) whether it would not be possi-
tle to enhance suitably the age limit
to atiract better qualified candidates
and afford them at least two chances
to compete?

THE MINISTER OF DEFENCE
«SHRI BANSI LAL): (a).

(1) Minimum age 16 years.

(i) Mirimum Educa- Higher Se-
tioral Qushfica-  condery or
tioms. equivalent.

(b) and (c) As all States have not
~yet changed over to the new system
of education (104+243) and as the
new system will affect the scheme of
~examination for entry into the Natio-
nal Defence Academy only after a
few years, all the implications of the
<hange, including the feasibility of
raising the age-limits, will be exam-
‘ined.

Completion of Gumati Project in
Tripura

254 SHRI DASARATHA DEB:
"Will the Minister of ENERGY be

pleased to state:

(a) when the Gumati Project in
"Tripura 18 lkely to be completed
.ang start producing electricity,

(b) the total amount spent so far
on this project; and

(c) the expected volume of electri-
city that may be produced?

THE DEPUTY MINISTER IN THE
MINISTRY OF ENERGY (PROF.
SIDDHESHWAR PRASAD): (a)
“The Gumat: Project in Tripura 15 ex.
pected to be completed and start
€enerating power from the second
«uarter of 1876 subject to the avail-
ability of water in the reservoir

(b) Rs 108 crores has been spent
wipto the end of December, 1875.

(c) 37.7 million un'ts annually
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American Bpy Satellite

255, SHRI BISHWANATH JHUN-
JHUNWALA: Will the Minister of
DEFENCE be pleased to state:

(a) whéther America, newspapers
have recently published reports that
since 1972, American Spy Satellites
have been constantly photographing
the army movements and compiling
photographg of army installationg in
India;

(b) if s0, whether Government
have ensured that these informations
are not passed on by America to
countries who are not friendly to
our country;

(c) whether tais constitutes a seri-
oug setback to our defence prepared-
ness; ang

(d) it so, Government's reaction in
this regard?

THE MINISTER OF DEFENCE
(SHR1 BANSI LAL): (a) Govern-
ment have seen some press reports
to this effect.

(b) to (d) It is not within the
competence of Government to Dre-
vent passing of information How-
ever, 1n the event of such a likelithood
arising appropriate diplomatic and
other action will be taken to safe-
guard our security

Beagali programme broadcast for the
external services of A LR

256 SHRI BISHWANATH JHUN-
JHUNWALA Will the Minister of
INFORMATION AND BROADCAS-
TING be pleaseq to state:

(a) whether the Bengall programme
broadcast from the external services
through Delhi ‘C’ Station of AIR.
between 430 and 5 pm. hag since
been stopped; and

(b) it so, the reasong therefor?
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THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRI VIDYA
CHARAN SHUKLA): (a) Yes, Sir.
‘Bengali Service from 4-30 to 5 pm, was
broadcast as part of the External
Bervices and not through Delhi ‘C'.

(bY It has mnot been considered
necessary to continue the Service,
(Setting up of new Sainik Schools)
-

257. PROF, NARAIN CHAND
PARASHAR: Will the Minister of
DEFENCE be pleased to state:

(a) the names of the places where
the State Government proposed the
setting up of new Sainik Schools dur-
ing the last three years;

(b) the mames of such places
among them, where the schools have
started functioning; and

(c) the progress made in each one
©of the remaining cases?

THE DEPUTY MINISTER IN THE
MINISTRY OF DEFENCE (SHRI
J. B. PATNAIK): (a) to (c) Only
the State Government of Himachal
Pradesh have proposed the setting
up of a Sainik School We were re-
cently informed by them that the
selection of the site was under their
<consideration.

Working of Sainik Schools

258. PROF. NARAIN CHAND
PARASHAR: Will the Minister of
DEFENCE be pleased to state:

(a) whether the High Power Com-
mittee set up by the Government to
examine and streamline the working
of the Samik Schools in India has
since submitted its report;

(b) if so, the date on which the
Report was submitted along with the
main reccmmendations of the Report;
and

(c) the recommoendations which
have been accepted by the Govern-
ment along with those which have
since been implemented®

THE DEPUTY MINISTER IN THE
MINISTRY OF DEFENCE (SHRI
J. B, PATNAIK): (a) Yes, Sir.

(b) 29th October, 1975. A state-
ment containing a summary of tbe
main recommendations of the Report
is attached.

(¢) While a majority of the recom-
mendations of the Committee are
under examination and a final deci-
sion on them will be taken shorfly,
two of them relating to admission
tests and selection of Principals have
been acteq upon.

Statement

(1) The Sainik Schools should re-
tain their distinctive identity and
should be allowed to grow to their
full stature within the objectives set
for them.

(2) The admission test for selec-
tion of the boys should attempt to
determine mainly the power of com-
prehension ang recall as well as the
retentive capacity of the candidates.

(3) It would be advisable to main-
tain personal record of each boy
along with relevant cumulative pro-
gress report. In case there is a
screcming at the end of Class VIIL,
these collective ‘end of the term’
reports should be helpful in sorting
out cases that fail to show mnormal
progress.

(4) There should be a proper em-
phasis on the careful selection of
Principal.

(5) The Headmaster should be
selected out of teaching staff on the
basis of merit-cum-seniority

(6) At least three officers in the
rank of Lt/Capt. and equivalent
with requisite qualifications should
be brought in on teaching staff.

(7) In the process of recruitment
of teachers, graduates from colleges
with good reputation are to be pre-
ferred. To raise the gquality of tea-
chers, there should be, as an incen-
tive. a selection grade comstituting
20 per cent of the posts.
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(8) The programme of in-service
training of teachers should be a regu-
lar feature in the Schools.

(9) The admission percentage In
regard to facilities to children of
teachers to attend the School as day
acholars may be raised from 5 per
cent to 71 per cent,

(10) The scales of pay of teaching
and non-teaching staff should be re-
vised, keeping in view the pay scales
recommended by the Third Pay

on for Military Schools and
RIMC. These scales should be uni-
form in all Sainik Schools

(11) In order to lessen the burden
of States, Mmistry of Defence may
also lend their help by providing
more staff of categories such as
Quartermaster, Mess Manager, PTI,
Medical Officer and instructional

(12) The Honorary Secretary for
Sainik Schools shouly work whole-
time for Sainik Schools He should
normally have a minimum tenure
of four years. Saimik Schools Cell
should alsp be strengthened.

(13) The academic syllabus of the
Schools should be so designed as to
motivate the boys for entry to NDA.

(14) As the objective of the UP.
Sainik School 18 identical to that of
the other Sainik Schools set up by
the Ministry of Defence, U.P, Saimk
School, Lucknow should, in future
be developed on the same lLines as
recommended in the report.

Public qistribution, centres in States

259, SHRI PRIYA RANJAN DAS
MUNBHI: Will the Mmister of IN-
DUSTRY AND CIVIL SUPPLIES be
pleased to state:

(a) whether in view of the fact
that 20-point economic programme
needs extensive public distribution
system for essentia]l commodities, any
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efforts have been made to increase
the number of public distribution
ce::ltre; in various States for the same;
an

(b) if so, State-wise break-up of
the total number of public distribu-
tion system units?

THE MINISTER OP STATE IN
THE MINISTRY OF INDUSTRY
AND CIVIL SUPPLIES (SHRI A, C.
GEQRGE). (a) Yes, Sir.

(b) The number of fair price/
ration shops increased from 2,24,805
on 30-8-1975 to 233,282 at the end
of February, 1976. The number of
retall outlets for kerosene o1l has
simalarly increased from 1,866,000 as
at the end of June, 1875 to 2,17,000
at the end of January K 1876 Simi-
larly the number of retail outlets for
controlled cloth has increaseq from
20,324 at the end of June, 1875 to
46,694 at the end of December, 1875.
Statewise breakup is Jaid on the
Table of the House [Placed in
Library, See No. LT-10402,767

Applicationg for setting wp industrisl
unfis in West Bengal, Assam Orisga
and Tripura

260 SHRI PRIYA RANJAN DAS
MUNSHI: Will the Minister of IN-
DUSTRY AND CIVIL SUPPLIES be
pleased to state:

(a) total number of applications for
setting up new industrial unity in
West Bengual, Agsam, Oritsa and
Tripura received by the  Ministry
during 1974-T5 and upto December,
1875,

(b) the number of licenceg issued
to the parties;

{c) whether any big house (Mono-
poly) made any effort in the Ministry
seeking permission to expand its unit
or to diversify it during the afore-
said periods; and

(d) if so, the facts thereof?
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THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
AND CIVIL SUPPLIES (SHRI B. P.
MAURYA): (a) During the two
years 1974 and 1975, a total number
of 235 applications for Licences for
setting up new  industrial under-
takings in the States of West Bengal,
Assam, Orissa and Tripura were re-
ceived.

(b) During the sumo period, 224
letter of intent and 221 industrial
licences were issued for units in
these States.

{¢) Yes, Sir.

(d) Out of the applications re-
celved from the large houses (MRTP
undertakings) for substantial expan-
sion and the manufacture of new
articles in these States durmg the
same period, 9 applications were ap-
proved and 16 others have been re-
jected, closed ete.

Provision for development of hill
districts of U. P, in Fifth Plan and
in Annuai Plang

261. SHR1 PRIYA RANJAN DAS
MUNSHI: Will the Mmnister of
PLANNING be pleased to state:

(a) whether the hll districts of
Uttar Pradesh and the other districts
of eastern U.P. have become tremen-
dously poor due to the imbalance of
distribution of resources for a long
time;

(b) if so, the steps taken by the
Planning Commission to identify those
problems and to solve them; and

(c) the total provision for the
development of those districts in
Fifth Plan and specially in the annual
plans for 1974-75 and 1975-767

THE MINISTER OF STATE IN
THE MINISTRY OF PLANNING
(S8HRI I, K. GUJRAL): (a) and (b).
It is true thay the hill districts and
the eastern districts of UP. are com-
paratively Backward. Thare are many
rebsons for this backwardness. In
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the Hill development is difh
cult due to its

nature rendering the establishment
of infrastructure both costly and dift-
ficult. Land available for cultivation
fs also limiteq and the introduction
of economic development ‘-is aleo
hindered by the low density of popts-
lation. The problem in eastern dis~
tricts is somewhat different. This
area is subjected to repeated floods
and droughts, suffers frem large
concentration of pepulation and in-
adequate holdings and therefore re=-
quires the evolution of a sirategy of
development which would be appro=-
priate keeping in mind the prevail-
ing conditions.

Since the Fifth Plan onwards, an
emphasis has been placeq on trying
to accelerate the development of
these comparatively backward areas.
Attempts have been made to make
regional Plans for both these areas
and in the case of the hill districts
the Centre is also providing exira
assistance.

(c) The Fifth Plan has yet to be
finalised. The Ammual Plan for 1674-
75 and 1975-76 as approved for the
Hill Areas anq as indicated by fhe
State Government in their Plan
documents for the Eastern Districts
is as follows:

(Rs. likke !

1974-75  1975-76
2100°88 2298:00

Hill Dastricts
L]

Esstern Districts 6887-007 7246 00

Delay in processing of applications for
Hire Purchase Machinery

262. SHRI R. R. SINGH DRO:
SHRI VIRBHADRA SINGH:

Wil the Minister of INDUSTRY
AND CIVIL SUPFLIES be pleased
to state:

(a) whether delay is being caused
in processing the applications for hire
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putchase wof machinery by the
National Small Induetries Corpora-
tion Litd.;

(b) if so, the remsons therefor; and

{¢) the number of applications
received from various entrepreneurs
during the last year and disposed of
during that period?

THE MINISTER OF INDUSTRY
AND CIVIL SUPPLIES (SHRI T. A.
PAI): (a) and (b), There is no undue
delay in processing the applications
for  hire-purchase of machinery,
whenever applications are received
complete with all documentations.
However, due to financial constraints,
the Corporastion had slowed down
the processing of applications since
June, 1975. The financial position is
however likely to improve soon,

{c) The number of applications
received and disposed of during the
Iast year is indicated below:

No. of No. of
Year applica- appli- Pendency
tions cations
recd. disposed
of
1974-78 so1 428 73

Raising of resources by Statey for
Annual Plans

284, SHRI D. D. DESAY.- Will the
Minister of PLANNING be pleased
to state:

(a) the number ang names of States
which have been able to raise the re-
sources expected of them for the An-
wua] Plang of 1974-75 and 1975-76; and

(b) the reasons for shortfall, if any,
in each rase?

THE MINISTER OF STATE IN
THE MINISTRY OF PLANNING
(BHR]I 1. K, GUJRAL): (a). A state-
ment showing the targets of addi-
tional resources to be raised by fhe
States for the Annual Plans in 1974-
76 and 1973-76 and the anticipated
performnce in this respect is laid on
the Table of the House. [Placed in
Library. See No. LT-10408/76,

(b) If the full-year yield from the
measures adopteq is taken into ac-
count, the performance in both the
years taken together shows practi-
cally no shortfall except in one
State. The shortfall in this State 18
attributable to the fact that some of
the measures contemplated could not
be implemented in actual practice.

Targets of Annual Plans achleveg by
States

285. SHRI D. D, DESAl: Wil] the
Minister pf PLANNING be pleased
to state:

(a) whether the physical targetg of
the Annual Plans for 1974-75 and
1975-768 have been achieved by each
State;

(b) if g0, the broad outlineg there-
of; and

(c) the reasons for ghortfall, if
any?

THE MINISTER OF STATE IN
THE MINISTRY OF PLANNING
(SHRI 1 K. GUJRAL): (a) to (c). In
as far as the physical targets of the
Annual Plan 1874-75 are concerned,
an indication of the likely achieve-
ments in some cases of the actual
achievements in others is already
availeble in the Annual Plan docu-
ment for the year 1975-76. The anti-
cipated achievements for the year
1975-76 of the respective States in-
cluding the ressons for shortfall of
any are in the process of compilation
and will be contained in the Annual
Plan document for the year 187§-77
which will be placed on the Table of
the House as soon as it is finalised.



69 Written Answers PHALGUNA 20, 1887 (SAKA) Written Answers 70

Power position in the country

260. SARDAR SWARAN SINGH
SOKHI: Will the Minister of ENERGY
be pleased to state:

(a) the present power position in
the country; angd

(b) number and places of new
Super-thermal Power Stations to be
installed during 1976 in different
States?

THE MINISTER OF ENERGY
{SHR1 K. C. PANT): (a) The power
supply position in the country is ge-
nerally satisfactory except for some
shortages in Maharashtra, Karnataka
and Madhya Pradesh.

(b) Work on a super thermal sta-
tion ot Singrauli may be started in
1976-77, provided funds etc. become
available.

—

Setting up of nuclear power stations

267. SARDAR SWARAN BSINGH
SOKHI: Will the Minister of ATOMIC
ENERGY be pleased to state;

(a) the places where the nuclear
power stations are proposed to be set
up in the country and how many of
them have been completed;

(b) whether the power generated
by these power houses would be sup-
plied cheaper to the consumers; an

{c) the personnel training arrange-
ments made for operation of these
nuclear power stations?

THE PRIME MINISTER, MINISTER
OF PLANNING, MINISTER OF
ATOMIC ENERGY, MINISTER OF
ELECTRONICS AND MINISTER OF
SPACE (SHRIMATI INDIRA GAN-
DHI): (a) At present the Tarapur
Atomic Power Station in Maharash-
tra and the first unit of the Rajasthan
Atomic Power Station at Rawatbhata
near ¥Xota in Rajasthan are in opera-
tion. The following atomic power
stations are under construction:—

Station Places Capacity

1. Rajasthan Atomic Power Station Unit-IT Rawathhata near Kota, 200 MWe
Rajasthan

2. Madras Atomic Power Station Unie-I Kalpakkam, Tamil Nadu 235 MWe

Madras Atormic Power Station Unit-IT Do. 235 MWe

4. Narora Atomic Power Project Unit-I Nnm!:;a, Bulandsahr Dastt. 235 MWe
U.P.

s. Narors Atomic Power Project Unit-II Do. 235 MWe

(b) Over the life-time of the Sta-
tions, nuclear power is generally con-
sidered cheaper than thermal power
from Stationg located more than 8§00
kms. from the [pit heads. Nuclear
power Is not directly supplied to the
consumer. It is fed into the grid and,
dberefore, its relative cheapness will

result in lower gverage cost of power
supplied 1o the consumer by tbe Elec-
tricity Boards.

() A Nucleay Training Centre 1s
at present functioning at Rawatbhata
near Kota for training the operation
and maintenance personnel for these
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nuclear power astations. It is also
to set up a nuclear power
plant simulator at the Ceantre,

Niatiowial and Dper capita incoms for
1974 and 1975

288. SHRI R. R. SINGH DEO; Will
the Minister of PLANNING be pless-
ed fo siate:

(a) what was the national and ave-

rage per capita wicome for thie years
1074 and 1975; and

(b) what was the yate of capital
Wonmﬂmwunmﬂmd

THE MINISTER OF STATE IN
THE MINISTRY OF PLANNING
(SHRI 1. K GUJRAL): (a) and (b).
The (lesired information iz given in
the tuble below:

1973-74* 1974-75%¢
current constant current  constant
prices {1960-61) prices  (1$60-61)
prices prices
m () (3) ) (s
1. national income (Rs. crores) 49,148 20,034 60,120 20,075
3. per capataincome (Rs.) Bs1:8 347°2 1,022°4 341°4
3. rare of capital formation (as percent
of ner domestic product at marker
prices) . . . 13°0 : 12'8 .

* provisional

**quick

Reorientation of Cooperatives

269 SHRI VASANT SATHE-

8HRI MOHINDER SINGH
GILL
Wil the Minster of INDUSTRY

AND CIVIL SUPPLIES be pleased to
state:

(a) whether Government are work-
ing on a scheme to reorteni the coope-
ratives ag an eflective tool for ensur-
ing effective participation of wvulner-
al&e and under-privileged section of
the society in economic activities;

{b) 1f so, the redeeming features of
the scheme;

(¢) whether effarig made about for-
mation of Labour Cooperatives in
rural and urban ar¢as were very limit-

ed and the results achieved have been
neghgible, and

(d) effective steps taken/proposed
to organise rural labour into coopera-
tives with a view to ensure their ecc-
nomic uphft?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY AND
CIvIiL, SUPPLIES (SHRI A. C
GEORGE): (a) and (b). A number
of measures have been taken up with
a view to re-orienting the working of
cooperatives. for ensuring effective
participation of vulnerable gnd under-
privilegeq section. These include the
following:—

{1, In several States, cooperative
laws have been amended
with a view to facilitating the
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agrioulturaj credit'multi-pur-
pose societies.

(i) Statutory provisions have
been made to ensure g mini-
mum  representation to the
weaker sections on the Board
of Directors;Managing Com-
mittees of cooperatives.

(ili) The central cooperative banks
have been asked to ensure
that a minimum of 20 per
cent of their borrowings fiom
the apex hanks 1= covered bv
outstanding loans {0 societies
for small farmer and weaker
sections,

fiv) Changes in credit policy and
procedures have Been iprrov-
ed with a view tn fachtating
larger flow of ciedit to small
farmers, tenints and share-
croppers

{v) For ascisting the wedker sec-
tions emphasis 158 beng 1md
on developing functional eo-
operatives for activities hke
dairy. poultry ‘isherie. and
on cooperatives of tribals

(c) and (d) There has been a con-
tinuous expansion in the activities of
labour cooperatives in the country
The total number of labour coopera-
tives increased from 6717 on 30th
June, 1971 to 9147 on 30th June 197
during the same period, the member-
ship in these societies increased from
4.78 lakhs to 5.99 lakhs and the value
of works cxecuted by them. from
Rs 21838 lakhs to over Rs 3300 lakhs
In the context of the 20-Paint Eco-
nomic Programme, the State Govts
have been advised to take concerted
efforts to expand and strengthen this
programme of development uf labour
cooperatives including forest contract
cooperatives and to provide adegunte
financlal and technical assistance 10
these cooperatives and alse to exiend
necemary facilitles on a preferential
‘basis to enable them to have adequate
werk from work-awarding agencies

74
Consumer goods in co-operative sector

270. SHRT MOHINDER BINGH
GILL: Will the Minister of INDUB-
TRY AND CIVIL SUPPLIES be
pleazeg to state:

(1) whether a well-defined policy
hae been avolved for the production of
(nriumer goods ©f mass consumption
in the co-operative gectur:

(b) if so, what urgent steps are be-
g taken in this repgard; and

te) whether the State Governments
arc alsp being consulted in the matter?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY AND
CIVIL SUPFPLIES (SHRI A. C.
GEORGE})‘ (a) Government have de-
eided to encourage wvrell established
consumer cooperatives and their Fode-
rations to underiake manufacrure of
«6lf 'led consumer articles either inde-
pendentlv or in collaboration with ex-

rsting industrial units having un-utilis-
ed capacity.

(" and (c¢). The Siate Govern-
menis have been requerted to for-
mulate specific proposals and refer
them to the Centre for providing
suitable financial assistance.

Misuse of emergency powers by offi-

cials and staff of North Easters Rail-

way connected with outlawed organi-
sations

271 SHRI BHOGENDRA JHA:
Will the Minister of HOME AFFAIRS
be pleased to state:

ta) whether many officials and em-
ployees of North Eastern Railway
connected with the outlawed Anand
Marg and RS.S Organisations are
still at large, misusing emergency
powers against the patriotic ang de-
mocratic employees: and

1h) if so, how many such officers
and employeeg have been removed?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRI F. H. MOHSIN): (a) Govern-
ment has no information that any
official or employee of North East-
ern Rallway connected with Anand
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Marg and RS.S. has been misusing
emergency powers against patriotic
and democratic employees,

(b) Does not arise.

Plan to generate exira electricity
under the 20-point programme

272. SHRI BHOGENDRA JHA:
Will the Minister of ENERGY be
pleased to state:

(a) whether one of the items of the
twenty-point programme provideg for
generation of extra 2600 MW of elec-
tricity to overcome power-shnrtage;
and

(b) if so, the gtepg taken in :¢nis
regard?

THE DEPUTY MINISTER IN THE
MINISTRY OF ENERGY (PROF.
SIDDHESHWAR PRASAD): (a) and
(b). The twenty-point programme
slresses, inter alia, the need for an
accelerated power programme and
the setting up of Super Thermal Sta-
tions under Central Sector.

Additional generating capacity of
the order of 1323 MW has been com-
missioned already and further com-
missioning of substantial additional
capacity will take place shortly. All
efforts are being made to expedite
the commissioning of wvarious power
projects and ensure adherence to
schedules Proposals to establish
Super thermal power stations, one in
each Region in the initial stage, at
suitable locations near coal pithcads
have been iormulated,

Per capity consumption of electrivity
in Bihar

273. SHRI BHOGENDRA JHA:
Will the Minister of ENERGY be
pleased to refer to the reply given
to Unstarred Question No. 1323 on
28thy January, 1978 regarding per
capita consumption of electricity in
the country, and state the steps being
taken to raise the per capita eon-

76

sumption of power for North Bihar
in particular, which is enly 11,02
Kwh as compured to the All India
average of 90.3 Kwh, and the rest of
Bihar in general?

THE DEPUTY MINISTER IN THE
MINISTRY OF ENERGY (PROF.
SIDDHESHWAR PRASAD): Full re-
quirement of power and encrgy of
North Bihar are being met by the
generaling unity located in North
Bihar ag well as by providing assist-
ance from South Bihar through the
mmter-connections that already exist.
Additional generating capacity to the
extent of 115 MW has already been
sanctioneq for North Bihar, A ther-
mal power station in the Central Sec-
tor is being taken up at Farakka
which would also augment power
suppiy availability in North Bihar A
total additional generating capacity
to the extent of 895 MW has already
been sanctioned for Bihar for the 5th
Five Year Plan.

Exoeditious development of projects
for Tribal Areas

274 SHRI BHOGENDRA JHA,
Will the Minister of HOME AF-
FAIRS be pleased to state:

ta) whether Government  have
deaided to expedite the development
projectg for tribal areas; and

(b) if <0, the development projecis
for tniba] areas which have been
taken up in Orwesa, Bihar, Andhra
Pradish Assam and Kerala and the
broad outlines thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AF-
FAIRS, DEPARTMENT OF PERSON-
NEL AND ADMINISTRATIVE RE-
FORMS AND DEPARTMENT OF
PARLIAMENTARY AFFAIRS (SHRI
OM MEHTA): (a) Yes, Sir.

(b) In the current year, the wvari-
ous States were allowed to take up
advance action in the Sub-Plan ares

4t which will be finally covered under

well formulated Integrated Tribal
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Development Projects. The Special
Central Asgistance to the extent of
Rs. 202 lakhs was given to Orissa,
Rs. 281 lakhs to Bihar, Rs. 123 lakhs
to Andhra Pradesh, Rs. 80 lakhs to
Assam and Rs. 12 lakhs to Kerala dur-
ing the year 1975-76. The advance
action covers the core programmes in-
cluding

(1) Preparation of projects and
initiation of necessary socio-
economic surveys,

(2) Re-organisation ang streng-
thening of administrative
structure.

(3) Preparation of land records.

(4) Setting up or strengthening
credit-cum-marketing struc-
ture.

(5) Diabt redemption schemes.

(6} Preliminarvy works on planta-
tion schemes.

(7T) Execution of minor irrigation
schemes,

So far Orissa has submitted 2 Inte-
grated Tribal Development Projects,
Bibar 3. Andhra Pradesh 3 and Kerala
1. The State Governments have been
requested to gsend the remaining
ITDPs at an early date.

President’s asseni to Kerala Medical
Practitioners Bill

275. SHRI A. K. GOPALAN: Will
the Minister of HOME AFFAIRS be
pleased to state:

(a) whether the Kerala Medical
Practitioners Bill, as passej by the
Kerala Legislative Asgsembly, is
pending with the Government for
assent of the President;

(b) if so, the reason for the delay
in giving the assent; and

(c) when the assent is likely to be
given?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRI F. H. MOHSIN): (a) Yes, Sir.

(b) and (e). The matter ig still
under consideration.

Air pollution contrel in Caleutis

277. SHRI INDRAJIT GUPTA. Will
the Minister of PLANNING be pleas-
ed to .ta‘l:e:

(a) whether Government have
decided to check air pollution in big
cities; and

(b) if so, the stepg proposed to be
taken for air pollution control with
specia] reference to Calcutta?

THE MINISTER OF STATE IN
THE MINISTRY OF PLANNING
(SHRI 1. K. GUJRAL): (a) Yes,

(b) As gne of the immediate steps
the Air Pollution (Prevention and
Control). Bill, 1975 is under the ac-
tive consideration of the Government.
The Environmental Research Com-
mittee and Man and Biosphere FPro-
gramme under the Department of
Science and Technology have also
been allocated some funds in the Fifth
Five Year Plan for promoting research
jn environmental problems. Studies
on air pollution in metropolitan ci-
ties are among the projects selected
or under consideration of the Depart-
ment of Science and Technology.

Kerala Newsprint Project

278. SHRI N. SREEKANTAN
NAIR:
SHRI C. XK. CHANDRAFPAN:

Will the Minister of INDUSTRY
AND CIVIL SUPPLIES be pleased to
state.

(a) the progresg made in the
establishrment of the Kerala News-
print Project so far;

(b) the total amount of foreign
exchange required for thig Project:
and
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(c) the names of foreigm countries
assisting thip Preject?

MINISTER OP STATE IN
!;'?EIMY OF INDUSTRY AND

CIVIL SUPPLIEBS (SHRI B. P
MAURYA); (2) The Hindustan Paper
Corporation has taken possession of
lang and the site levelling work has
commenced. Arrangements for sup-
ply of raw materialy and other infra-
structural facilities have been made,
Foreign consultants have been ap-
pointed and the basic engineering for
the project $s being worked out by
them. Orders for some of the long
delivery items have been placed and
orders for the remaining items are ex-
pected to be finalised shortly in con-
sultation with the Consultants Ar-
rangements have been made for ob-
taining the detailed engineering and
uther technical assistance in construc-
tion management. A Project Office
has already started functioning and
the General Manager and other Staff
are stationeg at the gite

{b) The estimated amount of for-
eign exchange required for the pro-
Ject is Ra. 27.70 crores.

(c) It is expected that some finan-
cial assistance may be available from
the KFW (West Germany) and the
Swedigh and UK Credits.

Ordinance on Nationalisation of
foreign-owneg piantationy in Kerala

279 SHRI C. K. CHANDRAPPAN:
Will the Minister of HOME AFFAIRS
be pleased to state.

{a) whether Government have con-
sidered all the aspects regarding the
proposed ordinance on the national-
isation of the foreign-owned planta-
tiong in Kerala and taken a decision
thereon; and

(b) if so, the decision taken?

THE DEPUTY MINISTER IN THE
WINISTRY OF HOME AFFAIRS
(SHRI ¥. H. MOHSIN): (a( and (b)
The matter is still under examination
tn consultaiion with the State Govern-
ment,

Rxtemalon of BEIE pregraumpee to
Kerain

280. SHRI C. K. CHANDRAFPAN:
Will the Minister of INFORMATION
AND BROADCASTING he pleased to
state;

(a) whether Keralg Government
have requesteq the Centre for the
extension of the SITE programme to
Kerala;

(b) 1f so, the facts thereof; and
(c) the decision taken thereon?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRI DHARAM
BIR SINHA): (a) and (b) Yes Sir.
The State Government had, in Sep-
tember 1975, suggested extension of
SITE programmes to Kerala.

(cy The feasibility of extending the
SITE programmes to Kerala was exa-
mined. Tt was, however, found that
it would not be possible to do <o
keeping in view the strength of the
signal, the limiteg capacity of the
Base Production Centres to prepare
programmes in additional languages
and other aspects of the Instructional
TV Experiment. The position was ex-
plained to the State Chief Minister

Parallel industry of adulterated
Cement

281. SHRI B. S. BHAURA: Will the
Minister of INDUSTRY AND CIVIL
SUPPLIES be pleased to state:

(a) whether Parallel Industry of
adulterated cement exists in the
country; and

(b) whether Goverrrment have
taken any action to trace the culprits?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY AND
CIVIL SUPPLIES (SHRI B. P.
MAURYA): (8) and (b). While ins-
tances of adulterated cement being
offered for sale to consumers have
been reported, it would not be corract
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to siy that there iy » ‘parallsl indus-
try of adultersted cement in the coun-
try’. Sale of adulterated cement con-
travenes the provisions of the Cement
(Quality Control) order, 1982 issued
under the Essential Commodities Act,
1958. 'This is a cognisable offence and
any person contravening the provi-
gions of the Act could be proceeded
against in a Court of Law on a report
in writing of the facts constituting the
offence, made by a person who is a
public servant gg defined under Sec-
tion 21 of the Indian Penal Code
Powers have been delegated to the
State Governments under the Act to
proceed against unsocilal elements
The Cement Controller has also ad-
dressed all State Governments and
Union Territories to take necessary
action against any case of adulteration
of cement biought to their notice
The State Civil Supplies Department
or the State Police Deptt. take appro-
priate action under the law whenever
such malpractices come to light
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Self-employment of wemen in
indunstries

283. SHRIMATI PARVATHI
KRISHNAN: Will the Minister of IN-
DUSTRY AND CIVIL SUPPLIES
be pleased to state

(a) whether Government are en-
couraging women 1n Indig for self-
employment in industries: and

(h) if 80, In how many States such
industries have been set up so far?

THE MINISTER OP STATE IN
THE MINISTRY OF INDUSTRY AND
CIVII, SUPPLIES (SHRI B P.
MAURYA): (a) and (b) Yes, Sir.
Self-employment of women 15 laregly
confined to cottage, village and srall
industries such as kbadi, spinning,
processing cereals and pulses, non-
edible oils, soaps, fibre ete. This is
promoted further by the Khadi and
Village Industries Commission
throughout the country, Besides, the
Central Social Welfare Board has
sanctioned grants to eleven poultry
and handloom umts under the self-
employment scheme for women in
five States wviz. Assam. Manipur,
Meghalaya, West Bengal and Andhra
Pradesh.

US Seventh Fleet in Indian Ocean

284. SHRI C JANARDHANAN-"
Will the Minister of DEFENCE be
pleased to state-

(ay whether the <Commander of
the U.S Seventh Fleet has recently
saiq that thig Fleet is going to be in
Indian Ocean for ‘many years to
come; and

(b)Y if so, the Government's reac-
tion thereto?

THE MINISTER OF DEFENCE
(SHRI BANSI LAL): (a) The Gov-
ernment of India have ng information
fn this regard. However, & news=-
paper report to this t has come
to the notice of the .
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(b) As gtated repeatedly on the
floor of the House, the Government of
India would like the Indian Ocean
area to remain free from tension and
rivalry. Tt is, however, not feasible
to prevent or interfere with the move-
ment of foreign warships on the High
Seas, .

Formation of & Council to run
“Samachar”

285. SHRI §. M. BANERJEE: will
the Minister of INFORMATION AND
BROADCASTING be pleased to state:

(a) whether a Council has been
formed to run “Samachar”, the news
agency formed after amalgamation of
PTI, UNI., Samachar Bharti &hd
Hindustan Samachar, and

(b) if not, the time by which it is
likely to be constituted?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRI DHARAM
BIR SINHA); (a) and (b) The Sa-
machar ig a Society registered under
the Socicties Registration Act, 1860 on
24-1-76 on ap application by its pro-
poser-members. It is understood that
a Mansaging Committee was formed
on the basls of the application and
under its Regulations

Assistance to Tannery and Footwear
Corporation

286. SHRI S. M BANERJEE: Will
the Minister of INDUSTRY AND CI-
VIL SUPPLIES be pleased to state:

(a) whether financial assistance has
been given to Tannery and Footwear
Corporation of India Ltd. at Kagpur
to overcome its loss; and

(b) whether efforts are being made
to make this unit export-oriented?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY AND
CIVIL. SBUPPLIES (SHRI B. P.
MAURYA): (a) and (b). Yk, Sir.
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Research regarding comversion of
Forest Waste inte Crude Oil by
Vikram Sarabhai Space Centre

289. SHRI RAM SAHAI PANDEY:
SHRI D. D. DESAI;

Will the Minister of SPACE be
pleased to state:

(a) whether discovery of a process
to convert forest waste into crude oil
has recently bcen made by research
scientists of Vikram Sarabhai Space
Centre;

(b) whether any further research
::; been proposed in this direction;

(c) it o, the main features thereof?

THE PRIME MINISTER, MINISTER
OF PLANNING, MINISTER OF ATO-
MIC ENERGY, MINISTER OF ELEC-
TRONICS AND MINISTER OF SPACE
(SHRIMATI INDIRA GANDHI): (a)
Yes, Sir.

(b) and (c). The Scientists and
Engineers at the Vikram Sarabhai
Space Centre, Trivandrum of Depart-
ment of Space have becn engaged on
research and development of various
materials for rocket propellants with
special emphasis on replacing some of
the ingredients from indigenous sour-
ces. During the course of this work
a particular chemical which is derived
from petroleum based chemicals has
been replaced by an equivalent che-
mical derivedq by the VSSC scientisis
from non-edible oil seeds. This work
has opened up the possibilities of using
non-edible oil seeds of forest origin
and which are not utiliseq much at
present to produce crude petroleum
and also a number of other useful pro-
ducts. Further Tesearch and studies
are continuing to establish all the tech-
nical parameters and the feasibility of
economic exploitation.

Pakistan-Turkey collaboration in the
field of Atomic Energy

280, SHRI RAM SAHAI PANDEY:
Will the Minister of ATOMIC ENER-
GY be pleased to state:

(a) whether Government’s attention
hac been drawn to the reported col-
laboiation between Pakistan angd Tur-
key in the field of atomic energy; and

(b) if s, the reaction of Govern-
ment thereto?

THE PRIME MINISTER, MINISTER
OF PLANNING, MINISTER OF ATO-
MIC ENERGY, MINISTER OF EI.EC.
TRONICS AND MINISTER OF SPACE
(SHRIMATI INDIRA GANDHI): (a)
According to a news item appesring
in the Press Pakistan, Turkey and
Iran, are reported to be co-operating
in the fiely of atomic energy.



|7 Written Anmnoery

fb) Government have taken note of
the reported development.

Second Nuclear Explosion for peace-
ful purposes

281. SHRI ARJUN SETHI
SHRI N, K SANGHI
SHRI KUMAR MAJHI

Will the Mimster ot
ENERGY be pleased v state

ATOMIC

(a) whether the second nuclear ex-
plomon for peaceful purpotes 1s pro-
poscd to be made soon; and

(b} if so, the man features thereof?

THE PRIME MINISTER. MINISTER
OF PLANNING, MINISTER OF ATO-
MIC ENERGY, MINISTER OF ELEC-
TRONICS AND MINISTER OF SFACE
{SHRIMATI INDIRA GANDHID)- (a)
The question will be considered when
the need for & peaceful experiment is
well established,

{b) Does not arise

Annual Plan outlay for States

292 SHRI SARJOO PANDEY Will
the Minister of PLANNING ble pleased
1o state-

(a) whether annual plan gutlay for
Btates shows substantia] increase;
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(b) if so, the particulars thereof;

(c) whether there was a discussion
with the Chief Ministery to this effect;

and

1d) if so, the main points discussed
in particular reference to UF

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING (SHRI I.
K GUJRAL) (a) and (b). A state
ment 15 laid on the Tab%le of the Houvse,

{¢) Yes, Sir

(d) The main 1ssues discussed vith
the State Chief Ministers including the
Chuef Minister of Utiar Pradesh 1n con-
nection with the finalisabion ot the
Annual Plan 1976-77 wre indicated
below —-

(1Y The wize and the vontent of the
State Annua'! Fvlan 1876 77 and
ite sectoral distribution on the
hasis of desvelepment strote-
gles keeping .n view bnth the
State and Natwonal pnorities
such a- agmeculture irr gation,
power Nafional Pmogramme
of Mimimum Needs con:titu
ent  programmes (f the 20-
Point economuc progran me
and de\elopment peers of the
hill and backward aréa- of the
concerned Stales

m) Overall availiinhity of 1es.ur-
ces for financing the size of
the Annual Plan 1976-77 of
individual States

STATEMPNT

Approved Plan outlay for roys-76 and 1976-77

(Rs. lakhs)
Major head of Development A ved A ved  Percentage
iR Plan for Fg:'?or INcrease

1075-76 1976-77 in Col. (2}

ovez col. (2)
(n (2) (3} (€))]

I. Agnculture and Allled Sexvices . 35,361 45,828 2960
II. Cooperation *. . 4,665 5,638 20°79
. 1,41,959 1,93,797 36-53

TII.  Water and Power Development
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X 2 3 4
IV. Industry and Minerais 74,008 17,278 23'32
V. Tramsport and Communicstions . 19,043 24,680 29-60
VI. Social and Community Services . 45,661 60,936 33.48%
VII. Economic Services . 5,662 5,134 "
VIIl. General Services . . . 789 1,370 137+01
GRAND TOTAL 2,67,148 355,155 32°94

Target and achievement of Power
Generation from Atomic Energy in
197¢-75

293. DR. SARADISH ROY will the
Minister of ATOMIC ENERGY be
be pleased to slate the target and
achievement of power generation from
atomic ¢nergy in 1974-757

THE PRIME MINISTER, MINISTER
OF PLANNING, MINISTER OF ATO-
MIC ENERGY. MINISTER OF ELEC-
TRONICS AND MINISTER OF SPACE
(SHRIMATI INDIRA GANDIil): The
target and achievement of power gene-
ration at the Tarapur Atomic Power
Station and Rajasthan Atomic FPower
Project-Unit I which are the only ope-
rational stations in 1974-75 is given
below —

Targes Achieced
TAPS 1,600 million 1,458 million
units units
mp Unil-l 9” LR L 748 (1] ay
wpefatt wifir & & 1ot w1 wipeten
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war wpgher sovorfet o qfedt ¥
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Resumption of Nuclear Aid by Canada
to India

298. SHRI MOHINDER SINGH
GILL: Will the Minister of ATOMIC
ENERGY be pleased to state:

(a) whether some agreement has
been made with Canada, whereby
that country will resume nuclear aid
to India: and

(b) if so, the main features thereof?
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THE PRIME MINISTER, MINISTER
OF FLANNING, MINISTER OF ATO-
MIC ENERGY, MINISTER OF ELEC-
TRONICS AND MINISTER Op SPACE
(SHRIMATI INDIRA GANDHI): (a)
and (b). The Indian and Canadian
officialy met at New Delhi during the
first week of March 1876. The issues
involved are still under consideration
of the two Governments.

Revision of Fifth Plan

299. SHRI MOHINDER
GILL:
SHRI RAJDEQ SINGH:

SINGH

Will the Minister of PLANNING be
pleased to state:

(a) whether the draft Fifth Five
Year Plan iz being revised and up-
dated;

(b) whether basic objectives have
been laid down and also the policy
parameters clearly defined before the
plannerg give it 5 final shape in the
context of the Prime Minister's 20-
point programme; and

(c) if so, the broad outlineg thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING (SHRI I
K. GUJRAL): (a) Yea.

(b) The basic objectives of the
Draft Fifth Plan are broadly in con-
sonance with the Prime Minister's 20-
Point Programme. However, some
changes in emphasis and details may
be necessary to emable more effective
implementation. While finanlising the
Fifth Five Year Plan the required
changes in priorities and policies will
be incorporated in the light of the 20-
Pouint Programme announced by the
Primme Minister,

(¢) Relevant exercises for the above
purpose are under way in the Com-
mission and it is too early to indicate
the broad outlines of the revision.

Expansion of units by “SAMACHAR”"
in District Towng and Important cities

300. SHRI PRIYA RANJAN DAS
MUNSI: Wili the Minister of INFOR-
MATION AND BROADCASTING be
pPleased to state:

(a) whether “Samachar has any
plan to expand its units in the District
towng and important cities of India;
and

(b) if 50, the broad ouflines thereoi?

THE DEPUTY MINISTER TN THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRI DHARAM
BIR SINHA): (a) and (b). <Govern-
ment are informed that the Samachar
intendg to expand its unils in different
areas. The details are still to be pre-
pared by its Managing Committee.

Freedom Fighier’s Pension Cases from
Akola, Bgldana and Nagpur Districts

301. SHR] VASANT SATHE: Wil
the Minister of HOME AFFAIRS be
pleased to state:

(a) the number of freedom fighter's -
pension caseg pending and approved
till the end of June, 1975 from Akcla,
Buldana and Nagpur Districts of Ma-
harashtra State;

(b) the number of cases processed,
approved, rejected and kept pending
on processing from these districts after
June, 1975 till end of February, 1876;

(¢) whether a number of cases have
been referred to the State Government
from ecach district and the decision in
such cases is pending for quite a long
time; and

(d) the action taken or proposed tu
be taken 1o expedite clearance of these
cases?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
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(8HRI ¥. B. MOHSIN): (3) The infor-
miation is given ay under—

No. of !:eednm
I‘l [ 1114 ]
Name of the Distnict :

Approved Fited for

want of
¢

tary evi-

dence/

clarifica-

tion.
Akola . . . 384 57
Buldana . . 120 13
Nagpar . . . 900 155

—
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Np o way pending scrufiny in the
Ministry of Honw Affairs.

In vespect of the cases which have
been flled, fhe State Government/indi-
viduals concerned bave been asked fo
furnish the necessary evidence/verifi-
cation reports.

(b) The information is given as
under:—

Number of cases from July, 1975 to Februmy, 1976

Name of the District Processed  Approved Repcted  Filed fcr}-
want o
documentary
evidence
clanfi-
cation

Akola 56 4 19 33
Buldana . . . . . B 12 2 10
Nagpur 155 21 as 109

No case was pending scrufiny in the
Ministry of Home Aflairs

In respect of the cases which have
been filled, the State Government/indi-
viuals concerned have been asked to
furnish the necessary documentary evi-
dence/verification reports.

(¢) Yes, Sir.

(d) The State Government are re-
munded fiom time to time for expen-
ding their reort to enable| clearance ot
the cases,

Fower Projecty in Maharashira pen-
ding clearance

302 SHRI VASANT SATHE: will
the Minister of ENERGY be pleased
to state:

(a) which power projects Jfrom
Maharsshtra State are pending clea-

rance from the Mimistiy and Plannng
Commission;

(b), whether the State Goverament
have m-de any request to expeditle
the clearance of these projects, and

(c) the progress (Project-wise) made
in regard to Processing of Project
mand their clearance and the likely time
involved in clearing the projects now
pending?

THE DEPUTY MINISTER IN THE
MINISTRY OPF ENERGY (PROF. SID-
DHESHWAR PRASBAD). (a) to (e).
All power projects included in the
Draft Fifth Five Year Plan of Msaha-
rashire scheduled for benefits during
the Fifth Plan period have already
been ssmetioned.

$he Maharashira State Electiicity
mmmmmmw



97

which are likely to accrue in the Sixth
Plan. The State Government have
been requesting to expediie the clear-
ance of ithese projects. The details of
these projects and their current status
are indicated in the list laid on the
Table of the House. [P'aced :n Litb-
rary. See No. LT-104/76.]

Al] efforts are being made for early
clearance of the schemes.

Meeting of National Productivity
Council

303. SHRI N K. SANKHI: Will the
Minister of INDUSTRY AND CIVIL
SUPPLIES be pleased to state

(a) whether at the National Pro-
ductivity Council Meeting recently
held in New Delhi, he had appealed
to the industries making high profits
to reduce the prices instead of giving
high bonug to waorkers; and

(b) it so, the reaction of such in-
dustries 1n this regard?

THE MINISTER OF INDUSTRY
AND CIVIL SUPPLIES (SHRI T. A
PAI) (a) and (b). In the genera] dis-
cussions on the address delivered by
the Minister of Industry and Civil Sup-
plies in the meeting of the National
Productivity Ceuncil held on the 12th
February, 1976, the Minister had men-
tioned that rewards should not be
linked with profits, but with produc-
tivity, and that the interests of workers
should be fully safeguarded in the
drive for higher productivitv,
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g Fqft gw wr qwr ww Ky

Incapacity of RESU to Moet the
Rising Power Demand of Delhi

307. SHRI RAMAVATAR SHASTRI:
Will the Minister of ENERGY be
pleased to state:

(a) whether Government are
aware of the fact that DESU is ill-
equipped to meet the rising power
demand of Delhi;

(b) if so, the broad reasons there-
for; and

(c) the steps proposed to be taken
to meet the demands?

THE DEPUTY MINISTER IN THE
MINISTRY OF ENERGY (FROF. SID-
DHESHWAR FRASAD): (a) to (c).
With D.ES.U.’s own power geueration
and assistance received from the Cen-
trally Sponsoreq Projects in thy Nor-
thern Region, the Delhi Flectric Supply
Undertaking hag been able to meet
fully the power requirements of Delhl.

Panels to Review Casey of Prematu-
rely Retired Government Officers

308. SHRI JAGANNATH MISHRA:
Will the PRIME MINISTER be pleased
to state:

(a) whether Government have re-
cenily set up panels to review the
cases of prematurely retired Govern-
ment officers; and

(b) if so, the number of cases re-
viewed by these panels so far?

THE MINISTER OF STATE IN THE
MINISTRY OF HO AFFFAIRS,
DEPARTMENT OF PERSONNEL AND
ADMINISTRATIVE REFORME
(SHRI OM MEHTA): {(a) Govern-
ment have recently issued instructions
laying down the procedure for consi-
deration with the assistance of appro-
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priate Committee of the represcinta-
tfons from those Governmenti gervants
who have been retirag prematurely.

(b) This Dupartment is nmot getting
the information regarding the rumber
of caseg reviewed by the various
Ministries/Departments in the light of
the aforesaid instructions.

Security Deposits by Government
servantg for Electricity Meters

308. SHRI JAGANNATH MISHRA.
Will the Minister of ENERGY be
pleased to state:

{a) whether DESU has decided to
end the exemption given to Govern-
ment servants in regard to security
deposits for meters installed in their
Government flats; and

(by if so, the reasons for ending
this facility?

THE DEPUTY MINISTER IN THE
MINISTRY OF ENERGY (PROF. SID-
DHESHWAR PRASAD):; (a) Yes, Sir.

(b) In order to =afeguard the inte-
rests of the Undertaking, it has been
decided to treat the electricity consu-
mersg residing in Government accom-
modation in Delhi at par with the other

consumers in the matier of security
deposits against electric connections.

Rise in Price of Coal after Nationali-
sation of Coal Mineg

310. SHRI P. R. SHENOY- Will the
Minister of ENERGY be pleased to
state:

(a) whether the price of coal has
gone up after the nationalisation of
most of the coa] mines;

(b) whether the rise in price has
anything to do with nationalisation;
and

(c) the production of coal during
last three yearg variety-wise?

THE DEPUTY MINISTER IN THE
MINISTRY OF ENERGY (PROF.
SIDDESHWAR PRASAD): (a) Yes,
Sir. .

(b) The prices of coal were revised
keeping in view among other things,
tbe financial implications of the in-
crease in wages, cost of equipment and
stores, amenities to workers etc,

‘(c¢) Gradewise production of coal
during the last three yecars is given
in the Statement enclosed.

STATEMENT

(Fier'res i millior torres)
(Py Provisioral

Grade 1973-74 197475 !(%!5-76
D‘cemm *75)
2 3 4
Coking Coal :
A 024 031 0+12
B 0 09 o012 003
C . o~ 68 090 036
D 1-02 1-35 076
¥ 153 1°99 1-08
F 416 5°47 2-42
G . 2+23 2- 1°74
H . 194 2-55 E-63
HH . 390 514 7
Sus-ToTtAL 577 20'77 19:00*
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3 3 4
Non-cokwyg Coal :
SeA 346 77 410
Rel-B 4°41 480 172
Gr. 1. - . 39-08 31-68 a8 5>
Ge.Nl 8-23 885 692
Gr. ITL . . 673 723 625
N 1049 11°32 319
Sus-ToraL 6340 67-64 s1-500
GRAND TOTAL 7817 8841 70° 50

*Inchuding TISCO & IISCO, and .grndts J&K etc

**Incloding SCCL.
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Closure or iay off in Industrial Units

312. BHRI D. D. DESAL: Wili the
Minister of INDUSTRY AND CIVIL
SUPPLIES be pleased to state;

(a) the number of industrial units
in the large-scale and small scalc
sectors which closed down or lmd
of workess during 1978-76}
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(b) the reasoms therefor; and

(c) the steps taken to improve
their condition?

THE MINISTER Op STATE IN THE
MINISTRY OF INDUSTRY AND
CIVIL SUPPLIES (SHR! B, P. MAU-
RYA): (a) to (¢). The information is
being collected and will be laid on the
Table of the House,

Allotment of Scooters ang Cars against
Foreign Exchange

313. SHRI R. P. SINGH DEO: Will
the Minister of INDUSTRY AND
CIVIL SUPPLIES be pleased to stale:

(a) whether some caseg of allotment
of gcooters and cars on priority basis
against inward remittance of foreign
exchange have been rejected on
account o! some technicalities and the
persong whp make paymeng through
foreign exchange have been experienc-
ing inconvenjence on that account; if
50, the reason therefor; and

(b) whether Government have -ot
considered some cases of allotment of
scooterg vide their letter No. 6243/75.
AEI(II), dated the 6th September,
1975 and if go, the facts thereof?

THE MINISTER OF STATE WN
THE MINISTRY OF INDUSTRY AND
CIVIL SUPPLIES (SHRI A. C. GEOR-
GE): (a) Some gpplications have been
finally rejected as the applicants did
not fulfil certain essentinl conditions.
The rejection has been on any cne or
more of the following grounds.—

(i) where the [oreign exchange
has not been remitted in the
name of the aoplicant/credit-
ed to hig own account.

i) where the foreign exchange
credited to his account is more
than 3 monthg ola,

(ﬂi}whmthelpﬂﬂntm
to stay in India for a period
less than two years,

{iv) where the {oreign exchange
has been received by the ap-
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plicant from
than his
abroad.

(v) where the applicant has pur-
chased a new scooler during
the last four years.

Some applications, however, are rot
complete in certain respects and tha
deficiencies are pointed out to the ap-
plicants. If the applicants supply
these deficiencies, the cases are recon.
sidered ang allotments made. There is,
therefore, no inconvenience experienc-
ed by persons who make payment
through foreign exchange,

(b No communication was issued
with the reference mentioned. How-
ever, one case was considered in letter
No. 62431/75-AEL.III dated 6-9-75 but
allotment could not be made &5 the
applicant dig not supply the deficien-
cies, namely (i) opening of a non-con.
vertible account. and (ii) obtaining
the Bank Certificate in accordance
with the prescribed procedure even
after they were pointed out to him.

a person oiher
rclative residing

Action taken against Centraj Gevern-
ment Officers for Breach of Emergency
Measures

314. SHRI R. R. SINGH DEO:
SHRI VIRBHADRA SINGH:

Will the PRIME MINISTER be
pleased to state the number of Central
Guvernment  Officers, Ministry-wise,
against whom action has been taken
so far breach of emergency measures
since the proclamation of Emergency?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS DE-
PARTMENT OF PERSONNEL AND
ADMINISTRATIVE REFORMS AND
DEPARTMENT OF PARLIAMEN-
TARY AFFAIRS (SHRI OM
MEHTA): The information is not
avaflabe as the Department of Per-
sconpe] and Administrative Reforms
do not maintain any statistics of ac-
tion taken against Centra] Govern-
ment officery for various offences that
might have been committed by them.
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Cement Output

315. SHRI RAGHUNANDAN LAL
BHATIA: Will the Minister of INDUS-
TRY AND CIVIL SUPFLIES be pleas-
ed to state:

(a) whether the Cement Industry
has made good progresg gince emei-
gency;

(b) if go, the capacity utilisation n
the month of January, 1976; and

t¢) whether his Ministry is opti-
mistic that the total cement output 1n
1975-78 would be more as agawnst
1874-75?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY AND
CIVIL. SUPPLIES (SHRI B. P.
MAURYA): (a) Yes, Sir.

(b) Thie capacity utilisation in the
month of January, 1976 was 94 per
cent.

(¢) Yes, Sir The production of
cement during 1974-75 was 14,65 mil-
lion tonnes, whereas the production in
1975.76 is expected to be about 17
million tonnes.

Implementation of 20-Point Pro-
gramme In Tamil Nadu

318. SHRI M. KALYANSUNDA-
RAM: Will the Minister of HOME
AFFAIRS be pleased to state:

(a) whether under President’s Rule,
Tamil Nadu Government administra-
tion hag been geared up; and

(b) if so, how far the 20-point eco-
nomie programme is implemented in
Tamil Nadu under the new administra-
tion?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRI F, H. MOHSIN)Y: (a( and (b).
In the wake of imposition of Presi-
dent’s Rule, sevaral messure; have
alrepdy been iaken to . tone up the
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administration imr Tamil Nadu. Special
attention is being given by the State
administration towards speedy imple-
mentation of the 20-Point Economic
Programme and arrangements have
also been made tv  ensure effective
monitoring of the progress thereunder,

Per Camta Central Amsisiance to
Himachal Pradesh, J&E angd " UP.-

Hii] Region

317. SHR] PARIPOORNANAND
PAINULI: Will the Minister of PLAN-
NING be pleased to state:

(a) the per capita Central assistance
given to Himachal Pradesh, J&K, and
the U.P, Hill Region respectively dur-
ing the last three years;

(b) the gteps being taken to bring
UP hill areas at par with the above
two hill regions;

(c¢) whether the facilities enjoyud
by Himachal Pradesh and J&K are
denied to U.P hills; and

(d) it go, the reasons thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING (SHRI
I. K. GUJRAL): (a) Figrurcs for per
capita Central assistance are given in
the enclosed statement.

(b) An integrated sub-Plan for the
development of U.P, hill areas based
on locel requirements has been pre-
pared for the Fifth Five Yaar Plan
period and will be finalised shortly.
Special Central assistance is being
provided to the State Government to
supplemant their efforts in fmpleman.
tation of this sub-Flan in ‘addition to
the overall Central assistance given to
finance the State Plan.

(c) No, Sir,
(d) Doew not arism
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STATEMENT

Per Capita Central assstance given to Himachal Pradesh, Jammu & Ka:hmirard U.r.
(Hill Arcas) during 1973-74, 1974-75 #rd 1975-76

(Rs. Per Gapita)
Srate 1973-74 1974~75 1975-76
Himachal Pradesh . . 677 64-6 683
Jammu & Kashumir - 706 654 67-1%*
Uttar Pradesh Hill Areas - 31:4@ 4@

*N) spzcial Cenatral assistance was given by Plarirg Commissier

*¢ ncludes speeial Contral assistat ce given for adverce plar actir.

4 [ us 15 01ly spreral C neral assistar ce.

It does nor include the Cct tral assistar ¢¢ giuen 1o

tie State G vornm ne to finatce the State Annual Plans. It is, thus, not comparable wnth the

figures for other Staus,

New Reactor Research Centre to Work
on a Fast Breeder Technology

318. SHRI P. GANGADEB: Will the
Minuster of ATOMIC ENERGY be
pleased to stale

(a) whether new reactor research
cenire is under the consideration of
Government for work on a fast breeder
technology;

(h) whether several new research
programmes have been planned to
take the benefits of the peaceful uses
of energy; and

(c) if so, the salient features there-
of?

THE PRIME MINISTER, MINISTER
OF PLANNING MINISTER OF
ATOMIC ENERGY, MINISTER OF
ELECTRONICS AND MINISTER OF
SPACE (SHRIMATI INDIRA GAN-
DHI): (a) Yes, 2 Reactor Research
Cenire for research and development
of fast breeder technology for genera-
tion of power is already being estab-
ligshed at Kalpakkam in Tamil Nadu.

{b) and (c). Details of the research
and development programmes to be
undertaken in’'the Department of Ato-
mic Energy are entumerated In the
Intest Annual Heport of the Depart-
ment for the' year 1974.75 already

circulated to Hon. Members. Copies
have also been placed in the Parlia-
ment Library.

Seif-Sufficiency in Nuclear Raw Mate-
rials for Power Generation

319. SHRI P. GANGADEB: Will the
Mimster of ATOMIC ENERGY be
pleased to state:

(a) the gteps being taken to achieve
complete gelf-sufficiency in nuclear
raw materials for power generation
and other purposes;

(b) whether nuclear power will
make a significant impact on overall
power generation in India; and

(c) if so, the galient features there-
of?

THE PRIME MINISTER, MINISTER
OF PLANNING, MINISTER OF ATO-
MIC ENERY, MINISTER OF ELEC-
TRONICS AND MINISTER OF SPACE
(SHRIMATI INDIRA GANDHI): s:
The Atomic Minerals PDivision of
Department of Atomic Energy iz cen-
tinuously engaged in systematic in-
vestigations for locating various nu-
clear raw materials viz, uranium, tho-
rium, zirconiun, helium, niobium, tan-
talum etc, reguired for power genmera.
tion and other purposes. Latest tech-
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nigques of exploration are being em-
ployed and sufficient recerves of urani-
um, thorium and zirconium have
been established,

(b) and (c). The role of nuclear
power in meeting the total energy re-
quirements of the country will for
some years to come, necessarily be
limited as a result of a variety of res.
training factors. With the develop-
ment of the industrial infrastructure
and indigenous capability in fabricat-
ing extremely sophisticated equip-
ments, and availability of resources,
nuclear power can be expected to
make g significant impact on power
generation in certain areas of the
country where the potential for ther-
mal/hydel power is limited.

Indian sStandards Institution

320, SHRI P. GANGADEB: Will the
Minister of INDUSTRY AND CIVIL
SUPPLIES be pleased to state:

(a) whether the Indian Standards
Institution is exploring the possibil-
ties of popularising the ISI mark
overseas;

(b) if so, whether the ISI had iden-
tified all the foreign countries which
imported thie Indian products;

(e) whether ISI was making efforts
with the respective Standards Insti-
tutions in those countries to recognise
the ISI mark ag equivalent to their;
ang

{a4) if so, facts thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY AND
CIVIL SUPFPLIES (SHRI B. P, MAU-
RYA): (a) to (4). In order to popu-
larise the IS! Certification Mark, =a

MARCH 10, 107¢'
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view to identifying the countries, the
L8.1 are analysing the details of ex-
ports so that dialogue may be had to
find out whethey those countries will
accept ISI marked goods without any
further inspection

At the international level, a scheme
18 being worked out so that the mem-
ber countries could mutually accept
the products carrying the certification
mark of the National Standards Body
or the equivalent organisation recog-
nised for the purpose without any
further inspection. The international
organisation for Standardization (ISO)
has completed a booklet giving the
certification marks activity in each of
1ts member countries and the proce.
dures thereof. This includes infor-
mation relating to ISI Certification
Marks. Thig compilation hbhas peen
circulated to all the member coun-
tries of the International Orgamsation
for Standardization which has now B81
members.

A proposal 18 under the consideration
of the British Standards Institution
and the ISI to find out if the two coun-
tries could recognise the Cretification
Mark of the respective countries on
mutual basis,

Clandestine Gun Factories Unearthed

321. SHRI RAMBHAGAT PASWAN:
Will the Minister of HOME AFFAIRS
be pleased to state;

(a) whether a number of clandestine
gun factories have recently been un-
earthed in some partg of the country;
and

(b) it so, the number of persons
gd on this account?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRI F. H. MOHSIN): (a) and (b),
No such factory has been unearthed
till 29th February, 1976 in the States
of Haryama, Himachal Prisdeah, Mani-
pur, Nagaland; Ovissa, Punjab, Sikkim
atid Uttar Pradesh -and in any of the
Union Territories exanpt Mixoram.:: *
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Information from tbe remaining
States and the TUnion ‘Territory of
Mizoram is under collection and will
be laid on the Table of the House on
receipt.

Disotvery of World’s Thickest Coal
Seam in Jharguda

322. SHRI K, M. MADHUKAR: will
the Minister of ENERGY be pleased to
state:

(a) whether the world is thickest
<oa] seam has been discovered in
Jharguda Colliery of the Central Coal
Fields Limited; ang

(b) if so, the facts thereof?

THE DEPUTY MINISTER IN THE
MINISTRY oF ENERGY (PROF.
SIDDHESHWAR PRASAD): (a) and
{b). The reference is probably to
Jhingurda Block in Singrauli Coalfield,
Madhya Pradesh. The earlier knawn
maximum thickness of the inter-band-
ed Jungurda Top coal seam was
131.83 metres, which was one of the
thickest coal seams in the world,
However, recently In a bore.hole a
thickness of 180.35 metres has been re-

<corded which, as per the available
geological records, is the thickest in
the world.

Recruitment of Scheduleg Castes and
Scheduleg Tribes in gifferent Central
and Technical Services by UP.SC

323, SHRI DHAMANKAR: Will the
PRIME MINISTER be pleased to state:

{(a) whether in view of the ever
increasing number of candidates ap-
plying and appesring for the various
competitive examinations for recruit-

ed processes for gerutiny of applica-
tions and selection of candidates;

(b) whuu:“ suitable candidates sre
forthcoming the posts reserved
for ‘the Scheduled Castes and Sche-
duled Trities; gnd:

(c) the percentage of posts left un-
filled for want of suitable Scheduled
Castes and Scheduled Tribes candi-
dates and what steps are being taken
to train and get the candidates for the
reserved posts?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
DEPARTMENT OF PERSONNEL
AND ADMINISTRATIVE REFORMS
AND DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI OM
MEHTA): (a) The Union Public Ser-
vice Commission have been resorting
to increasing mechanisation of the
procesg of scrutiny of applications.
They have a'so reviewed ang stream-
lined the methods of work and simp-
hfied the procedures considerably. So
far it has been possible to deal with
the work with the machines avaflable,
However, on the basis of the trend of
increase in the workloag and in the
light of the 1equirements of a mo-
dern and scientific recruitment process
the Commission have initiated steps
with a view to introducing a compu-
terised system

(b) Frem 1964 onwards, in LA.S.
and LP.S. as also in Class I Central
Services, to which recruitment is made
on the basis of the L.A.S, etc, Exami-
nation, all the reserved vacancies
have been filled by appointment of
candidates belonging to Scheduled
Castes and Scheduled Tribes, except in
one or two examinations. in which
there has been a shortfall in regard to
Scheduled Tribes. The position in
Central Services (Technical) is, how-
ever, not satisfactory.

(¢) The percentage of posts leff un-
filled for want of suitable Scheduled
Castes and Scheduled Tribes candidates
in All India Services and Central
Services during 1872, 1973 and 1974 is
as follows:—

1. All India Services The quota of
Scheduled
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2. Central Services The shornfill in
(Non-techmical) t seIvices s

1% of the
mructﬁw
mpc

3. Centyal Services  The
(Technical) these

77?0_ of the quota
and in respect of
the Scheduled
Tribes 98- 5%,

In order to improve the intake of
persons belonging to the Scheduled
Castes and Scheduled Tribes, candi-
dates belonging to these communities
are given coaching at pre-examination
training centres as preparation for ex-
aminations conducted for recruitment
to All India and Central Services and
State Civil Services, located in the
various parts of the country. There
are also two pre-examination training
centres for Engineering Services Ex-
aminations. There are four coaching-
cum-guidance centres set up for
candidates whose names are regis-
tered at the employment exchanges
for Class IIT posts.

Alleged Racket in Disposal of Old and
Discardeq Vehicleg

324, SHRI M. C. DAGA: Will the
Minister of DEFENCE be pleased to
refer to the reply given to Unstarred
Question No. 5718 on the 10th April,
1975 regarding alleged racket in dispo-
sal of old and discarded vehicles and
state:

(a) whether Government are aware
that gome employees working in Cen-
tral Vehicle Depot, Delhi Cantt,, have
so0ld their vehicles allotted to them
in violation of rules and conditions for

dllotment;

(b) whether complaints were also
recelved 'in this regard and in enqui-

riéy’ gome of them also confessed the
sale; ‘and

MARCH 10, 1078
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(c) if g0, the action taken or pro-
Mhhm&nﬂnm

THE MINISTER OF DEFENCE
(SHRI BANSY LAL): (a) No com-
plaint/information has been received
regarding sale of vehicles by the em-
ployees of the Central Vehicle Depot,
Delhi Cantt. which may have been
allotted to them. The malpractices in
the CVD, Delhi Cantt. already report~
ed and presently under investigation
relate to sale of surplus/discarded
vehicles allotted to Ex-Servicemen.
Two cases have been registered by the
CBI concerning these alleged malprac-
tices in the CVD, Delhi Cantt.

(b) and (c). In the enquiries con-
ducted by the C,B.I, no such confes-
sions have been made. Investigations
by the C.BI in the cases registered
by them are continuing and their

report is awaited,

Prevention of Infiltration of Non-Tri-
balg in Scheduled Areas jn Tripura

325 SHR] DASARATHA DEB: Will
the Minl<ter ¢f HOME AFFAIRS be

pivased to stute:

(a) whether in the absence of well
defined border lineg of the Scheduled
areas in ‘Tripura, the infiltration of
non-tribals into thé so-called Sche-
duled areas is taking place more and
more, resulting in the eviction of
tribals from their traditional home

lands;

(b) if so, the concrete stepg being
taken to pregerve the tribaj compact
areag of Tripura preventing non-tri-
balg from entering there; and

(c) the mechanism set up to awwn-
ciate tribals in the development pro-
gramme of tribal areag of Tripura?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME ATYFAIRS
(SHRI F. H. MCHSINS: (a) and (b).
There are no Scbeduled Areas in Tri-
purs. Hewever, spetisl provision has
been made under Tripura Land Reve-
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nug and Land Reforms (Third Amend-
merit) Act, 1875, in which certain vil.
lages and Tehsils predomenantly in.
habited by Tribals have been identi-
fled. Spceial provisions have been
made to protect the tribal lands as
well as to extend right of pre-emption
to the Tribals.

(c) Tribal Advisory Committee at
the State level is associated with the
development programme and other
matters affecting tribal interests,

Allocation for Sub-Plang ang ILTD
Projects in Tripura in 1975-76

326. SHRI DASARATHA DEB: Wil
the Minister of HOME AFFAIRS be
pleased to state:

{a) the ghare of Tripura out of the
Rs. 200 million provided for sub-plans
and Integrateq Tribal Development
Projects in the year 1975-76; and

(b) whether any detailed pro-
gramme for Tripura have been finslis-
ed and if so, what are those schemes?

THE MINISTER OF STATE IN THE
MINISTRY oF HOME AFFAIRS
DEPARTMENT OF PERSONNEL AND
ADMINISTRATIVE REFORMS AND
DEPARTMENT OF PARLIAMENT-
ARY AFFAIRS (SHRI OM MEHTA)
(a) An amournt of Rs. 31 lakhs has
been s&llotted to Government of Tri-
pura fer Tribal Sub-Plan during 1975-
78.

(b) The Tripura Sub-Plan has not
yet been finalised

—

1% hrs

PAPERS LAID ON THE TABLE
JOTE MANUFACTURE 3 CRss RULES, 1978

THE MINISTER OF INDUSTRY
AND CIVIL SUPPLIES (SHRI T. A
PAI): 1 beg to lay em the Table a
copy of the Jute Manufactures Cess

W (Hindl "and English ver-
siollg) published in Nétifieation N»o
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G.SR. 80(E) in Gazette of India
dated the 18th February, 1078, under
sub-section (4) of section 30 of the
Industries (Development and Regula-
tion) Aect, 1951. [Placed in Library.
See No. LT-10389/16].

REVIEW AND ANNUAL REPORT OF
ScooTErs INDIA Lip, LUCKNOW FOR
1974=-75

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY AND
CIVIL SUPPLIES (SHRI A. C.
GEORGE): I beg to lay on the
Table—

A copy each of the followmg papers
(Hindi ang English versions) under
sub-section (1) of section 619A of the
Companies Act, 1956: —

(i) Review by the Government
on the working of the Scoo-
ters India Limited, Lucknow,
for the year 1974-75,

(2) Annual Report of the Scoo-
ters India Limuted, Lucknow,
for the year 1874-75 along
with the Audited Accounts
and the comments of the
Comptroller and  Auditor
General thereon, [Placed in
Library. See No, LT-10390/
76].

NoTtrricATIONs UNpErR CusToMs ACT,
CENTRAL EXCISE AND SALT ACT AND
CenTrAL Excrse Rures

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI-
MATI SUSHILA ROHATGI): On be-
half of Shri Pranab Kumar Mukher-
jee: I beg to lay on the Table—

(1) A copy each of the following
Notfications (Hindi and Eng-
fish versions) under section
150 of the Customs Act,
1962;—

(i) GS.R. 81(E) ang 8&(E)
published in Gazette of
India dated the 16th Feb-
ruary, 1876 together with an
explanatory memorandum.
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(i) GSR. 201

witl) G.8.R.

(i) G.B.R. 267 and 268 publish-

ed in Gazette of India dated
gether with an explanatory
memorandum.

published in
Guzette of India dateg the
28th February, 1876 toge-
ther with an explanatory
memorandum, [Placed in
%bmm. See No. LT-10381/

(2) A copy each of the following

Notifications (Hindi and Eng-
glish versions) under section
38 of the Centra] Excises and
Balt Act, 1044: —

(1) The Central Excise (Se-
venth Amendment) Rules,
1978, published in Notifica-
ition No, G.SR. 238 in
Gazette of India dated the
21st February, 1976 together
with an explanatory memo-
randum

‘(if) The Central Excise (Ninth

Amedment) Rules, 19786,
publitheg in Notification No
G.SR. 100(E) in Gazette of
India dated the 1st March,
19768 together with an ex-
planatory memorandum.
[Placed in Labrary  See
No. LT-10302/76].

(3) A copy each of the following

Notifications (Hindi and Eng-
lish versions) issued under
the Central Excise Rules,
1944: —

{1) GSR. 94(E) and 95(E)
published in Gazette of
India dated the 25th Feb-
ruary, 19768 together with
sn explamatory memoran-
dum

«li) G.SR. 101(E) and 102(E)

published in Gazette of
Isdia dates the 1st March,
1976 together with an ex.
planatory memerandum,
104(E) published
in ‘Gazitte of Inflia dated
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the 1gt March, 1976 toge-
ther with an explanatory

memorgndum, [Placed in
gbmrm See No. LT-10393/
].

CERTIFIED ACCOUNTS OF JHADI AND

Vitrace INpusTRIRg COMMISBION FOR

1972-73 wWITH AUDIT REPORT AND STATE-
MENT FOR DELAY

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY AND
CIVIL SUPPLIES (SHRI A. P.
SHARMA): I beg to lay on the
Table—

(1) A copy of the Certified Ac~
counts of the Khadi and Vil-
lage Industries Commission
for the year 1872-73 together
with the Audit Report there-
on (Hindi and Enghsh ver-
sions) under sub-section (4)
of section 23 of the Khadi and
Village Industries Commssion
Act, 1958

(2) A statement (Hindi and Eng-
lish versions) showing rea-
sons for delay in laying the
above document [Placed n
Ltbrary See No LT-10394/
78].

NawaL CereMmONIAL, CONDITIONS OF
SERvIice AND MISCELLANEOUS (AMEND-
MENT) REGULATIONS, 1975, AND NoTIFI-
caTroN UNDEr Navy Act, 1857, AWD
ANNUAL REPORTS or BHARAT DYNAMICS

Lo, HYDERABAD, GARDEN REACRH
WORKSHOP LTD, CALCUTTA, BHARAT
ErectroNIcs LTp, BANGALORE AND

BHARAT EArRTH MOVERs LTD, BAGALORE
FOR 1974-75 wITH Avprtep ACCOUNTS
AND AUDIT REPORTS THEREON

THE DEPUTY MINISTER IN THE
MINISTRY OF DEFENCE (SHRI J
B. PATNAIK):

(1) to re-lay on the table a copy
of the Naval Ceremonial,
Conditions of Service and
Miscellaneous (Amendment)
Regulations, 1978 (Hindi and

versions) published
in Notifieation No. BR.O. 337
in Gazeite of Intia dated the
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185 of tha Navy Act, 1957.
[Placed in Library. See No.
LT~10120/76].

(2) to lay on the Table—

(i) A copy each of the follow-
ing Notifications (Hindi ang
English versions) under
section 185 of the Navy Act,
19571 =

(a) The Navy Leave (First
Amendment) Regulations,
1976, published in Notifi-
cation No. SRO. 20 in
Gazette of India dated the
21st February, 1976,

(b) The Naval Ceremonial,
Conditions of Service and
Miscellaneous (Amend-
ment) Regulations, 1976
published in Notification
No S.R.O. 32 in Gazette
of India dated the 2ist
February, 1976.

"Placed in Labrary See
No. LT-10395/76.1

(3) A copy each of the following

reports (Hindi and English
versions) under sub-section
(1) of section 619A of the
Companies Act, 1956: —

(a) Annual Report of the Bha-
rat Dynamics Limited, Hy-
derabad, for the year 1974-
75 along with the Audited
Accounts and the comments
of the Comptroller and
Auditor General thereon.

(b) Annual Report of the Gar-
den Reach Workshops Limi-
ted, Calcutta, for the year
1074-75 along with the Au-
dited Accounts and the
comments of the Comptrol-
ler and Auditor General
thereon

(¢} Annual Report of the Bha-
rat Electronics , Limited,
Bangalore, for the ycar
1974-75 along with the
Auditegd Accounts and the
comments of the Comptrol-
ler anad . Auditor General
thereon.
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(d) Annual Report of the Bha-
rat Earth Movers Limited,
Bangalore, for the year
1974-75 along with the Au-
diteq Accounts and the com-
ments of the Comptrolle:
and Auditor General there-
on

{Placed in Library. See No. LT~
10396/76.]

BEas CoNsTRUCTION Boamp RurEs, 1076

Fuf swvea | Iv-shit (sto fagware
wort) - & damw geizr  wiafs,
1966 ¥ gTT1 97 ¥ wTw (3) ®
weia sw fenw A Frw, 1976
(fer mar wdslr &wpeor) A TH
sfa @qr v 9T T@ar § W feiw
21 wadi, 1976 & wrew & T
% wfagse g& avowtofite 242 ¥
s=.firr g0 @

[Placed n Library.
10387/76]

See No. LT-

1202 hrs.
MESSAGES FROM RAJYA SABHA

SECRETARY-GENERAL : sir, 1
have to report the following messages
received from the Secretary-General
of Rajya Sabha:—

(1) “In accordance with the provi-
sions of rule 111 of the Rules
of Procedure and Conduct of
Business in the Rajya Sabha,
1 am directed to enclose a
copy of the Contempt of
Courts (Amendment) Bill,
1976, which has been passed
by the Rajya Sabha at its
sitting beld on the 8th March,
1976."

(i) “In accordance with the provi-
sions of rule 111 of the Rules
of Procedure amd conduct of
Business:in the aRjyw Sabha,
I am directed to enclose a
copy of the Maternity Berefit
(Amendment) BilL, 1976,
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which has bean passed by the
Rajya Sabha at its mtling
held on the 8th March, 1976.”

—

BILLS AS PASSED BY RAJYA
SABHA

SBCRETARY-GENERAL: 8ir, I lay
on the Table of the House the follow-
ing Bills, as passed by Rajya Sabha.—

(1) The Contempt of Courls
{Amendment) Bill 197¢.

(2) The Maternity Benefit
(Amendment) Bill. 1976.

ANNOUNCEMNTE RE PANEL OF
CHAIRMEN

MR SPEAKER, I have to inform
the House that consequent upom Shn
H K. L Bhagat having been appoint-
ed &8 8 Mumnister, ] have nominated
Shri P. Parthasarthy on the Panel of
+Chairmen in his place.

12,03 hrs.

ELECTION TO COMMITTEE

CoOMMITTEE ON THE WELFARE OF
ScREDULED CASTES AND SCHEDULED
Trises

SHRI D. BASUMATARI (Kokru-
jhar);: 1 beg to move:

“That the members of this House
do proceed to elect in the manner
yequired by sub-rule (1) of Rule
3318 of the Rules of Procedure and
Conduct of Business in Lok Sabba,
twenly members from among ibem-

Scheduled Castes and Scheduled
Tribes Tor the term befinning on the
1st April, 1976

MR. SPEAKER: The question is:

“That the members of this House
do proceed to elect in the manner
required by sub.rule (1) of Rule
331B of the Rules of Procedure and
Conduct of Business in Lok Sabhs,
twenly members from among them-
selves to servg ag members of the
Committee on the Welfare of
Scheduled Castes and Scheduled
Tribes for the term beginning on the
1st Apnl, 1976 ™

The Motion was adopted.

SHRI D. BASUMATARI. 1 beg to

move.

“That thig House do recommend
to Rajya Sabha that Rajya Sabha
dp agree to nomunate ten members
from Rajya Sabha to associate with
the Commitiee on the Welfare of
Scheduled Castes and Scheduled
Tribes of the House for the term
beginning on the 1st April, 1876, and
do communicate to this House the
names of the members so nominated
by Rajya Sabha.”

MR SPEAKER The question is:

“That thug House do recommend
to Rajya Sabha that Rajya Sabha
do agree to nominate ten members
from Rajys Sabha to associate wlih
the Committee on the Welfare of
Scheduled Castes and Scheduled
Tribes of the House for the teim
beginning on the ist April, 1976, and
do communicate to this House the
namas of the members so nominated
by Rajya Sabha.”

The motion, was adopled.
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RAILWAY BUDGET, 1976-77

THE MINISTER OF RAILWAYS
(SHRI KAMLAPATI TRIPATHI):
Mr, S8peaker, Sir, I rise to present the
Revised Estimates for 1975-76 and
the Budget Estimates for 1976-77.

This has been indeed a {ruly momen-
tug year. There is a new spirit and a
sense of purpose in tha nation. The
Railways have plaved a positive role
in the service of the Country and made
history with a series of record-break-
ing performances.

Financial Results: 1974.75

Before presenting the reviwd estima.
tes for the current year and the budget
est:mates  for the next year, I shall
briefly review the fnancial result for
ihe preceding year i.r., 1974.75.

The Revised Estimates for 1074-75
anticipated a shortfall of Rs, 128.19
<rores. T am happy t> inform the House
that the year actuallv ended with the
lcwer deflcit of Rs. 113.82 crores. The
improvement of Rs. 14.37 crores in the
working results was due mainly to an
Increase of Rs. 7.04 crores in Gross
Traffic receipts over the Revised Es-
timates, coupled with a saving of Rs,
5.27 crores in Ordinary Working Ex-
ypenses over and above the promised
ravings of Rs, 50 crores already re-
flected in the Revised Estimates Less
payment, on actual calculation, of di-
vidend to (enera] Revenues (Rs. 1,86
crores) and a small saving under Mis-
cellaneous  'I'ransactions (Rs. 0.20
crores) accounted for the remaining
variance.

Railways' [nuebtedness to General
Revenues under Development Fund and
Revenue Reserve Fund at the end of
1974-7T5 stood at Rs  279.75 crores.

Revised Estimates: 1075-76

1975-76 was visualised as a year of
promise, stabilisation and steady
growth. Anticipating a surplus of
Ras, 23.03 crores, the Budget Estimates

1978-77

were founded on the expectation that
the traffic revival in the previous year
would gather momentum during 1975-
76. Not only has this expectation been
fulfilled but, the House will be happy
to know, Rallways have resolutely ex-
ploited the opportunily presented by
the upswing in the economy. Aided by
the favourable working conditions
following declaration of the Emer-
gency, Railways have made sybstan-
tial improvement in their operating
performance. New heights have been
attained in transporting freight traffic
and ‘quotas’ and other restrictions via
all routes have been removed.

The average number of wagons loa-
ded daily—24,957 on broad gauge and
6.041 on metre gauge —arnd the originat-
ing revenue-earning freight traffic—
17.23 million tonnes—in December,
1975, were in themselves the record for
a month. being hignher than the corres-
ponding figures for any previous month.
Even these recordg were broken in the
very next month—January, 1076—
when 25,085 wagon loads were loaded
on broad gauge and 6.480 wzgons on
metre gauge, on an average day, and
the originating revenue-earning freight
traffic totalled 17.94 million: tonnes

Significant increase has occurred in
coal t{raffic which forms omne-third of
Railwayvs' freight business and plays
an important role in thc economy. The
requirements of all mujor consumners
like steel plants, power stations, and
cement factories, have been fully met
and they have adequatz stocks. Con-
siderable improvement has also been
achieved in the mouvement of coal for
other consumerg including brick kilns.
A break-through has beer. made in the
transport of cement Nearly a million
tonnes have been moved every month;
the chronically deficii States have re-
ceived adequate supplies and a number
of them have lifted all distribution con-
trols. The demands for movement ol
essential comomdities Tike foodgrains.
lertilizers, both indigenous snd impor-
ted, raw materials to and finished pro-
ductg from steel plants, sugar, salf
petroleum  products, etc. have been
satisfactorily met.
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On present reckoming, the budget
anticipation of 190 million tonnes of
originating revenue-earning freight ira-
fiic will be fully realised, if not exceed-
ed. The total originating traffic, in-
clusive of departmental tiaffic, 1g likely
to amount to about 214 million lonnes,
4 million tonnes more than the budget
forecast. Honourable Members may be
interested to know tha' each cf these
figures is an sll-time high in the his-
tory uf Indian Railways and will es-
tablish a new record.

Higher Passenger Traffic

Passenger twraffic is also ahead of the
budget forecast Besides. window snies
have increased due to widespread and
intensive checks on ticketless travel

42 new non-saburban traing were in-
troduced in the perniod April to De-
cember las{ year 14 more (trains
have been sincle introduced and fre-
quency of 4 trains u.creased during the
year. The ruc of 20 pairs of traias
has been extended. A total of 182

trains, including 52 Mpil anjd Express .

trains, has been spzeded up by 15
minutes or more from 1st November
1975, Particulars of all these trains
are given in the sepurate booklet cir-
culated along with the Budgel papers,
I may assure the Honuvurable Mem-
bers that I am fuily conscious of
the demand for further augmentation
of passenger services and rhall end-
eavour to meet it consistent with the
availability of resources.

Improvement n Traffic Receipts

Taking all these factors into account,
Gross Traffic Eamings are now esti-
mated at Rs. 1762.75 crores— an -
crease of Rs 85,89 crores over the
Budget Estimate of Rs, 1678.86 crorec.
This also includes the effect of certein
changes In the classification of some
commodities effected from November.
December :075. Actual cash realisa-
tion is, bowever, axparied to be Rg, 19
crores less than anticipated at the
Budget Nuitmeate stage due to slower

mcna, 1978

Rotiway Budget 108
VAT
payment of our dues malily hy some
major conaignees in the public dec-
tor. Net incresse in the Receiptg will,
therefore amount to Rs. #28.80 creres,

Post-budgetary  Liabilities

Thig increase in receipts opencd
the prospect of Railways emeiging out
of the tunnel with a surplus of Rs
89.92 crores—nearly four times the
budget forecast of Rs. 2303 crores.
Ag the year progressed, however,
Railways were called upon to bear a
series of incalculable financial bur-
dens and the magmiude of these was
such that all of them could not be
me{ from savings in working expenses
in spite of sirenous eiforts.

The staff costs alone escalated by
as much as Rs. 111 crores, exclusive
of an expenditure of Rs, iC 14 crores
on revisions of pay and allowances of
the Railway Protectivn Force, sanc-
tioned in February, 1976 which was
met from cavings. Of this, Rs 103
crores was due to retroactive sanction
of five additional instalments of dear-
ness allowance for staff and Rs. 8
crores to post-budgey liberalisation of
retitement benefits, Increase in prices,
higher than could be anticipated caus-
ed an cverrun of Rs. 24.52 crores over
the budget provisions; Rs. 15.18 crores
in the fue] bill, which occurred des~
pite an economy of Rs, 5.85 crores w
fuel consumption, and Rs. 9.34 crores
in the tost of other materials and
supphi=s, priacipally steel cement and
lubricants. Further acceleration in the
pace of overtaking the backlog in
repairs and maintenance of rolling
stock, made possible by higher pro-
dutctivit in the wake of the Emer-
genuy, entailed an expenditure of Rs.
11 60 crores. Restoration of flood and
eyclone damaged assets which could
not have Leen foreseen, cost Rs. 4
crores.

These expenses over which Rail-
ways had no controf account for Rs,
151.12 crores out of the increase in the
total expenditury of Rs. 15238 crores
over the Budget [Estimates of Rs.
1448.65 crores. The Dividend Hability
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to the General Revenues iz expected
%0 go up by Rs. 0.37 crore, after alloww
ing for the veliefs granted by the
Convention Committee in iis latest Re-
port to which I shall refer shorily,
raising it to Rs, 198.25 crores.

The heavy post-budgetary financial
liabuities to which I have referred
will cause Railways jo fall short of
the dividend obhigation to General Re-
renues by Rs. 6281 crores, Railways
and however, continuing to make mas-
sive efforis to earn more revenues.
Hopefully, we may be able to secure 5
million ionnes more of revenue earn-
ing traffic than the Revised Budget
anticipations, raising the total erigi-
nating freight lifted to 217 million ton-
res.  This should, of course, reduce
the deficit to some extent below Rs
62,81 cxrores. The Development Fund
expenditure will nevertheless have to
be financed L¥ borrowing from Gerie-
ral Revenues and it will not be posst-
ble to credit any amount to the Reve-
nue Regerve Fund.

Quality of Service

The achievements of this year have
been not only quantitative but also
qualitative, Improved  punctuality
performance on all Zonal Railways has
been apprecialed by the House. The
arrears in the periodical overhaul of
rolling stock, which had accrued dur-
ing the past few years, are being pro-
gressively cvertaken and the standaurd
of coach cleanliness and train lighting
improved. Stations have a nealer and
brighter appearance. Reservations are
easier to obtain. Staff sre more atten-
tive to passenger needs. Courtesy fo
customers is now an essential reguire-
ment of railwaymen at all levels.
Freight transit time has been reduced,

Pilan Outlay for 1975-76

Higher production in the coach and
wagod building indusiry following the
declaration, of Emergency has enabled
them to deliver substantially largey
numbers of coaches and wagons (lhan
anticipated and ‘provided for ip the

2609 LS8
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plan ‘budget, increading the require-
raent of funds for rolling stock. Rail-
ways also needed funds for financing
the building of 10lling stock for ex-
port, Detajled discussions were held
with the Planning Commission and
the Ministry of Finance and an addi-
tional allocatior of Rs, 58 crores has
been obtained. Simultaneously, strict
regulation of purchases of stores to
nuantities needed for use, during the
year ang mplementation of the
streamlincd procedure for financial
adjustment for work done in work-
chops has secured a reduction of about
Rs. 12.00 crores in inventories against
the anticipated increase of Rs, 7.00
crores. The addeq resources thus
available will enable payment of the
bills of rolling stock suppliers and the
need for Working Capital for export
orders.

The House will also be glad io know
that an order for the manufacture and
supply of 15,555 wagons i terms of
four-wheelers has been recently placed
op the industry which should assure
1t of :ufficient load to sustain its out-
put,

Plan Resources for 1978-T7

Within the framework of Govern.
ment's stability programme, Roilways
could be alloted only a sum of HRas,
402.81 crores for their Works, Machi-
nery and Rolling Stock programmes in
1976-77. This amount excludes Rs, 8
crores for financing manufacture of
rulling stock for export, Rs. 10 crores
for investment in State Road Trans-
purt Undertiakings and Rs 10 crores for
the Metropolitan Transport Projects.
Although somewhat higher than the
current year's allotment of Rs. 361 cro-
res on comparable basis, the projected
plan outlay for 1976-77 is not adequate
enough for Railways to execute their
development schemes at the desived
speed. With judicious distribution of
funds, however, an attempt will be
made to complele as many on-going
schemes ag possible, in order io derive
the benefif thereof at the earliest possi-
ble time and make a start en som@
other urgent schemes.
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The share of New Lines and Resto.
ration of dismantled Lines in the An-
nual Plan for 1976-77 is only Rs. 17.52
crores. ©Of this, Rs. 13.53 crores have
been earmarked for the 11 project-
oriented lines and the remaining Rs.
3.99 crores alloited for the 14 deve-
lopmenal lines, work on which is al-
ready in progress. In view of the
constraint on resources, it has not been
possible to include any other new
Hneg in the budget.

I am fully aware of the desire of
the Hon'ble Members expressed in the
House and elsewhere, for speedier pro-
gress of approved projecls ag also for
taking up the construction of other
new lines and developmental schemes.
I ghall pursue with the Planning Com-
mission and my colleague, the Minis-
ter of Finance, the Railways® demand
for additional plan funds and, to the
extent I succeed thercin, some of these
requests may be possible of satisfac.
tion,

Proposed Construction Company

Hon'ble Memberg will recall my dis-
tinguished predecessor bringing to
their notice the formation of a consul-
tancy unit as an autonomous company
under the administrative control of
the Ministry of Railways. ‘This Com-
pany—Rail India Technical and Eco-
nomic Services Ltd.—has been able to
secure a number of assignments ah-
road.

To supplement our venture in con-
sultancy and take advantage of world-
wide opportunities for railway cons-
truction, Government are considering
setting up a construction unit as an
sutonomous company under the aegis
of the Railway Ministry. This Com-
pany, on formation, will bid for cons-
truction of railway profects, particu-
larly in foreign countries. No funds
for investment in the equity capital of
thig firm have, however, been provid.
ed in the budget for 1976-77 as final
#pprova] to the setting up of the pro-
Posed company has xtill to be obtained,
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As soon as this requirement is safisfi-
ed, requisite funds will be found by
re-appropriation from within the sanc-
tioned allotment under the relevang
grant, I request the approval of the
House to this arrangement and their
good wisheg for the success of this
new underiaking.

Howrah-Sheakhala Railway

Approval of Parliament was ohtain-
ed for the construction of a new broad
gouge line in the arca served by the
former Howrah-Sheakhala Railway on
the basis of the State Government of
West Bengal participating equally m
the expenditure on the construction
and operation of this Lne. The State
Government has, however, in view of
its financial position, now intimated
that it will not be possible for it to
shoulders their burden and that it
will be able to contribute only land
frece of cost for this construction I
am taking this opportunity to inform
the House of the change in the finan-
cial arrangement,

Railway Convention Cummittee

The recommendations of the Railway
Convention Committee, confained :n
ts lates! report of December 1975, and
approved by Parliament during its last
session. continue the earlier conces-
slons, Additionally, the Committee
has also uccepled the suggestion that
the cost of staff quarters sanctioned
for construction during the Fifth Plan
period may be allocated to Capital
insteaq of to Development Fund, as
hitherto. Railways being lable for
pPayment of dividend to General Reve-
nues on such capital only if they are
able to meet their other dividend obli-
gations in full. The reliets allowed by
the Commitiee have been inrorporated
in the budget documents. The Com-
mitiee has also submitted a separate
report on the subject of social burdens
borne by Railways. Its recommenda-
tiong for relief in certain specified
areas require consultation with the
concerned Ministries, etc. Speedy ac-
tion in this direction is being taken
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and the results will be reporteq to the
Committee. { am grateful to the
Chairman and other Members of the
Convention Committee for their” un-
derstanding of and sympathy for the
Railways' problems.

Budget Estimates: 1976-77

Passenger traffic is showing signs of
resuming its long-term upward trend
which wag interrupted in 1973-74 and
1974.75. The success of the varlous
measures taken Ly the Government to
bring down prices and to step up out-
put ;n the agriculiural, mining and in-
dustrial sectors, which is reflected in
buoyancy in freight traffic durmg
1975-76. is expected to give a further
buost to the economy next ycar. The
winter rains have been timely and a
very good rab: crop is expected; hope-
fully, the next monsoon wiil also be
kind, All these hold the prospect of a
substantial growth in Railways' pas-
senger and freight business during the
ensuing vear. Passenger traffic is ex-
pected to rise by four per cent, ‘Other
Coaching’ traffic by 5 per cent and re-
vopuc-earning  freight traffic by 12
miilion tonnes, With the inclusion of
about 23 million tonnes of departmen-
tal traffic, the total originating freight
traffic in 1976-77 will amount to 225
million tommes.

Traffic Receipts

With these traffic prospects, Gross
Traffic Receipts, at existing fares and
freight rates have been eslimaled at
Rs. 1868 47 crores. [Passenger earn-
ings account for Rs 51801 crores,
‘Other Couching' earnings Rs 87.18
crores, Guuds earnings Rs. 1240.28 cro-
res and Sundry earnings Rs. 43.00 cro-
res. An amoun! of Rs, 20 crores out
of these earnings may not, however,
be reallsed during the vear.

Working Expenszes

The extimate of Working Expenses
for 1978-T7 has been placed at Rs.
1551.42 crores. In addition to tbe con-
tinuing vurden of the high level of staft
emoluments, it provides for completion
of implementation of the 10.hour work

1978-77

rule for loco running staff, giving effect
to Miabhoy Award, removal of anoma-
lies in the recommendations of the
Pay Commission and upgrading of
certain non-gazetted posts to improve
their career prospecis. It also makes
provision for the full year's effect of
the revisions in fuel prices notified at
different stages during 1975-76, as well
as the requirements of fuel to carry the
projected level of traffic, higher rte-
pair bill for avertaking the remaining
arrears in repair and uverhaul of roll.
ing stock and keeping the assels pre-
sentable and traffic worthy

Net Financial Positivr

The Appropriation to Depreciation
Reserve Fund has, 1n accordance with
the approved recommendations of the
Railway Convention Committee, been
raised to Rs. 133 crores. The contri-
bution to Pension Fung has also been
enhanced to Rs. 30 crores to meet the
anucipated higher withdrawals. Ex-
penditure on Open Line Works—Re-
venue and Miscellaneous Transactions
is expected to be Rs. 22.82 crores. The
Dividend liability to  General Reve-
nues is computed at Rs. 207.60 crpres.
Inrlusive of these items of expendi-
ture, the Revenues will fall short of
e expenditure and the deficit 15 egt -
mated at Rs. 78.37 crores.

Budget Proposals

The oplions before me are indeed
hard. I could leave the existing fares
and freight rates untouched. This
would, however, shift to the General
Revenues the responsibility of raising
resuurces to bridge this budgetary
gap, which in turn  would neceasitate
heavier burdens on the generat pub-
Lic. Government a“¢ also keem that.
as a measure of piice stahility, deficit
financing should be curbed. Keeping
these considerations .n  view, I have
come to the conclusiun that it will be
only proper for Railways to mobilise
additional resources of an. order which
wil ensure their financwl solvency

Rationale of Proposals

Passenger fares were revised twice
during 1974-75. The House will be
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glad to know that I do not propose
%0 make any change in the charges
sor passenger travel, The tariff for
‘Othgr Coaching' traffic iz also being
left unaffected. My proposals, which I
shall now explain, are confined (o
freight traffic. The following princi-
ples have been borne in mind in fram-
ing thege proposals:—

First, additiong to the pressures on
the family budget of the common man
should be avoided to the extent posai-
ble, It has, therefore, been decided
that foodgrams, salf NOC, edible oils,
gur, shakkar and jaggery which are
essentia] items of mass consumption.
should be exempted. Oilseeds, which
are the raw materials for the produc
tion of edible oils, will also not be
touched as any increase in freight
charges thereon will have adverse
effect on the price of end products.

1 am also exiremely keen that no
disincentive should be introduved
which covlq affect the growing agri-
cultural production. Accordingly. no
change ig proposed in the present
freight rates for the carriage of ferii.
lizers

Secondly, opportunity should be
taken 10 make the freight rales more
cost-oriented for wagon load traflic be.
yond 500 kms. and for all ‘smalls’ tra-
flic. Beyond 500 kms, our *elescopic
structure of freight rates still does not
alwayg cover {he transport costg in
full: in fact. the disadvantage to Ra.l-
‘ways tendg to increase as the lead gues
up, It is therefore, necessary to cor-
rect tBe taper of wagon Ioad rates for
distances beyond 500 kms.

Proposals

Freight trafic in wagon loads car-
ried up to a distance of 500 kms, will
be sublect to a supplementary charge
of 5 per cent

Freight traflic in w car-
r!adhqond.dutanctdmm..and

all ‘wmalls’ traflic, will bear 3 supple-
¢barge of 10 per cemt.

5
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jeggery will, however, be exempt from
these lgvies, g 1 have already siated.

A Memorandum i3 being circulsted
to the Hon’ble Members describing ihe
proposals in detall.

Financial Effect of Proposals

The proposed supplementary chaige
will be levied from st April 1876 and
is anticipated to yielg Rs. 87.35 crores
during the full year. This additional
revenue will convert the projected de-
ficit of Ra. 78.37 crores into a surplus
of Rs, 898 crores, which is proposed
to be appropriuted to the Development
Pund

The 20-Point Progranme

Declaration of the Emergency, fui-
lowed by the clarion call of the Prinre
Minister’s 20-Poini Economic Progrum-
me, has generated a new wave of cn-
thusiasm and sense of  discipline
amongst railwaynmien in every spheie
of their activity. Productiv.ty has
nsen, work output bas been spredier
and the ineflicient clements have heen
weeded out. Railways are now func-
tioning in top gear and are bxsed ‘¢
fully meet the challenges of the fu-
ture,

Railway Cooperative Credit Secie-
ties have expanded their lending acli-
vities whereby railwaymen in need of
financial assistance can obtain loans on
eagy repayment terms.

Railways had been training only
ahout 6.000 apprentices in terms of the
requirementis of the Apprentices Act.
1961 In implementation of the new
economic programme announced by
the Prime Minister, the number was
doubleg within the short{ space of six
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besn extended beyond
Staff Benefit Fund Committees, ‘Hous-
ing Committees, Station Comumittezs,
etc.

A crash programme has been laun-
ched fo make up the shortfall in the
yuotas of posts reserved for scheduled
castes and scheduleg tribes. Minonty
communities wall also be ensured a falr
deal.

The railwaymen have pledged themn-
selves to the implementation cf the
20-Poini Economic Programme Semi-
nars have been held at vanous sta-
tions at which railwaymen of all levels
have freely participated and dedica'ed
themselves to the success of the Pro-
gramme,

Widening of Employment Opportuni-
ties (o Unemployed Engineers

Schemes for providing job oppartu-
ruties to unemploved Civil Engineering
Graduates are being revitalised bv al-
lowing them some concessions wnn ien-
dering for railway works up to a4 spe-
cifted ceiling and making it obligatory
on the part of contractors to employ,
on payment of a monthly stipend a
mimimum number of such persons dur.

ing the period of currency of the con-
tract,

Labour Relations and Staff Welfare

The relations belween management
and labour, after the unfortunate
events of 1974, have stabilised on a
bhappy note with better understanding
of each other's problems and a com-
mon desire to resolve them through
mutual consultation.

Removal of Staff Grievances

The Rallway Management, as an en-
lightened employer is fully conscious
of the noed for speedy atfemtion to staff
grievances. The existing strengthen

1976-T7

redressal machinery has been
sirengthened and  personal  com-
tact established with the men im the
field, GCeneral Managers and Division-
al Superintendents have also earmark-
ed a day a month on which staff com
freely approach them with their diffi-
culues and grievances on which reme-
dial action is immediately taken. ins-
tructions have also been issued for two
senior headquarter officers, cne each
from the Personnel and Accourts De-
partments, to periodically visit the
Divisional, etc., offices to look into staft
grievances and expedite payment of
their dues.

Social Security Measures

Most of the ralwaymen have te
work under conditions of contiderable
stress and stramn. It has, therefore,
been decided, a3 a measure of social
gecunty, to introduce on the sailways
a Provident Fund Deposit-linked Insu.
rance Scheme. Under this benefils, in
the event .0of an employee's death
whule in service, after rendering a mi-
nimum of five years' service, the heir
or heirg will be entitled to receive an
addiuonal payment determined on the
basig of the average balance during
the preceding three years in the emp-
loyee's provident fund account, subject
to a ceiing of Rs. 10,000. The setting
up of a Benevolent Fund for relief of
distress amongst Railway Protestion
Force personnel is also under aclive
consideration.

Recreationagl Activitics

Promotion of recreational ectivities
amongst railwaymen has always been
an essential feature of our welfare
policy. In furtherance of the same
concept, inter-Divisional and inter.
Railway cultural competitions in music
dance, drama, ete., are proposes! to be
introduced at which the railwavmen
snd their families can participate, Ex-
cellence in these activities will be re-
cognised and winners awarded suitabie
prizea.

Looking Ahead

1975-76 has been a year of oranifald
achisvements—spectacular improve-
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merd in the railways' transport caps-
bility, high level of productivity and
punctuality. improved discipline and
better quality of service, The 200 mil.
lion tonne mark, around which our
coriginating freigh traffic has hovered
for mmny years, has, 1 hope, been
finally crossed. None of this would
have been possible without the whole
hearted cooperation and dedicated hard
work of all levels of railwaymen.
8ir, I would like to take this opportu-
nity to express my sincere appreciation
of the devotion to duty and high sense
of responsibility shown by railwaymen.
Our combined earnest cndeavour n
1876-77 would be mnot only o consall-
date the gaing made in the current
year but also attain greater heights of
physical performance and at the same
time make the railways financially
viable.

It is the aim of the Indian Railwavs
to husband their resources. scarce es
they are in our growing economy, and
160 seek and retain customer satisfac-
tion: for the railwsv user in his mil-
lions expects rel.abl . rpeedv and safe
service, With the gouuwill of the
Mouse and the umted effort of all
levels of railwaymen, 1 have hope snd
confidence of a new image of the
railways emerging from the mist: of
the past. May this vision come true.

12,35 hrs.

STATUTORY RESOLUTION RE.

PRESIDENTS’ PROCLAMATION IN

RBLATION TO THE STATE OF TA-
MIL NADU—Contd,

MR. SPEAKER: The House will
nnw take up further discussion on the
following resolution moved by Shri
K. Brahmananda Reddy on the 5th
March, 1976, namely:—

“That this House approves the Pro-
clamation issued by the President on
the 81st January, 1076 under article
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356 of the Conatitution in relation to
the State of Tamil Nadu.”

SHRIMATI PARVATHI EKRISH-
NAN (Coimbatore): Yesterday,
when the House dispersed, I waus
pointing out how after the emergency,
the party of Shri Era Sezhiyan, DMK,
had been taking consistently an anti-
emergency stand and the Ministry in
that State had been resorting to va-
rious measures which were sabotaging
rather than implementing the prog-
ramme before us, after the declaration
of the emergency. On the 27th of June,
the executive committee meeting in
Madras held under the presidentship
of the then Chief Minister Karunani-
dhi, DMK passed a unanimous reso-
lution noting that “the recent approach
adoptegd by the Ruling Congress and
the methods practiseq by the Prime
Minister Mrs. Indira Gandhi have ten-
ded to put out the fight fer deme-
cracy and lead the country into the
gloom of dictatorship Hiding the im-
age of truth; standing m the shadows
of falsehood; having prepared sche-
mes for. stiffling the opposition partics;
gomng in secarch of imagimary reasons
for implgmenting such schemes and
hurling calumnies; calling anything and
everything as conspiracy, foreign con-
tact reuctionaries—Mrs, Indira Gandhi
har inaugurated the advent of dictator-
ship in the early morning of 26th June,
1975 casting ever-lasting slur on the
Indian people.”

Now, this regolution was not seen in
the Press in this -country. Mr. Era
Sezhiyan is so concerned ubout pre-
censorship. Why was that pre-vonsor-
ship brought? In my State, Tamil,
Nadu anything and everything was
appraring in the Press. If you look
at the issues of Murascli of that periods
you will find ali sorts of car-
toons that were there, the comments
that were fhere about the emergency,
about the situation in this country
about foreign conspiracies that were
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there against our national indepen-
dence and national freedom.

How is it that this resolution ap-
pears in the Press in America where
1 saw it on my way back from Me-
xico? It apears in the press in Bri-
tain; it appears in the press in West
Germany. It is lauded by the Press
of those countries who were at that
time also spreadmg the same false-
hood. the same calumny, against the
Prime Minister, agamst the Emeér-
gency ang against all patriotic and
democratic forces 1n this couniry

This is what we have to remem-
ber. This 18 why the Communist
Party of India the ADMK and all
democratic forces in the country have
been demanaing action ugamst such a
Ministry much earlier than the dayv on
which the President's rule was impos-
ed Why cdaid rou have aun stnich-
like atfitude to all thus? Why did yon
have vour heuds buried in -and for
all this time? Why did you give them
time to carry on the type of things
ihat were going on there, introducing
further and further distortiirms in the
adm:nistration so that toaay in my
State, you have got people with a
sense of uncertainty; vou have got
people 1n my State wondermng what
is going to happen now. Will those
distortions be removed?

Immediately afier the President's
tule was announced, what happened
there? The police ran hay-wire There
are those persons who were recruited
bty the DMK dunng the recent period,
who went out of their way to enter
the offices of the Communist Party
of India, to enter the offices of our
trade unions. They beat people and
dragged them tc the police station
saying, “We will see that the Com-
munist Party of India and the demo-
cratic forces in the country are
finished.” At 2.30 A.M. in the morning.
I get a telephone call; I have to con-
tact the Superintendent of Police: I
have to contact the Collector and I
have to see thaf an investigation is
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conducted, that policemen are sus-
pended while the investigation goe#
on, It is not an easy thing.

Throughout the State, both political
and administrative measures were be-
ing taken steadily by the DMK Minis~
try to point out that Tamil Nadu was
different from the rest of India; that
Tamilians will have to see that they
find a place in their Government, That
i1s why in the State Conference, you
have a speech being made saying,
“Whether the Centre conducts elec-
tions or not our party will conduct
elections and alter the elections, Mr.
Karunandhi will become. not the Chief
Minister, but the Prime Mumister of a
free Tamii Nadu....”, This is what
the people in Tamil Nadu were hear-
ing all the time.

That is why on the 3lst January,
there wa» a [feelng of relief and
aiso a feeling of expectation, That is
where the responsibility today comes
on the Central Government t¢ see that
those expectations are fuifilled, to see
that in every sphere of administra-
tion, the paramount task is to give the
people of Tamil Nadu an efficient and
a clean admnistiration,

About those who were there in th
administration, the officers who arv
there, what about their accountability”
They cannot get away by saying tha
1t was a Minister whe dig it. What are
the officers there for? Officers who are
the officers? How many are there? T
i thece officers who chould give om
the files their opinions saying that
certain things are right and certain
things are wrong

How is it that a circular has been
issued that no action be taken against
the drivers of the State Transpert
buses who are responsible for acci-
dents? The result is that today in
Tami] Nadu, you have the bus drivers
driving with impunity at any speed,
breaking all the fraffic rules because
there iz their Government to protect
them. What Is going to happen about
that circular? What are you going te
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do about the safely of passengers?
What are you going to do about
wvarious circulars that were being
isxued and various instructions that
were being given in order to help the
disruptive elements, the goorda cfe-
ments, the unruly elements to hold
power over ordinary people? This is
what you will have to find out and
these are the steps that have to be
taken.

It is not good that today for those
who were earlier going around with
red and black strips to go around—
the same people—with white, orange
and greep strips and throw  their
welght around. We, in Tamilnadu, dur-
ing the last four years, have seen the
red and black strips sitting there m
the police station and trying to con-
duct the lives of the pcople and that
is why we are saying, from 1972, after
the movement of the peasants for the
writing off of debts which was dealt
with in % most crude and most vici-
ous manner—and Mr, Dinen Bhatta-
charyya forgets that the people of
Tamiinadu werc courgeous enough to
conduct that movement; the people
were involved in the movement, And
what was that movement? It was a
movement for writing off debts a pea-
sants’ movement, a state for Wwide
movement, Then our party members
and the members of the ADMK parti-
cipateq in the popular movement be-
cause that is when the rot started;
that is when they started going back
on their election promises and that is
when the true face of the DMK was
revealed and one could see bit by bit,
the erosion cf the economy of Tamil-
nadu. The betrayal of the election
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white; you find them coming in the
new grab and this is what is leading
to a feeling of uncertainly. Therefore,
we have been asking that you must
involve the people in the participation
of changing the face of Tamilnadu and
in the implementation of the 20 point
progromme, Popular Committeea
should be set up for this purpose. It
is through the populay Committees
that you will be able to get down to
the grass-root level and overcome the
distortions tha; have taken place since
June, 1975 snd the distortions that
took place even earlier. That is why,
while the Communist Party has wel-
comed the dismissal of the DMK Gov=-
ernment and has appreciated the set-
ting up of a Commission of Inquiry,
they have also been stressing and wiil
continue lo stress and demand that
the face of Tamilnadu cannot be
changed, the 20 point programme can=-
not be achieved and the ills and the
damage of the past four years cannot
be overcome unless and until you take
steps to see that democracy and de-
mocratic institutions come up, that
a feeling of democratic  activity is
generated and the people’s involve-
ment becomes a reality through the
Committees.

When, the other day, I was raising
the matfer, what happened? I was
asked by the Collector sitting there.
‘“What people’s Committees”? 1 said
“Well. of the Parties that are support-
ing the emergency and the organisa-
tions that support the 20 point prog-
rammes. He said, “But under Presi
dent's Rule, where is the room for
political parties?™ A very strange
argument and a very strange philo-
sophy.

Therefore, I would appeal to the
Government to see that this type of
distortion does not continue, because
it 1s a very mischievous statement to
make—that there is no political free-
dom under President’s rule and there
is no room for political parties under
Presidemt’s rule, a most amazing
philosophy. When the 30 point pro-
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talks about people's involve-
ment and when the Prime Minister,
in many of her calls on the
people to come forward and involve
themselves in the implementation of
the 20 point programme, why is it
that these Committees have not come;
into being as yet? It iz only when
these Committees com: into being
that you will be able to militate
against the distortions that have
grown and you will be able,
also, to raise in the minds of
the people real confidence that,
ioday. the past is a thing of the past
and the future is what we shoulqd look
forward to and that Tamilnadu can
also participate in the implementation
of the 20 point programme, and much
towards a better future after the dis-
mnissal of the DMK Ministry,

SHRI O. V., ALAGESAN (Tirut-
tam): Mr. Speaker, Sir, all these
years T have been parectising the virtue
of listening to my colleagues in the
House, but now I thought I might
crave the indulgence of this House
and request my colleagues to listen
to me for a while. T yieldeg even to
the temptation of hearing my own
voice because T thought the occasion
demanded it. Tt is a historic occasion,
The Prime Minister has earned uni-
versal gratitude, Except for those
sinful and sordid DMK men and their
collaborators, she has earned the grati-
tude of one and all in Tamil Nadu.
Son, 1 thought I should say something
relevant on this very historic occasion,

Now we are going through the for-
mality of this House approving the
Proclamation. It is required by the
Constitution, But I should like to fell
you that this formality—I should not
be mistaken when I say this—has
become superflucus because the unpre-
cedented gathering thag assembleq on
the sands of the Madras Beach on the
I15% February—it was a gathering
mever seen before; I am accustomed
to seeing gatherings not only in Tamil
Nadu but in other parts of our country
as well, but here, in Madras, it was
& vast sea of humanity; the Home Mi-
nlster was also present; it equalled
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the Bay of Bengal on the other side;
such was the crowd—applaudeg and
spproved and put their seal of ap-
proval on the act of the Central Gov-
ernment So, we are merely following
the decision of the peoples of Tamil
Nadu in putting our seal of appro-
val on this most popular act of the

Centrai Government and of the Prime
Minister.

Article 356 is for a stop-gab
arrangement. When something hap-
pens m a State, when there is a Cons~
titutional lacuna, article 356 enables
the Central Government to step in.
This has happened several times; there
is nothing new about 1it; it has hap-
pened ir the case of many States in
India, But there is something new
about the present situation, and that
is, it is not merely a stop-gap action;
I would like to say, it is a rescue
operation. The people of Tami] Nadu
were writhing in pain under DMK
rule that was  imposed upon
article 356 nine long years. So,

rticle 356 has assumed, in
content, a more  serious func-
tion than

merely providing for a
stop-gap arrzngement, It has actuslly
rescued the people of Tami] Nadu
from the oppressive rule that was
never seen before in any part of our
country at least, So, Sir, we shall not
merely pay a tribute ang say that this
article has come to our help to pro-
vide for a stop-gap arrangement; it
has actually given a great relief to the
peopla of Tami]l Nadu. That was why
they assembled there in millions to
celebrate the event, to celebrate the
day as a day of deliverance and to
thank the person who inspired that
deliverance. It can be compared—if I
can be excused for going into our pur-
anic lore—to the rescue of the Ele-
phant King from the death-grip of
the devi! erceodile, Similarly, the peo-
ple of Tamil Nadu have been rescued.
It is a very sirange thing. No Govern-
ment has been dismissed before on
such a massive criminal charge-sheet.
The Governor's report i a veritable
long list of criminsl acts of omdssions:
and commissions of the DMK Cov-
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ernment. A mere perusal of it will
«convince anybody that this action has
<ome not a day too soon, Even my
friend the Leader of the DMK Group
here, Mr, Serhiyan, I do not think
has tried to defend the indefensible;
he did not do it; he has a much too
refined moral conscience to defend all
the corrupt acta of his own Party
Government. He has welcomed the
apointment of a Commission Never
before a Commission of Enquiry was
apointed, He has welcomed the ap-
pointment of a Commission and he
has also said rather apologetically that
thewr party itsels will take action if
people are found guilty by the
Commission, It shoulq be said to his
credit that he was not able to hide
or swallow :t because he knows much
more than »ou and I do I do not
mean Shri Manoharan, he also knows
quite a loi; I was talking only of
sur party men Shri Sezhivan knows
much more than what anybodv from
outside can know He ha< been mn the
inner councils and he has beon a con-
fidentsal adviser to the lute Mr. Anna-
dural. He kncws what all has hap-
Pened and ne should be suffering from
a greater puilty-conscience than all
the rest His only grouse was that
the actions that were f.ken 1n very
many previous cases have not been
uniform. Action is taken on the me-
rita of a case You cannot expect ac-
tion to be uniform in all cases, You
have te examine whether the action
is constitutional or whether it is cal-
led for under the circumstances, but
you cannot ask for uniform action.
Hie only complaint—as I was going
through his speech, I was not present
during his speech vesterday—was that
the action has not been uniform, I
would like to submit thai action can-
not be uniform in all cases, it has
to take into account the differences
In the situgtions and prescribe a reme-
dy, hut take care that it is constitu-
tonal, . .

Not only for the DMK Government
T mean the politicdl party—but #
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has been our mistortune that all this
happened in Madras which enjoyed the
reputation of being one of the foremost
States, ils administration was praised
all over the country. It was a model
to the vtest of the country. As the
Home Minister put it, the first require-
ment is to provide the Tamil Nadu
people with a clean, efficient and
honest adminigtration. The adminis-
tration in the State of Madras, the
then old Madras, and later on Tamil
Nadu, was known as the best and there
were only a few equals A few other
States could come near it. For inst-
ance, the old Bombay adm.nstration
was supposed lo be a very gond admi-
nistration. 1 wotld be wrong in prafs-
mng only one administration. There
were few administrationis which could
be compared either to Madras—Tamul
Nadu-—or Bombhay—Maharashtra, Such
a state of affairy has been cnirpletely
vitiated in these loug vear< of rule of
DMRK.

Many collaborators within the ser
vices have been activelv collaborating,
many officers have been actively colla-
borating with the evil desigas ol the
DMK ‘Government and though the Gov-
ernment has Lbeen dism.<sed, the =» peo-
ple enjoy the protection of the Jonsti
tutlon. You cannot touch z singl: hair
on their body and so the cireus merri-
iy goes on. Now it is for fius House to
demand that such of those people who
actively collaborated in the evil designs
and actions of the DMK Guverument,
ghoulq also be dealt with suit.lly.

When the Emergency w3 declared,
it was almost non-existent in the Stafe
of Tamil Nadu under DMK, It was
something like the Moon showing in
several paris of the world, but not
showing In one part of ‘he world M
is called eclipse of the moor,

MR. SPEAKER: It iz 1'O rlock now.
The House may now adjourn and meet
at 2.60 p.m.

18 hrx.
The Lok Sabha adjourned jer Lunch
till Fourteen of the Clock.

—
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The Lok Sabha re-assembled after
Lunch at threg minutes pust Fourteen
of the Clock.

(Mn, DrxruTy-SeEaxeEr in che Chairl

STATUTORY RESOLUTION RE.
PRESIDENTS' PROCLAMATION
NN RELATION TO THE STATE
OF TAMIL NADU—Conid.

MR. DEPUTY-SPEAKER* Mr. Rughu
Ramaiah.

THE MINISTER OF WORKS AND
AOUSING AND PARLIAMENIARY
AFFAIRS (SHRI K. RAGHU RAM-
AIAR): The allottedq time will be over
by 28 mnutes past four. I see many
hon, members both from this s:le as
also from that side with to participate.
So, I wuuld suggest that the M.nister
may be calleg at 515 p.m. Thay will
give nearly 0 1/2 hours for the debate,

MR. DEPUTY-SPEAKER- I: th.ti the
pleasure of the House?

SEVLRAIL HON. MEMBERS Yes

MR. DEPUTY-SPEAKER: Now, Mr.
Alogesan it resume his speech. Mr.
Alagesan.

SHRI O. V. ALAGESAN- Before the
Houge rose for lunch I was saying
that the Emergenc) :moon did not
shine in the State of Tamil Nadu while
it was shirung in other parts of India.
Emergency was eclipsed in Taml
Nadu. In Stateg ke Madhya Pradesh,
Andbsg Pradesh, etc., making use of
the emergency, ceriain very useful
steps were taken. Al]l the corrupt ele-
ments—it wag quite a large numover—
in the admimstration were weedeq out
but no such thing has happemed n
Tamil Nadu. Now, the people¢ of Tarm]
Nadu expect that this deficiencv will
“»¢ miade up and strict aetion w:ll be
teken against officials and others whe
erred in the past. Now. a certain offl-
cial—1 am not criticising, the new Ad-
‘visers’ regime hasg just taken over, it
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has to settle gown—has been transfer-
red to a particular job. The new
regime has to consider various matters
and take decisions. Those people ex-
pect quick action. We understand
quick action cannol be equated to
hasty action. It has to be considered
action. [ shal] quole one in-iance.
One officer who was very ne¢.: the
powers that then were and who owed
allegiance to them, made a lot ef
money. He has been transferred to’
some other post, I am tcld, connected
with fishing. He has been fishing on
land, in inland waters. Now he has
gone to fish in deep sea. This 1~ what
people talk about and if this -+ the
action taken or pumishment meted out,
then there will be di-satisfactiv» The
new advisers' regime has to iake a
long broom and sweep the whole thung
clean. It is a difficult task. I d- rea-
Lse. But the job has to be done Full
satisfaction has to be given 1 the
people.

There are infiltrators, infiltraiwrs
the various services, police, and other
services. People were appointed pure-
lv on account of nepotism. M.usters'
sons, sons-wn-law and near relatives
had been directly recruited as Deputy
Collectors and R.D.Os. These appoint-
ments were supposed 1o have been
made by the Madras Public Service
Commission, but the Madras Publie
Service Commission wag enlirely in-
nocent of the appointment. Al the
appointments were made by the Exe-
cutive 1tself. Of course, the false seal
of MPS.C is there. Now, how to
tackle such a situation? That is the
task with which the new adwvisers’
regime 1s now confronted.

]

Sp much has been talked about cer-
ruption. I do not know how to des
cribe the exfent of corruption that has
seeped through all the levels of admi-
mistration—high., middle, low and
everywhere. It has permeatsg everw
where. There iz not 3 'single piass
where corruption has not operated. If
should be said to the credit or discredit
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of the D.M.K. Government that they
have streamlined and systematized cor.
ruption and exalted it to a way of life
as it ig the fashion to say. It should
be sald to their credit or discredit,
whichever suits the hon. members.
Now, how to tackle this situation? 1
sm told that there 1s a Minister who
hails from very near my place, thereby
nothing attaches to me, I suppose. He
has prepared, 1 am told, a manual as
to what amount shouid be received for
what jobs. A regular manual has been
prepared and the manual is strictly
Lollowed. Neither higher sums are
demanded nor lower sums are accept-
ed. It ig faithfully carrtad out. (In-
terruptions)

I shall be very lucky tv come into pos-
session of a copy of the manual and
hand it over to my hon. friend.

‘We in the Constituent Assembly
used the words Consolidutedq Fund of
India, Consolidated Fund of a State.
We thought 1t was almos: a forbidding
expression. It is very difficult, 1t s
impossible to draw monies from the
Consolidated Fund of the State or
India except with the strictes; scrutiny
and approval. That iz what is under-
stood. In fact, we thought that the
term consohidated fund4 was 1 forbidd.
ing expression. Nobody can tamper
with it. But we found to our dismay,
thej people of Tamil Nacu found it to
their dismay, that th;, Consolidated
Fund was not too convolidated to pre-
vent the DMK from siphomng off fundg
from §t. which was used Ly the DMK
to consolidate their party gains. “They
devised various sortg of ways by which
funds of Government treasuries and
consolidated fund could be used for the
benefit of the party and it is certainly
a novelty and nobody else has done it.
Any likeminded peonle can surely sit
84 their feet and learn this art of how
%o defraud the consolidated fund for
purposes not at all intended by the
ectmstitution. One of the things which
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have been dsid iz whether we have
been. following constitutional provi-
sions in removing the Governmeat or
not. May I here ask one simpls ques-
tion, Sir? Are all the acts done to de-
fraud the people of their legitimate
dues by the DMK Government consti-
tutional? Can you say so even if you
stretch your imagination to the farthest
extent? Thig is the state of affairs oh-
taining under the DMK regime in
Tami] Nadu,

Regarding Land Reforms, as you
know, thig is one of the important
items under the Prime Minister's 20-
point programme. I can tell you the
pusition 1n this respect in Tanil Nadu.
Whereas 1t had been difficult for the
DMK to find and allot land for the
poor people, DMK partymen were {ree-
ly assigneq land. The morlus operand:
is something like this. They go to the
tahzildar. They threaten him. Imme-
diately some piece of land 1s found,
quite a considerable extent of land, 30
or 40 acres and if the land revenhe
happens to be small the extent of land
18 more as per standard uacre; and he
gets 30 or 40 achas assignud, Now,
immediately this man oes tfo some
Land Mortgage Bank where his brother
is sitting for a lakh of rupees of loan.
A land is assigned to him yesterday
and today he does all these things and
gets this money. I do not know whe-
ther the land i1s reclaimed or not but
the man comes to possess considerable
exlent of land and considerable sums
of ‘Government money. This is what
happens and as I said this is the sort
of modus operandi{ that is going on.
Even in my own taluka one of the hon.
Members of the House got assigned
such land and I am told that some
lIakhs of rupees have peen given as
loan for reclamation of that land and
all this money has gone down the
drain in this way. The cooperative
Institutiong are misused in a Very in-
genlous manner. They hove become
deng of vice. One would have never
dreamt of such things when the e¢o-
operative movement was launthed
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Various atrocities are being done in &
most imgenious way. Provision has
been made to put in directors of the
‘Government in any of these coopera-
tive societies and to unseat any honest
office-holders there, to bring in the
DMK office-holder so that he can con-
tinue these things as he pleases. This
is what happens. Thijs is an ingenious
way of doing things and this i; beyond
the imagination of anybody here,

So, I say that if only the lands that
have been assigned to D.M.K. M.L.As.
theiy partymen and their relatives
rould be taken back, guite a ot of
land will be available for distr:bution
amongst the poor. 1 feel that 1t can
be legitimately taken away from them.
When we take away the land which a
landlord has been owning for genera-
tions, certainly, the new landlarg could
be deprive of his land which ha. come
into his possession unjustly and by un-
fair means and by misuse or ahuse of
government machinery. That land
could be verv easly taken back from
them and distr'butedd to the landless
poar.

The people of the North have several
misunderstandings about the DMK
One such misunderstanding is that
they do not believe in G.d DBat 3
wish to inform the House that God is
r.uch too concrete and propertied a
person to be ignored by the DMK
because he is not to be believed by the
DMK. Nobody has chosen to be heirs
to God's property as DMK people have
done. They may not believe in (‘od
but they bave appropriated God's own
money which no believer had ever ¢ me
befere! Maybe, some people might
have misappropriated monexv 1o some
exient but the socalled non-belever
DMK bhave misappropniated God's
meney to the entire extent. I shall
give you a concreie instance to make
my point clear. There ig an honour-
able member ¢t this House
who bappens to he the Chair-
men of the Board of Trusiees
of a temple which is again in my area.
Ang this draws regularly
vevary wonth a sum of Rs. 1,000 from
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that temple. The Executive Officer has
been ordered to pay Rs. 1.000 1o this
man. You know tickets are sold for
archanas. The cost of thd ticket is
only Re. 1 but one ticket is sold in that
temple for Rs. 2 because this extra one
rupee goes to that Chairman! BSuppose
he is not there to maintain thiz God.
How will thigs god prosper? So he is
equally entitled to this rupee ome.

1 ask the new regime which has been
there only for a short time, whether
thig also should not be gone into.
There is not a single temple where the
DMK trustees have not been appoint-
ed. In al] the temples vou will find
these non-believers as Trustess, How
can it be said that they are non-be-
lievers? They too believe in God—is
taking away God's money.

There is another example which I
want to give. There is a wayside Pil-
layay Temple in my place. Al the
people who drive trucks, buses and all
the people who drive n cars put in the
hundi kept there ten paise or more.
He was once supposed to be a very
poor God, Now he has become sud-
denly rich and in the hundi, the
collection comes to Rs. 10,000 per
mensem. Now. how to defraud
this poor Pillavar of a sizeable
portion of this amount? A way
was found. That way is called
‘Karunai Illam". If you literally trans-
late this worg it woulq give the name
of 'mercy homes’ where orphang are
kepi—thankg to the mercv of the then
DMK Chief Minister. Fifty mgphans
are supposed to be there. But you will
not find any orphan, there is hardly
any orphan there, everybody has got
parents. At the rate of Rs. 100 per
mensem per head, about Rs. 5.000 is
taken away by the DMK functionary
in my own town. There are 50 many
Karunai Illams in the State. I hsve
also writien 1o one of the Advisers that
these| [llams may be abolisheg and that
money could be used purelv for lemple
purpoges. (Interruptions). In all
these things, I would only appeal that
these ghould be gone—into and syitable
action taken against the persons com-
cerned,
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8ir. coming to the law and order
sltuation. 1 tell you, it is not a guestion
of gbsence of law and order but it is
the jungle law that operates in Tamil
Nadu. Some of lhe instances have
been mentioneqd in Governor’s report.
Sir, a member of the legislative
assembly whn belongs to my counsti-
tuency and who walked over from
DMK to ADMK was beaten up
black and blue in the streets of my
town. The onlv thing done was that
they showed black flags to the Chief
Minister. Paid goondas were engag-
ed and brought from Madras city and
this MLA and others were heaten on
the streets of Chingleput. The sume
people who were beaten have becn
made into accused. It was the gov-
erament’s case that these people beat
up other people and this case was go-
ing or for some time against this MLA
and 28 others. The judge who went
into the case has something very
eaustie to say. I would like to quols
a few lineg from the judgement so that
the hon. Members mav understund the
extent to which deterioration had
taken place in the law and order
situation over there. The very samec
people who were the victims of this
brutal assault by othe: peope were
Chargesheeted and made the arcused
I quote from the judgement deliveied
by the Chief Judicial Magistrate.
Chingleput

“Ths materials placed before the
court lead me to suspect very
strongly that the Inspector of Police
P.W 10) for reason: best known to
him without properlv in:estigat-
ing into the incideats at Chengal-
patta rushed to lay a charge-sheet
against the accusyd leaving the real
culprits.” . -

Further:

“It is not known what prompted
bim to act like that. The aftacked
‘ ave been brought hefore the court
8« accused leaving the attackers, whn
took law into their own hands &Ko
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scot free, This does not redound to
the credit of the police force. This
cage is really a blot upon the re-
nowned Tamil Nadu police {erce
which has good reputation.”

Sir, I may be allowed to quole g
little more from the judgement:

“It is really unfortunate that
PW 10 should have been respontible
for such a blot uoon our renowned
police foree. It is not known whe-
ther PW 10 acted himself or under
the instructions of othcrs’

It becomeg clear that he acled under
the instructions of others because ne
action has so far been taken against
this Inspector. Further, I quote:

“Whatever it mav We, I hope, that
before long the blot will have been
removed and the original prestige
restored by all policemen acting un-
flinchingly in upholding the rule of
lawm.”

“In the result it will be clecar that
the prosecution has muscrably fail-
ed to prove the case. Accordimely I
find all the accused not guilly of the
offences with whira they are charg-
ed and acquit tham with reference
to the provision in Section 248(1)
Cr. PC”

Now, Sir, Lhis shows how the police
have heen comoletely converted inte
tools of the executive. The police
force, the cutodians of law ang order,
have been converted inlo private
goondas of the DMK govearnment.

Again, Sir, another incident I would
like to quote. 1If hon Member, Shri
Sezhiyan, is not there ' he may note
this at least. This also happened ’in
my district under the instructions and
direct commanding of the MLA there,
The poor people, the fishermen hving
In a coastal village, were beatem up
horribly. Their homeg were burnt.
The police force at the command of
this local MLA had alf sorts of atrocia
ties committed on them. There wis
oublic agitation and the DMK Governs
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ment wag forced to refer this to a
one-min enquiry commission. The
enquiry went on and the officer
appointed as the one.man commission
ultimately absolved the local police
and the local MLA, while everybody
knows that the atrocities were commit-
ted in broad daylight by the police at
the instance of the local MLA! That
officer still continues on extension,
though he could not be promnted!
This is the sort of thing that was going
on in the reallm of law and order.

Comring to the issue of secession.
the inspiration for the DMK came from
the leader of the DK Parly, E, V.
Ramaswamy Naicker. calleq Periyar
meaning “The Great". All these have
been done to equate the separatist
movement mn  tha south with the
leaders of the nationalist movement.
Just as we vrefer to Gandhiji as
Mahatma Gandhi. Ramaswamy Naic-
ker was called Periyar which is the
Tarmul equivalent of Mahatma. He has
remained the spiritual guru of DMK
und he was preaching secession. First
the idea wwas that the eniire south—
Andhra Pradesh, Karnataka. Kerala
and Tamilnadu, al] the four Dravidian
States—should become separate. That
was later given up and they saig that
Tamilnadu should form a separate
State. That spirit is still there,  if
they had pissed a resclution in their
parly meeling saying they have given
up secession, 1t is only a change in
strategy they still remain secessionist
at heart. This cry of State authonomy
is only a garb to keep alive the spirit
of the secessionist movement in Tamil-
nadu. Let nobody be lulled into a
sense of complacency that this demand
has been givim up by that party. Let
us not have any illusiong about it.
Whenever the conditions are favour.
able they will certainly raise the issue
again. This demand for secession will
raise its head and become a serious
problem, That has to be kept in mind
in all the actions of the Central Gov-
emment in regard to Tamflnadu.

President’s Rule in
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SHRI R. S. PANDEY: (Rajnand-

gaon): Is there any forcign pawer be-
hind it?

SHRI O, V. ALAGESAN: It is not
for me to say.

SHRI R. S. PANDEY:
Minister can say.

The Home

SHR] O. V. ALAGESAN: This Siate
which was in the vanguard of economic
progress and industrialisation has now
come o be counteq among some of
the bottom States. That is the meost
saddening aspects of the DMK rule.
And I would like to enlarge upon the
cullaral debasement tha. has also been
brought about by the DMK. Again,
there is an illusion that these people
are working for the uplift of the Tamil
language and that they are ithe masters
of Tamil literature. What a sad mis-
take you are making, my brothers! If
at all they have written anything, it is
some sexy stuff, stuff which cannot be
read in your homes before the child-
ren, or read by the children in schools.
The text-bcoks have been tampered
with and false history has been given
in the new text-books. It iz for
the new recime to go into* tHe
various text-books and see  that
all this false  history and the
praise and the extolling of the DMK
leaders, is done away with and the
boys are fed on healthy stuff. You
will fing in the text.hook. nd history
of the freedom movcmeut, but instead
nnly the DMK movement, I it is
possible for themn, they will see to it
that people forget that there was a
freedom movement in this cbuntry, at
anv rate as far as Tamil Nadu {s con-
rerned, and that people are told that
the only political parly that has mat-
tered and will matter is the DMK. It
is on these lines that they were work-
fng. 1 will not say anything more.
One lasg suggestion, atn;l I will clnse“m
the speech, I will not take mor2
of the House. I find that the Chair is
very ‘impatient. I would like to re-
quest the hon. Home Minister and the-
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hon. Prime Minister to see that all the
institutions which have become hot-
beds of corruption ang which have
become the stronghold of DMK, are
purified. Panchayat boards, pancha-
¥at unions, municipalities, cooperauve
ingtitutions and varioug public sector
factories, sugar factories, cotton and
spinning milis—all these have beep in
the hands of the DMK men. They
have converted them into thejr privaie
property. It is high time that Governe
ment comes forward with suitable steps
ang clears the cobwebs in these insti-
tutions and makes them wurk for the
purpose for which they were creafed.
Sir, 1 support the 1esolution.

MR. DEPUTY-SPEAKER- Shr1 H M.
Patel.

SHRI H. M. PATEL (Dhandhuka):
Mr. Deputy Speaker, Sir, we have he-
fore us a Resolution wnich says that
the Proclamation issued by the Presi-
dent relating to Tamil Nadu. be up
proved. That Proclamation says this:

“Whertas 1 have received a 1eport
from the Governor of the State of
Tami] Nadu and after considering
the report and other information
received by me ] am satsfied that a
situation has ansen in which the
government of that State cannot be
carried on in accordance with the
provislons of the Constitution of
India”

“That is the Proclamation. If ‘we read
the report of the Governor, we will
see that it is a narration of certain
allegations of malpractices, malad-
minigtration, corruption and misuse of
power for parlisan purposes. Are all
those not known to occur in any other
State to-day in India? In fact, mal
admintstration, corruption and misuse
of power for partisan purposes are
known to occur in almost all the States
in this country. But what do we do
m mch circumstances? Does the
Constitulion require that wbenever
“Shis is the ease, the President fssues
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a Proclamation and takes over ihe
administration of that State? The
wording here is clearly “that the Goy-
ernment of the State cannot be carrjed
on in accorddnce with the provisions
of the Constitution’. What are the
provisions of the Constitution” Hi-
therto, there were only two grounds
on which il was considered proner to
take over the administration of a
State, only twp circumistanceg in which
it was considered that the ardmmnistra-
tion of the Stale cannot e carried on
in accordance with the provisions of
the Constitution and they were (a)
that no Government can be formed,
enjoymng the majority support in the
Assembiy. and (L) break doewn of law
and order.

Let us not forget the fact that ours
15 a federal Constitution, where the
States have certain rights. The State
Assemblics are eleited by the people
of tlhe Stales concerncd. When the
Home Minister says that nine years of
tyranmical rule by the DMK parly
came to an end on the 31st January,
he forgets the fact that in those nine
vears there mtervened a general elec-
tion. and 1t 1s the people o1 th.l State
who in spite of this ‘“tyrannical ruale",
re-elected and gave power agan to
this party Not only was tne party
re.clecied, bui 3 was re-clutcd with
a bigger majority. While in 1*v7 the
parly had secured 137 or 138 seats out
of 235, in 1971 after the tyraonical
rule of four years, it securcd 184 out
of 245 seats. Was it a nark dis-
pleasure by the electorafe’

We have a Conslifution. We say
that it Is the people who rule. and the
people had manifested their prefer-
ence. The Cenire now sayg “no. you
have no nght to exist, even though
the people have elecied you". This is
not the way to deal with a democratic
State in a federal set-up.

Certainly, powers are given to the
Centre io take over the administratien
of a State, bul they are to te exercised
only when the administration of the:
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State has collapsed. or could not be
run as it was mtended to be run. You
have chosen to act differently.

Look at the Governor's report. It
is stated that the report which was
received the dav before the proclama-
tion is 1ssued has been given the most
careful consideration by the Govern-
ment as well as the President. How
is that possible? A series of allega.
tions, not one but a series, were listed
but not one of them has heen proved.
What does the Government say now?
They say that they have appointed a
Commission. That is a wvery good
thing. 1 welcome the fact that these
allegations have been referred to a
judicial tribunal. But, should this not
have been done before isaking action,
as if they had been proved? Even
assuming maladministration etc. are
grounds on which you can take over
the administration ol a State, should
not these allegations have heen at
least scrutinised judicially before hand?
What ig the purpose of doing it after-
wards® 1 say that this should have
been done at proper time. I say that
such allegations should be gone :into
ag soon as they are made, and for this
purpose there should have been estab-
lished a permanent tribunal, as was
recommended by the Santhanam Com-
mittee, You have ignored that healthy
recommendation.

You now proveed to take over the
State and then say thal this is how
the State was being run. I cannot
but feel very sad that streightforward
moral considerationg have ceased to
operate these days in dealing with any
matter.

The same Governor says that he
had been hearing about all these al-
legationg for a long time, but thought
that the Government would improve.
Did he ever take any step whatsoever
to inform the Government of Tamil
Nady that he was not satisfled with
the way they were running the ad-
ministration and that it should be
improved? Did he ever write to the
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Central Government before? Omn the
contrary, as Mr. Sezhiyan has shown
by quoting from various spcecheg of
this Governor, he has been in raptures
over the wonderful administration of
DMEK. The same Governor within a
few monthe of such public pronocunce-
ments comes tc the conclusion that
this Government is unfit to run the
administration of the State!

If T may quote some of his en-
comiums once again—I think they are
worth hstening to—just consider what
he has said. Speaking on 5th July,
1975, which is a date after the declara-
tion of the emergency, he said:

“The Tamil Nadu Govurnment,
under the dynamic leadership of our
able Chief Minister, has been taking
up one scheme after another to help
the weaker sections of the society.”

So were they not carrying out the
directives of the Central Govern-
ment? But now you say that the
DMK Party was ignoring them. And
in what terms did the Governor
Speak?—"dynamic leadership”,

SHRI K. MANOHARAN (Madras-
North): At times he has to speak a
lie also.

SHRI H. M. PATEL: I am glad he
says that the Governor tells lies,
that in fact he is expected to tell Hes

SHRI K. MANOHARAN: Decency
requires it.

SHRI H M. PATEL: In that case,
do not forget alsp it is the same Gov-
ernor on whose report you are acting.

SHRI K. MANOHARAN: 1 sald
“at times™,
SHRI H M. PATEL; 1 think ail

this is not quite appropriste. I
think this is not something that
should just be brushed aside, The
Governor may be expecied formally at
least no¢ to say anything te the dis-
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credit of the Ministry, but, at any

rate he need not go into raptures
ove; things. Let me give another
guotation from another of s

speeches. He said:

4] am happy that the admimnis-
tration is in tune with the declar-
ed policy of democratic sociahsm.
is capable of maintaining healthy
standards and giving a lead to
other States in recognising the
common man as the real master.”

And then the same Governor Says
that he had seen malpractices hap-
pening, but he had kept silent be-
cause he thought that the Govern-
ment wou'd improve, How can
these be reconciled? Evidently his
hopes had been belied and so he
prcceeds to narrate what?—not some-
thing which 1s proved, but some=-
thing which is alleged It is allega-
tions on the basis of which he recom-
mends “action”. Tius 15 what the
report puts forward.

SHRI VASANT SATHE (Akolu):
That is an under-siatement.

SHR] H. M. PATEL:- T note that
when one says something which 1s
not to one’s liking, then you say that
it is an under-statement. What was
the real fault of the DMK Govern-
ment? Was it that it was a bad ad-
ministration, that it was corrupt
more than any other Government®
1 think we should bear m mind that
there is a great deal of corruption
today throughout the country in all
administrations. 'There 13 a  great
deal of mal-administration also. Was
there greater corruption, more cor-
ruption, more  mal-administration
and more misuse of power? That is
what we have to consider. But even
thet I say, strictly speaking, is not
relevant to the taking over of power.
Central Government iz not ex-
to take action against States
grounds, for they are largely

?

il
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autonomous in this matter. The peo-
ple of a State elect their own.Gov-
ernment,” and that Government is
answerable to them. What you aie
now saying is that the people of
that State are not fit to elect; you
have no right to say that.

The Central Government cannot do
it under our Constitution as it stands
but they may certainly amend that
Constitution to take fresh powers.
That is another matter., But, at
least, so far as the Constitution
stands today, that is not the inten-
tion of the Constitution; that was
never the intention of the Constitu-
tion If you read the Debates lead-
ing upto the framing of our Consti-
tution, you would see that what 1
am saymng is accurate and in no
sense an exaggeration. In fact, it
an understatement.

Mr, Speaker, Sir, almost everv-
body has spoken for half an hour 1}
do mot wish to speak for ha't an
hour. I shall keep to the point un-
like most of my predecessors

MR DEPUTY-SPEAKER: 1 am
just drawing your attention In
keeping with the pattern—when
Members take more time than allot-
ted to them—instead of seven minute,
I have given you more than 15 min-
utes.

SHRI H. M, PATEL: 1 am gratefu?
to you for whatever you have given
(Inter-uptions),

MR DEPUTY-SPEAKER: I am
only drawing your attention.

SHRI H M, PATEL: I will con-
clude very briefly 1 do not wish to
tahe more time of the House, be-
cause | have already made the essen-
tial points that need to be made. T
carmot help feeling that the Tamil
Nadu administration there has been
taken over not so mich because the
DMK. Government had fuiled in
any relevant constitufional respect
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but because of other reasons. Now
what was the rea] fault of the D.MK.
that led the Centre to take this step?
I think there ig np doubt that it
was their inability to accept 1ihe
Central Government’ and perhaps
the Prime Minister's words as Gos-
pel. It was the DMK’ attempt to
preserve due and proper independ-
ence of the State within its own
sphere as allowed by the Constitu-
tion; that was resented, that in-
dependence of uction that i1s allowed
by the Constitution to all the States
in a federal set-up. The DMK Gov-
ernment chose to stand up for aits
right. That was its crime. Its effort
to look at the emergency... (Inter-
ruptions) I think if you are a lawyer,
you should study the Constitution.
(Interruptions) 1 was only tryving to
suy that the DMERK. Government's
offence wag itg effort to Jook
at the emergency and its puni-
tive  provisions with a sense
of proportion. Unfortunately that
was regarded as disregarding the
emergency and the Central Govern-
ment's directives under the emer-
gency. There is no one, mot even
the Home Minister, who has quoted
any instance of the failure of the
DMEK. Governmeni to carry out any
specific action thag it was expected
to carry out under the emergency
which they did not. There is really
nothing that wou can charge the
DMK, Government on the score of
their having ignored the Central
Government directive. It has its own
right to act as an autonomus State
within the federal sot up. As far as

I can sce it has always acted corrcctly
since the emergency.

Now, this attempt to Denigrate DMK
goes on. There are statements, ome
after another, saying, everybody re-
joiced in Tamil Nadu with the taking
over of the administration by the
Centra] Government and heaved a sigh
of relief. Of course, we must accept
what you say because there is no other
means of judging it.
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THE PRIME MINISTEE, MINISTER
OF PLANNING, MINISTER OF ATO-
MIC ENERGY, MINISTER OF ELEC-
TRONICS AND MINISTER OF SPACL
(SHRIMATI INDIRA GANDHI): Noth-
ing prevents you from going there.

SHRI H. M. PATEL: I am very glad
that the Prime Minister is satisfied,
quitz genuinely, that everybody in
Tamil Nadu

SHRIMATI INDIRA GANDHI: Not
everybody,

SHRI H. M. PATEL.......that majo-
rity of the people of Tamil Nudu are
over-juyed that the Government elect-
ed by the people, elected by them, has
been removed, has been dismissed, and
i its place, the Presideni’s rule has
been set up. I do not think that that
impression of the Prime Minister is
correct. I say this without having
gone there but with complete confi-
dence that what I am saying Is correct

SHRI R. V. SWAMINATHAN (Madu-
rai): Mr. Deputy-Speaker, Sir, 1 rise
to support wholeheartealy the Resolu-
tion moved by the Home Minister and
the Proclamation of the President, dis-
missing the Government of Tamil Nadu

end also dissolving the Tamil Nadu
Assembly,

Many hon. Members who opposed
the Resolution began to talk about
democracy and said that it was against
democracy that D.M.K. Government
had been dismissed. Everybody thinks
that the democracy is a privilege of
some minority parties and some peo-
ple, and under democracy, they can do
anything they like, they can attack
anybody, they can even attack the
majority party and they can speak
anything they wish. Under democracy,
wWe have freedom of press and freedom
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of spesch. Sir, you may not be shble
to read Tamil but I can collect some
Tamil newspapers and submit to you
and you will be surprised to read the
filthy language in these papers. You
will be ashamed to read even one or
two words. Such a fiith; language is
being used in Tamil newspapers,
yellow newspapers. These newspapers
sre also being allowed under demo-
eracy, under freedom of the press.

What is DMK party? To know
about ongin of DMK party, we should
trace 40 to 50 years of history of Tami]
Nadu. During 19828-29, 1 think, Shni E.
V. Ramaswamy Naweker who was
popularly known as “Periyar” started
a movement called, self-respect move-
ment in a conference at Chenleput
orgainsed by him. Under that sell-
respect movement, he began to spesk
about anti-religion, anti-God, ant-
Brahmin, anti-Aryan anti-North, anti-
khadi, anti-Hindl and what not. He
also began to say that Congress was
Jdominated by Brahmuns and that is
why, he said, “he will not support
Congress. He will not allnw Congress
to function in Tamil Nadu.”

1 remember, in 1935, Bat< Ranjendra
Prasad visited Madras and acdressed
a very huge meeting. In December,
1934, he was elected as the Congress
President and, as the Congress Presi-
dent, be visited Madras and addressed
a huge meeting, when there was a
hue and cry against Brahmin domina-
tion in Congress. That is why they
wanted to boycot the meeting. But
Babu Rajendra Prasad made a very
good speech. I still remember it It
is ringing in my ears. He sgaid “I am
President of the Indian National Cong-
:ulbutlmnotnnrnhmin.lmn
non~-Brahmin”. I think the members
fzom Bibar in the House will agree
with me that he was & non-Brahmin.
(Interruptions).

some kind of propaganda against
Barbmins, and also about backward
classes, Harijens and all that in Mad-
ras. This Justice Party head two
papers by the name of ‘Justice’ in
English and ‘Dravidan’ in Tamil. This
Party took the advantage of EVR's pro-
paganda for their own purpose, Luter
on E. V. Ramaswamy Naicker stsrted
the DK, the Dravida Kazhagam and
young people like Mr. Manoharan
jumped into the Party because they
were carfied away by the slogans. 1
would hke to mention that during the
year 1831 when the Congress had the
privilege of boycotting foreign goods
shops and today shops under the
Gandhi—Irwin Pact and they were
burning forelgn cloth at public meet-
ings, the EVR's people came and burnt
khad: at the public meefings fust to
spite Congressmen. Then the British
Government were enamoured of these
acts of EVR as tbev thought “here o
Daniel has come to judgment” and
they also thought th~y were going to
get nelp from EVR against the Cong-
ress movement (Interruptions), This
DMK Party 18 an off spring of the
geparatist movement,—first self res-
pect movement of the DK and later
of the DMK. (Interryotons).

Of course, Periyar was a Congress
man ang he wag Pressdent of TNCC, 1
don't know what quarrel he hsd with
which leader or which Brahmin leader.
Anyweys, he left the Congress due 10
quarre]l with soms leaders. Real peo-
ple don't leave the Pargy it they fall
out with the leager, they will remain
and fight out. For imstance, I joned
the Congress in 1829 and now, for 47
or 48 years I have been in the Cong-
ress. 1 had differed with many lea-
ders and I have fallen out with some
leaders. but I pever left the organisa-
tion. I joimed politica as a Congress-
man, 1 will continue to be Congress-
man, and I wil] die as a Congresaman;
1 shall rdmain a Congressman through-
out my life
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Wha! happened is that some DK
Mempers and leaders came out of the
Pa.ty and formed the DMK lhey fell
out with the DK leader and they form-
ed the DMK Party All these parties
the Justice Party the DK and the "MK
partie, are all based on the secessionist
moiement They belléve 1n suparatism
and they wanted tfo disiniegrate the
country, that 18 their policy They
ma\ say they have given up the sepa
ratist policy but it 1s very difhcult to
believe 1n that statement

Recently, at a Coimbatore DMK con-
ference speeches made by some of the
important DMK leaders ciifound our
feelings What did thev speak” They
wanted to have electiong and they sard
that 1f there are no elecrions ths DMK
Goveinment will hoid the Assembly
elections and also the Parhamentarv
elections that after the Assembly elec-
tions their ‘eader Karunamdhi will be
the Chief Minister and :f the Govern
ment of India does not condurt the Lok
Sabha elections, the DMK w1l] conduct
the elections and after that he would
become the Prime “Vanister If ther
had given up their separatist 1lea thev
would have pulled up the member, and
asked them not to zpeak hke that
They did not do anyth ny of that sort,
nor have they taken any discplinary
action against such speakers for that
This 158 how they have been indirectly
propagating the separatist idea

15 hrs.

After the dismissal of the DMK Gov
ernment the Prime Minister visited
Madras ang <he addressed ¢ meeting
which was attended by more than two
million people We had never before
seen such a big meeting 1 have wit-
pessed  several meetinge, but 1 had
néér befork deen such a big g tthering.

n s majority of the people but
an majority of the peo-
ple which our Prims Mnis-

1
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ter and the Central Government's ac-
ton Thewr only regret was tnat ts
action had been taken belatedly, it
ought to have been taken loag ag», that
was their feeling Someboay asked
how could there be two million pecple.
It 18 a fact, there were more thap two
mullion people wno attendei the meet-
mg in Madras That way, becquse the
people wanted to give their approvial
that the Prime Minister had done tle
right thhng After dismissing the
DMK Government she had wisited
Madras and she had conguered the
hearts of all the people of Taml
Nadu and had returned to Delh: as a
victor If electiong are conducted in
Tamil Nadu today, I am sure that we
wil] win the elections and get the
everwhelming majority and there is
every chance of our winring the elec
tions, and we the Congresg party will
form the Government This 15 the
position today 1 Taml Nadu

Now, I want {o say one or two words
about the pmissions and c~mmissions
of the DMK Government Take for
instance the cooperafive movement.
The cooperative movemert was work-
ing perfectly well in Tarml Nadu all
these vears setting example to others,
and as & matter of fact, pedple from
the other States used to come to Tamil
Nadu to seee how the cooperative
movement functioming Such a good
movement has been spoiled by cne of
the DMK Mmmster As soon as he
became the Minster, he got a Bill pas-
sed, under that Bill, he took powers to
nominate Ssome members For instance
it in a society eight members were there
he nominated ten DMK members, by
that he made the majority and :mme
diately ordered election of the Presi-
dent That way, he had taken over
the cooprative movemant
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he wanted to overdo things to please
his Chiet Minister and his Party. This
man once joined the Congress Purty
alss when we achieved icdependence,
and he wag in the Congress Parly for
some time, In Pondicherry where our
Congressmen had launcheg some agita-
tion for independence the French Gov-
ernment had promulgated usn ordinance
prohibiting outsiders entering Pondi-
cherry. Pandit Jawaharla] Nehry, the
then Prime Minister, sent private ins-
tructions that they were regotiating
with the French Government und that
they were going to take it oversoon
Therefore, he had asked the Congress-
men not to trouble Pondicherry Gov-
ernment and to keep aloof, and let the
loca] people fight with the French Gov-
ernment, But this man wanted to g0
to Pondicherry. 1 was sitting with
Shri Kamaraj when he came and said
that he would go to Pondicherry, he
added ‘I.et me go {o Ponicherry now,
they will arrest me, but then they will
relase me the same day, I will come
out and then I will become a Tyagu 1
have not been to jail. I have joined the
Congress just now. Hence 1n this way
let me become a Tyag® But Shri
Kamraj did not permit him. This was
the thinking and attitude of that per-
son. Later on, he joined the DMK and
became a Minister.

I have told you abouat the coopera-
tive movement. Now, I come to the
temples. The temples were being run
perfectly well. I know. the Congress
Government used to have and appoint
as trustees very pious pcople, people
who believed In God and religion, But
the DMK Government had nomirated
all ports of people who had no belief in
God and religion. Here 1 want to
mention one incident which happened
some time ago. DXK. people orgunized
« procession in Salem town. ‘ They
carrfed picturez of Krishna, Rama,
Site, Siva and they were beating those
plctures with shoes, If this type of
pepple are Aominsted as trustees to
the Big temples, what will happen?
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These temuples are very sacred places,
where millions of people from North
and South go every year for worship.

Someone said, why we tolerated all
these things for such a long time. I
would say that it is the greatness of
our Prime Minister and our Govern-
ment of India that they gave a lung
rope, they thought that they would
correct themselves, but they never cor-
rected, That ;s the rvason, they had
io take action now. People of Tamil
Nadu had got fed up with the DMK
administrationy It is said that the
DMK enjoyved majority in the Assem-
bly. What is this majority” Ta the
whole of Tamil Nadu, nobody has shed
tearc when the DMK Government was
dismissed. Even the DMK members
have not shed tears, they are running
away one by one from the DMK party,
This is the siate of affairs. Our peo-
ple of Tamil Nadu are overjoyed for
thie action taken by the Goverament
of India. Everybody believes that this
was a timely action for dismissing the
DMK Government. We all support
this A, a Member from Tamil Nadu
and a citizen of India. I have a great
responsibility in Tamil Nadu. and 18 a
Tamillan I belleve that this was a
timelv action, ang the Prime Minisier
has done the right thing. 1 support
{his resnlution moved by Shri Briahma-
nanda Reddv ang the actlon taken hv
the Covernment, which was necessary
for the welfare of the people

SHRI SATYENDRA NARAYAN
SINHA (Aurangabad): Mr Deputy-
Speaker, Sir. 1 have very attentively
listened to the speeches made in sup-
port of the proclamation, The m-
pression left on me is that those
who are supporiing the resolution for
approving  proclamation are =reatly
dissatisfied and frustrated with the
DMK's stronghold on the people, their
pooularity in the masey and perhaps
their own inability to get rid of the
DMK from Tamil Nadu: otherwise they
would not have trotted out such ex-~
cuses &s enumersting instances of
mat-pructices and mislleeds justitying:.
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the imposition of President’s rule in
Tami] Nadu,

I have gone through those papers
which show the occasions when Pre-
sident’s rule has been imposad. Ex-
cept for Kerala, where the Governor
reported. as a ground, the acts of
omission and commission of the Mi-
nistry and demonstration aguinst the
Government, nowhere else the grounds
row trotted out by the Governcr
here were  considered to be good
grounds for dismissing a Ministry.

In fact, and as my learned friond,
Mr, Pate; has just now submitted he-
fore this House, the intention «f the
framers of the Constitution was never
this, that this Article 356 would be
useg for serving vartisun ends. The
Governor says that the DMK Govern-
ment was working for partisan inte-
rests and 1 say and 1 think it is clear
to everyone, that this action of the
Government in dismissing the DMK
Government is hundred per cent a
political decision, palitically motivated,
unadultered and shomefaced in
order to subserve their political in-
terests. .

SHRI M, RAM GOPAL REDDY
(Nizama-bad): You are making a
pulitical speech_

SHRI SATYENDRA NARAYAN
SEINHA: I am giving my interpreta-
tion of Art. 358 and what vou should
have done, Whatever they may say,
the dismissal of the DMK government
has caused disquiet and an uneasiness
in the minds of the people of not only
Tamil Nadu but elsewhere also, all
over the country ang we of the Oppo-
sition Parties are filled with a certain
smount of doubt and  aprehension
about the intentions of this govern-
ment 1o preserve democracy in this
country despite their protestations to
the contrary. All these acts, blatant
i1 their manner, are leading us to
believe that they wan one-Party rule
in the-country and they do mot want
any Opposition Parties to function I
would beg of this House to consider
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this question calmly and quietly and
not in a partisan manner, Can you
show me one instance, barring the
Kerala Ministry where the Governor
made & report that the Mmistry was
quilly of acts of omission and com-
mission and there were also demons-
trations against the government,
where a Ministry has been dismissed
for Mal-administration or on charges
of corruption? We welcome the ap-
pomntment of an Inquiry Commission,
But I support my friends' suggestion
that there should be a permanent tri-
bunal and whenever such charges are
made, they should be looked into
without let or interference by the
Central Government.

The charge made against the DMK
government is that they were using
the governmental machinery for par-
tisan ends, that they were helping
their own partymen and that they
were not ailowing others to function,
But, what is your record?” We can
understand your banning such organi-
sations and parties which believe in
violence and are communal. But what
abount those who share commonp, ideals
and more firmly belive in non-vio-
lence, You are treating all with the
same stick. You are holding meet-
ings everywhere but you are not
allowing anybody else to hold meet-
ings, It is mot misuse of power? Om
2nd October 1975 the DPCC (Organi-
zation Congress) sought permission to
hold a meeting in celebration of
Mahatmaji's birthday Permission was
given but just a few hours before the
scheduled time, the permission was
cancelled and they were not allowed
to hold the meeting, What is this? We
cannot even hold a meeting to pay
our tribute to Mahatma Gandhi®

AN HON. MEMEER: They would
not care about Mahatma Gandhi_

SHRI SATYENDRA NARAYAN
SINHA: Is this not misuse of power?
Likewise in other States also you have
received such charges and it really
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passes compwehension that you did
notth;:{itmtouhelcnon
against those governments, Why?
Only because they were your party
governments, Whereas in this case this
Governor who used, as my friend eaid,
panegyric terms in this praise for the
performance of Tamil Nadu and
their Ministers, went to public meet-
ings and extolled their services, sud-
denly says that things have taken a
bad turn and that he could no longer
jook upon it with equanimity.

It has been stated by my friend. Mr,
Alagesan, that ever since this govern-
ment came irto power, Tamil Nadua
has been sliding down the scale of
development. May I here be permitt~d
tv refer to one statement of the Gov-
ernor where he has said:

“Tamil Nadu ranks third in in-
dustrial development and is making
a notable contribution to the Green
Revolution, The production of rice
Per acre in Tamil Nadu is the
highest in India, In the generation
and distribution of power as well
a8 rural alectrification we Kave an
excellent record We have chosen
the peth of self-reliance. There is
an allround enthusiasm in Tamil
Nadu for rapid development ™

Then he goes on to say—

‘varlous  ameliorative measure-
like sTum rlearance, rural] water
supply have been taken to serve
the common man with the pivotal
point of programmes'

This was stateq by the Governor. The
same Governor comes forward and
says that the affairs have worsened

and I cannot be silent spectator ¢

them. Now he comes forward &

Takes 4 report contrary to what he
these
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I am not yielding, Shri Alagesan
never ylelded,

Under Article 3568 the Governor
should have olso stated  precisely
‘where the State Government has
fai'ed to carcy out the directive of
the Cenire’. He has mentioned only
one instance and that is with regard
to censor. Accoiding to the Govern-
mant. ... (Interpuptions),

SHRI R. S. PANDEY: On a Paiat
of Order, Sir. Generally, the speeches
are made by the Government and the
Governor used to read them,

SHHRI SATYENDRA NARAYAN
SINHA: My friend does not know the
procedure,

MR DEPUTY-SPEAKER- I am
prepared to learn ybout a Point of
Order Lrom my #ood friend Shri R. 8.
Pandey. 1 neeg to be zducated,

SHRI SATYENDRA NARAYAN
SINHA. I am making my submission
thrt in terms of Article 358, what
was required was that the Governor
should have insteaq of enumerating
the warious charges of corruption
which were preferred in 1072, should
have specifically said that this is the
point where the State Government
has 1gnoreq the directive of the Centre,
There were 32 charges preferred by
the ADMK and 20 charges were made
by the CPl and all these charges
re ated 1o the period between 1972 and
1974. With regard to the censor, he
says that the authorised officer has
not carried out the directives in re-
Buid 10 tensor  in letter and spirit.
'l'ru.-ref.’.rr‘1 the Central Government
sent its own Censor Officer, They
wented Mr. Karumanidhi to appoint
another man and to change the man
who was not carrving out the work
faithfully. But ihe then Chief Minister
Dr. Karunanidhi told the Central
Covernment, we did nat want
State Officey to administer it
therefore requested the Centry to
their own officer, Therefore, in Jul
just a month after itnposition of
emargency, a Censor Officer wag sind

5L
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there to enforce censor. And what did
he do? Mr, Maran whe is an Editor of
a paper and a DMK member of this
House felt aggrieved as he was discri-
mingted againgt in his order, There-
fore, he went to a court of law to
chullenge the Order. Therefore, my
submussion is that interms of Article
356, the Governor has not made out
a casu where Centre's jintervention
wWas hecessary.

With regard to secession, I do not
want to go into the history of 1it. Mr,
Sezhivan has already stated his case
most !ucidly and conwvincingly and
the Chier Minister of Tam:l Nadu has
also stated this They have made no
secret of it that thev belong to a
party which be'ieved in secession,

In 1963 when there was the Sino-
indian war and Shri Lal Bahadur
Shastr1 had convened a Conference
of all the Chuef Ministers and leaders
of all parties It was late Dr. Anna-
aurai who got up and said that thev
believed in the integrity and umty
of the countrv and they would give
whole-hearted support

Pakistan war was there In 1970, 1t
was the Tamil Nadu Gouvernmen: ana
It was this Dr. Karunanidhy who p.d
the highest contribution 10 the Prune
Minister’s Relief Fund. That was 2n
amount of Rs. 6 crores. And that was
the ttme when the ruling party and the
DMK were hand.in-gloves. They xad
not discovered then that the DMk
Government was g Government which

mg Congrees diq not hestitate then to
have alliance with them. You gave
them complete blanket support just
for the sake of getting 9 seats rrom
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Assembly, And now what is the grouse-
The Assembly’s term was coming to
an end on 19th March, Why unpcse
this President's rule just om the eve
of this, just a few weeks befcre this
1s to happen? This is what everybody
15 asking and | am telling this to you
m all sincerity. This 1s bound to.
create widespread apprehensions and
Zeelings 1n peopie’s minds that the
rdling parly 1s not preparey to tcle-
rate any oppsition government in any
S’ate. This 18 a most unwise s‘ep. You
people have made allegatiuns againsti
even Gujarat Goverr-ment. Yoy migat
have seen in the papers that the Chief
Minister of Gujarat has sent you ex-
pianalions regarding allegations made
against the Gujarat Government. He
wanted you to send an all party Par-
hamentary Committee to enquire into
those allegations. You did not do so..
He has himself appointed a Committee.
to go into and enquire into these very
allegations. Yet the Home Minister in,
the Consuliative Committee said that
he wa, watching the gituation ag if
the Centre 18 above-board, He said the.
Centre is not at all guided by parly
interests. I am very surprised at this,
statement. All these things create
feelings in people’s minds that the
ruling party is not going 'v tolerate
Aoy party which is opprsed 4o them.
How can an opposition party, even if

tional means, hope to continue in citice
in this situation? You wdl not aflow
them to function, This ig the general
fLeeling which is being created in the
minds of all
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you are giving out to the opposition.
Yet you talk of reception which Prime
Minister had and all that. I warn yuu
that reactions of the people may not
be expressed today. because thers 1#
no means of cxpressing this, there 1s
Tno mewspaper which can publish such
things and the views of the opposition
partieg, but the feeling is growing, ths
reseniment is sitting up, it will well-
up and erup; when there is an oppor-
tunity for it and svould sweep vou off
completely, With these worde. 1 oppos~
ihig resolution.

SHRI K. SURYANARAYANA
(Eluru): I rise to support the Motion,
While supporting the Motion, I wish
to make & few observations. Out
our experience o! Tamilnadu we can
say thig that most of the Andhra ure
associated politically, geographirallv
and socially with the people of Tamil
Nadu.

Sir, I want to remind this House
that Tamilnadu is not only for the
Tamilians, We still feel that it ia for
all, Before separation, whenever we
hapened tc go aver to North India, we
were all called as Madrasiz, wq are
very proud of it. It is not Tamilnadu
but it is South India. Therefore, we
wani to take inferest in a good admi-
nistration of South Indla, In those
days we were olosely associated with
the people of Tamilmadu, especiallv
with the people in the capital city
Madras. 1 may n.ow cite one example.
Recently, on the 31st of January !
was there in Madras at 7° O'clock, In
the evening on that day we came to
know that Government had taken a
decision and the President’s Rule was
imposed there. At that time I was
thinking that the people there might
risn in revolt and the trains might be
stopped. On thay day I had to go
Mwmmumeadma,Hut. to
my surprise, I found that the people
were very happy and mnothing of this
sort heppened and there wasno stop-
Ping of trains by the peop's, I should
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tell you that instead of talking =0
much in this House you should all
go to the people ang tell them what
you want to do for them in a democra-
tic way, educate the people as to
what Government of India is doing
for them,

In this connection 1 want to bring to
your notice once again one classic axa-
mple of what happened immedioge-
1y after the First World War ended.
Mahatma Gandhi openly supported the
British during the Firsy World War
because he believed that soon after
the World War enddd we would get
Independence for our country. In the
same way, the Governor also waited
for so long patiently by giving the
then Tamilnadu Government & loDg
rope, Bug they did not come up to
the expectation of his, Then, the re=-
ponsibility fell on the Governor and
he started taking action. He recom-
mended to the President for the im-
position of President’z. Rule ther2,
What is wrong with it? The Govern-
ment of India shouid not be blamed
or that because they have not banned
the DMK Partly as such They have
only removed the DMK  ministrv
They have got the right {o do that
Shri Alagesan referreq to instances of
misrule in Chingleput district alone
So many friends from all the dis-
tricts have told us many things about
the maladministration of the former
regime. We have rot done anything
here for the sake of oposition We
have heard about the attitude of the
former Tamilnadu Government The
Central Government have not done
anything because of political reasons,
The Govrnment of India have done
the right thing and they have taken
action at the proper time, By so doing
they have avoided any possible anar-
chy that was likely to take place in
that part of the country and put an end
to the maladministration of the DMK
Government there. After the split in
Congress, we were not obliged to Shri
FKemauraj to join the election in Ta-
mimadu? They took advantage of this
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split and were able to form the DMK
ministry there, In 1971 also opposi-
tion parties had challenged us to
fight the elections, The results are
known to the world, We were not
afraid of the election; nor we want-
ed to wait for some more time. When
a proper time comes, you will know
that our party would do well. You all
know that our life in the Parliament
has been extended by one more year,
Otherwise, you would have been out-
side this House, In the same way, at
the appropriatc time, the DMK As-
sembly had been disrolved, our elders,
anticipat.ng such an eventuality, had
already provided f{ur in the Constitu-
tion itself. Whenever there is anarchy,
the Central Government can take ac-
tion according to the provisions m the
constitution. The ordinance by the
President was promulgated imposing
the President's Rule in Tamilnadu
according to the constitutional pro-
visions.

After hearing Shri Alagesan, I am
sure, he is very happy to accept the
nppointment of the Commission of
Inquiry. We all support this, Now
that a Commission of Inqmry has
been appointed to go into the charges
of corruption etc against the former
DMK Ministry, those charges will be
dealt with by that Commission_
Similarly, if you have any charge to
make against any other State and
if it is found necessary, the Govermn-
ment of India will have no hesitation
in appointing a Commission of
Inquiry to go into those charges.
Don't you know we are allowing the
Gujarat Governmeny to function
there even though it is a non-Congress
Government?

The Chief Minister of Gujarat
attended the Chief Ministers’ meeting
here also. Now they are going on
very well If they do not go on
very well action will be taken against
them' as well, The provision to take
the sefion is there. 1 would Tike to
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appeal to MPs and other friends
from different States that people are
not interested in 1allot, they want a
better government,

In the old days DMK slogan was
“one rupee a padi’. They did it for
one or two months, Then it went up

to Rs, 3/. a measure, This year
prices have come down. We stand
for the ordinary man, They say

there were no agitations and strikes
but were these things going on any-
where in the country?

Sir, I was in Madras on 3lst
January and second February. I met
all sorts of pecple there—the edu-
cated and the uneducated. I talked to
the taxi people and the colonies. They
are all very happy now. Earlier there
were several people working as
nurses and doctors in a hospital in
Madras. If there is difference of
opinion is it The way to prevent
them from going on strike or closing
down the hospital, No doubt the
Government hacz now taken the appro-
priate acfion but we are sorry why
dig they not take this action earlier.

Sir. wherever you go in the Madras
city it is full of statues. In my
opinion fhat is fhe only thing that
DMK  government has developed.
Wherever you go there are Tamil
signboards If 1 gr there I will have
to consult my Tamil friends to go to
a place. Is this the way! The Central
Government must come with a law
that in every State there will be
three languages to be used—one the
local language, then the national
language and then the international
language,

SHRI VASANT SATHE: Do they

have statues of the living posple
also?

SHRI K

Yes.

SURYANARAYANA:
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AN HON, MEMBER: Pandit
Jawahar Lal Nehru inaugurated the
statue of Kamaraj when he was
alive.

SHRI K, SURYANARAYANA: In
1028-24 there was a satyagraha in
Madras city against one European
Mr. Neil who butchered and murder-
ed so meny people in Madras State,
Sir Sambamurthy and  Shrimati
Durgabai, all of them offereq satya-
graha, and the statue was removed,
In the same way, I have seen in the
Tamil Nadu press that your own
people, your own so-called followers,
are discussing about what to do with

regard to removal of one statue.
They have resigned. They want to
the

offer satyagraha to remove
statues. I have seen that. So do not

allow this situation there, Please be
with the people, satisfy them and
nssociate with them, The people
sheuld ¢l get together to get a gond
government In the not distant
future, the Government may also
order elections,

I want to make an appeal to other
friends from other States. They will
be speaking. But let them speak
after knowing the Tfacts, without
relying only on the papers, The
Governor has known al] the facts,
He was convinced and then he acted
himself, He showed a lot of patience,
It is not a question of just blaming
the DMK Government or praising the
Central Government. Our Central
Government has only taken appro-
priate action.

Of course, in the 1871 elections, we
jeined with that party to fight the
other enemy which was not associated
with cur policies, We did a good thing
in thHat, But you heve gained by
that, Now after thking all the ad-
vantages of our friendship of friefids
ship with our and association
with ue youd Dlmie Cetitra] Gov-
ernment.
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advantages frem the Cantre. You
get grants and ell those things. Yeu
have misused the {unds also, Thers
is proof of that, There need be no
misunderstanding. There is no need
to blame the Government of India
saying that their action was politicai-
ly motivated. There will be time for
elections. This s not a communist
country, W2 gre all dedicated to
demacracy, When the time for elec-
tion comes, we will join together and
work for the deve’opment of the coun-
try. We a wavs support that. Now
Andha Pradest has agreed to give
water to Madras, even though we did
viot get these things before, We shall
all associate togethcr to develop South
India und the entire country. In this
way good goverioment will be estab-

lished,

SHRI K MANOHARAN (Madras
North): Mr. Deputy-Speaker, I have
heard the specrhes made by membrrs
of both the Opposition and the rul-
ing Party I heard the speech of
Shri R, V. Swaminathan also I have
nothing to comment on his sprech
except to say something about him,
He belongs to the ruling Party 1
quote from a famous speech of his
made at Madurai in the presence of
the Chief Minister (ex-) of Tamil

Nadn*

“The Chief Minister, Dr, Kala-
gvar Karunanidhi is an ideal Chie?
Minister of Tamil Nadu He has
done remarkable service for ‘he
people, and the Chiet Ministers of
other States must imbibe the finer
qualities of Shri Karunanidhi”,

This was what Shrl R, V. Swamina-
than said. He has changed his opinion.
Consistency is the virtue of an ass.
So anybody can change his views,

SHR1 TRIDIB CHAUDHURY
(Berhampore): Like Shri K. K. Bhahy
has dons,

SHRI K MANOHARAN: Shi K.
K, Shah Also has changed his views,
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Mancharan also,

SHRI K. MANOHARAN: If you
rough his Report, what has he
saig that he did not like
eny allegations openly,
the contrary, I have had
the President, I have had
the Prime Minister’ 1
ent per cent certain that
discussions and confabulations

Fy " H88
fiEprte
R L
3559y

But having
that all his attempts failed muserably,
he had no other option but to submt
this Report to the President and see
that the Ministry was dismissed,

As the Home Mmister rightly
pointed out, the pople of Tamil Nadu
consider January 31 as a day of de-
liverance. It was a red letter day
for them. For your information, Mr
Deputy~Speaker, the entire Tamil
Nedu was full of jubilation, ecstacvy
and rapture, Not only that,
Throughout Tamil Nadu, the people
distributed sweets also to celebrate
the downfall of Karunanidhi’s dis-
credited, debased, immoral Ministry.

Now, my friend Mr, Alagesan has
brought out certain fscts, 1 want to
bring in certain facts. Of course. I
do not lik to enter into constitution-
al niceties as Mr, H. M. Patel has
done. Mr, Patel has said: Constitu-
tionally how cculd you topple & Gov-
emment duly electad by the people?
But I want to submit that the de-
posed Karunanidhi’s Ministry had
lost the confidence in the year 1972.
The mandate given by the people,
moral and legal sanction given by the
Paople, everything was withdrawn by
ths people. But Mr Karunanudhi
stuck to the office with the technical
in the Assembly, The mo-
he goes out what would hap-
That war a question posed

5
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throughout the country, - A feeling
was gpread out that there would be a
wild conflagration and the country
would be consumed with fire, this
and that. So many things were talk-
ed about What happened after the
dismissal of the KXarunanidhi Mini-
siry? The people are very happy. A
sense of discipline has been imposed,
corruption is almost gone and the
administration 15 be.ng  streamlined
and bad Mr Karvnanidhi been allow-
ed to continue, 1 wor't be surprised,
he would have purcnased the whole .f
Tamil Nadu for his family. In his own
street there are more than 7 houses to
his credit. Mr, Alagesan haz asked
how in, various kranches the Karu-
nanidhi's Ministry is rearing its ugly
head or ugly hands. Now the most im-
portant point which 7 want to establish
is this. Where is the law and order
situation? This was the question asked
by s0o many people One by one I want
to narrate, The moment 1 joined the
Anna DMXK.—Mr. Dhillon was the
Speaker then—] was assauliegq and
mauled at the airport by Karuna-
nidhi’'s goondas. While Dindigul bye-
election was conducted. one Vethala-
gundu Arumugam was openly stab-
bed and the fellow wus killed. Then,
a student of Annamalai University
was killed and butchered by Karuna-
nidhi goondas. In another case @
father and his son were shot dead.
Who did these gruesome : murders?
The entirs Tamfil Nadn knows this
but till the DMX. Ministry was dis—
missed no charge-sheet wag made. No
FILR. was there. The sulprit was not
arrested, Now, of course, the fellows
are arrested that is, after one year,
Not only that, There was a Iady
called Fatima, 8 Musim lady, who
was mau'ed and she was raped Yy
the DMK, goondas and subssquently
she died. Her body was burrieq deep.
After that EKarunanidhi's henchmen
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Karunanidhi was entering into the
portels of the Annamalai University to
get the doctorate, he virtually walked
on the dead body of one Mr, Udai
Kumar. The tragic part of the story
is this. He approached through some-
body his father and got a letter men-
tioning thet Mr Udai Kumar wag not
at all his son. Nowhere ir the world
such thing could happen, But here in
Tamil Nadu it has happened,

187

Now, after the emergency what was
the situation in Tamil Nadu? During
the time of Emergency whal did Mr.
Karunanidhi do? During the time of
Emergency what did Mr. Karunariuhi's
sentiments express? In the morning
Mrs, Parvathi Knishnan hag said that
the executive of the D.M.K, passed a
resolution openly opposing the Emer-
gency, criticising the Prime Minister's
20-point economic programme and he
asked the Prime Minister {o release
the leaders who had incited the army,
police and wudenus and what not, But
thesr things were not published for the
simple reason that the Emergency wags
invoked and censorship was there. But,
clandestine pamphlets have been print.
ed by Karunanidhi Party men and
these were sent all over the Embassies
in the capifal cities of the various
couniries. Now, for your information,
I may tell you that Mr. Karunanidhi
has engaged a lawyer to file a case
against the imposition of President's
rule in Tamil Nadu challenging the
validitv of it, This information I did
not know when I was in Tamilnadu
T heard it through the Voice of Ame-
rica and the Voice of Australia, That
shows rlearlv that after the emergency
all the anti-national elements found
in Tamilnadu a convenient asylum,

8hri Karunanidhi openly preached
separation, Two years ago, when the
Prime Minister came to lay the foun-
dation-stone of the Pamban Bridge,
& day prior to that, Mr. Karunanidhi
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said at Madurai: “In 1947, this sub-
continent was divided into two, In
1871, the same sub-continent was di-
vided into three, ie.. after thq emer-
genc: of Bangladesh This much I will
speak now, The rest follows.” Sir,
what does this mean? Doesg it mean
that Shri Karunanidhi is for the
balkanisation of the country and
secession of Tamilnadu? When we
were talking here about democracy
being in danger in coliusion with a
foreign fascist power and other anti-
national elements, not only Shri Karu-
nanidhi but the brother of my esteem-
ed colleague Shrj Sezhivan, Shri Ne-
dunchezhiyan openly said, “Democracy
is not in danger, but Indira Gandh
is in danger”, Throughout Tamilnadu
there were wall-posters proclaiming
“Long live the Mujibhur Rehman of
Tamilnadu, ie., Karunanidhi!” I have
submutted certain photographs to the
Prime Mimister, In that, 1t is clearly
written, “Long live the Chief Minis-
ter of independent Tamilnadu!™ In
the conference Shri Karunanidhi
openly said, “We are by compulsion
talking about State autonomy. If that
is not conceded, I would not be
surprised if the original demand for
seccession is revived,” This was an
open threat given to the Prime Minis-
ter and Shri Karunanidhi was prepar-
ing for an actual confrontation with
the Centre. While we are discussing
this resolution, let us not think that
we are talking abont Tamilnadu poli-
tics only, We are discussing the
Tamilnadu situation from the national
standp2int. Once =z State is being in-
stigated by foreign powers to revoilt
against the Central Government, what
will happen in future? Mr. accusation
is, Shri Karunanidhi is ndt only a
rank fascist but a secessionist, Let

me quote a speech he was delivering *

in 1873, FHe wanteg to take a statue
of Raja Raja Chola to the Tanjore-
Temple which was prevented by the
Central ent for the reason
that the beauty of the temple should
not be polluted. But Shri Karuma-

.
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nidhi said, *As a mark of protest, 1o
start with I am going fo take the
siatue inside the temple, I will see
what will happen next” He openly
asked his friend to speak, “We want
an mdependent, sovereign, democratic
Tamilnadu”. I want to ask whether
any of my DMK friends here would
contradict my statement Interrup-
tions).

In a place called Tirupparankunram
near Madural, where the general
council meeting of the DMK was held,
it was said in that meeting, “The Cen-
tral Governments duty is to defend
the people So, defence is the only
subject we can give to the Central
Government, The rest are all with us.”
I carnot understand the federal con-
cept, My friend, Mr Patel, was talk-
ing about the federal espect I do agree
that cach State must have some po-
wus, because the infrastructure s
the State. I have bcen maintamning this
point, from ‘aw_ | heve taken a dif-
ferent view-point altogether fiom that
of Karunanidhi. Kaiunanidhi was ac-
cusing me that 1 was not raising this
issue, as an issue for separation I
to'ld Karunan'dhi peint-blank: ‘Ot
course I have heen talking about this
issue as a constitutional issue. We
mus; sit ainurd the table, headed Ly
the Prime Muinister, Let all the Chief
Ministers come, Let usx see what chan-
ges are necessary., Therebv we
can have more ckanges to strengthen
the State,” But Karunanidhis idea
was to see how fsr this country can
be divided That is cne of the reasons
why we severed ous connections with
Korunanidhi MGR the general Sec-
retary of Anna-DMK told Karunani-
dhi openly that the anti-national atti-
tude should not be ihere. Karunanidhi
did not like it. Ha said: “This is the
only trump-card that we have” Not
only this. He raked up the Hindj issue
‘We are for Hindi, The Hindi language
must flourish and must be nourished,
for each and every language has a
hoary tradition. But Karunanidhi very
eleverly raked up the issue and sajd
tha+ the Central Government was im-
posing Hindl on the unwilling people

President’s Fule
Tamil Nadu (Res.)

of the South, By dring it, he thought
that the people as well as the student
community wouw.d rzlly behind him
and give him full support. But he
was completely relegated to the back-
ground and rejected lock, stock and
barrel Ly the eutire people. You should
not forget this, There 1s another inci-
dent. It is not uniy gruesome, but it
is barbaric, You rught have heara
about the Clive's Hostel incideni.
There is a hestel in Tiruch: by that
name. Only SLC stucdents are staying
there. What happzned 1s this One
of Karunan.dht's friends in the cabinet
was pooh-poohed by some stu@ents,
That fe'low goi wnfuriated and asked
the Police to sce il.at those studenis
were beaten oown. [ have seen Wwith
my OWTl eyes, I saw blood-stained
clothes and bload spread all over. Stu-
dents werc beaten up brutaily and
many students were taken to the hos-
pital. People told us that there was
no provccation from students that
everything was in order, An One-man
Enquiry Comniission was appointed
by Karunanidhi. It is a good thing
that he has done. Its report, called
the Kuppannan Report was out.
15,54 hrs,
[SuRr1 P, PARTHASARSTHI 1 the Chair]

I think I an: now very safe. What
happened is this People were beaten
up brutally; bishops and Christian
Fathers wrote letters to the Prime
Minister, Kuppannan has passed’
strictures on the police for their ex-
cesses That was the time when I had
expected Karunamdhi's voluntary re-
signation from the Ministry, becausd-
he was the Police Minister. My friead
Mr, Alageszn has

put incident, That was the occasion
when a decent chap like XKarunanidhi
should have offered his resignation.
But Karunanidhj stuck to office like a
leech. Unless he was pushed out, he-
will never go. That iz the tragic thing
which has happened. That is the only
thing which the Prime Minister could
do. That is the reason why hiz Mini-
stry waa dismissed, Had urai
lived, this sort of thing would not
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*have happemed, I am not happy about

the President's rule clamped on Ta-
‘mil Nadu Really speaking 1 am
speaking with mental anguish, For the
past 28 years President's rule had
“been imposed on many occasions in
many States, The only exception was
"“Tamil Nadu, We had got a tradition.
That tradition has been completely
'destroyed, and destroyed to pieces, by
‘no other person than the discredited
"Karunanidhi, who is now facing trial,
and he will e sent to jail not as a
political prisorer, 1 tell you,

Shri Alagesan’s account is not an
ordinary thing to be brushed amde
But he confined himself only to his
district, I want him to have a wider
vigion; he shculd refer tp the entire
“Tamil Nadu, because everywhere this
is going on,

Shri R. V., Swaminathan saig some-
thing about the elections. Let us not
think of the elections mow Let us
sattle ourselves first, Let us sweep
the dirt that has been heeped by the
DMK Government in Tami? Nadu,
‘The administration was at a standstill
Let us start moving, That iz the
most important thing that we have to
concentrate on, not the elections. He
claimed that if they contest the
elections, they will win and form the
Ministry. I do not know why he has
Teferred to that. I would tell him: Let
us not rub on the wrong shouldera:
Let us speak reasonably, Why should
We bring in the elections in this de-
bate? I can say that if we contest
the elections, the ADMK can form the
Ministry, But I am not foolish enough
to say that. Let us face the realifies
of the situation, The 20-point pro-
Rramme har to be implemented. For
that we must join hands. We must sit
sround a table, Giscuss matters,

“thrash out differences if there are any,
‘and clean the sdministration of its
maladministration,

The Karunanidhi Minisiry was noteg
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for its maladministration, misuse of
powers, abuse of powers and corrup-
tion, Very recently, our friend, Shri
KX, Shash who happened to be a
controversial figure—I think he is—
alright now—he saild that three of the
DMK Ministers preached open seceasion
at a meeting of the Dravida Kazakam
just five days before the imposition
of President's Rule in Tamil Nadu,
Addressing a meeting in Delhi he said
that the DMK was using DK for
scessionist purposes, He also said
that there were several cases of cor-
ruption and nepotism and that in one
case the Accountant-General’s Report
was not even shown tc the Governor.
This is a shocking statement From
this one can understand how fthings
were going ¢cn in Tamil Nadu

It is good that the Xarunanidhi
Ministiry has, been dismissed, Long
back the Prime Minister could have
done it, Then we would have been
happier still. Now the peopl of Tamil
Nadu are having a sigh of relief The
people are very happy now Even
nocturnal lovers can move about freely
and nothing would happen Pre-
viously, what ured to happen was that
people were stabbed in the back cr
murdered. It a person be'onged to
the ADMK, the only intention of the
Karunanidhi goonda was to assault
him and murdet him, if possible, 1
cannot tell you what a miserable life
the people of Tamil Nadu were living
under the DMK Ministry. Now the
entire suffocation has been removed
and there is peace everywhere,

I am very happy that the Prlme
Minister has done it. She 13 talking
of the 20-point programme., This
programme must be popularised not
only in Tamil Nadu, but throughout
the length and breath of the country.
As hat been rightly stated, for that
we must form certsin  committees,
There the Congress party members
should not have a meuntality of isola-
tion, We must join hands, It is a
commen venture for the ecanomic deve-
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lopment, regeneration and prosperity
of the country. If [ may be permitted
to say so, they should not adopt a
sort of big-brotherly attitude. ¥You
were good people. Let us do %hings
for the sake of the country, He must
reach the grass roots, the people in
the villages. There is no point 1n
simply talking on the floor of the
House, We must go to the villages,
we must educate the people regarding
the evils of the dowry system, regard-
ing the evils of family planning....
(interruptions) For heaven's sake, let
me not be misunderstood. I am for
family planning.

These things ought 10 be taught to
the people of this country. But you
cannot enforce these things through
legislation, You should understand
that. Mental revolution is the only
way, Through that revelution onlv,
through education only, can you do
all these things.

16 hrs.

For example. how can you stop the
giving of dowry? I do not know how
You are going to implement it

THE MINISTER OF HOME AF-
FAIRS (SHRI K. BRAHMANANDA

REDDY): We are on Tamil Nadu
now,
SHRI K MANOHARAN: 1 am

talking about the 20-point¢ programme
of the Prime Minister, Are vou op-
posing the Prime Minister? What is
it? Now T understand you are not
aware of the 20-point programme

My humble submission is that you
cannot send an official to the marriage
pandal to find out the articles, uten-
sils. jewels ete., given in dowry Nor
will the girl’s father be in a position
to inform the police saying that the
boy's father asked him for dowry,
"That means that that 1s the end of the
gir¥s life. So, mental revolution is
Necessary,
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In the matter of family planning, for
instance, do you mean to say Lhat you
can send an officer to the bed room
It is impossible. We must, itherefore,
create favourable conditions, so that
the peopie of thir country realise their
responsibilivies, A scnse of involve-
ment and participation on their part is
a must, For that we want the full
co-operation of the Congress Party.
So far as the CPI is concerned, we
ar jolly well travelling fine, So far
as the Congress Party is concerned,
they are gradually coming towards us,
and we are moving towards them. It
is good thing, and this must be deve-
loped,

My hon, friend there also said some-
thing about elections, He said they
would do this and do that. You
musg give up this “holier than thou”
attitude. I hove every right to speak
and to do things, I am not at the
mercy of anybody. Now, of course,
I am at the mercy of the Prime
Minister becuuse she has extended the
life o Parliament! Otherwise, we have
got ecqual rights,

So, my humble submission is that
you have donc the correct thing,
though belatedly, but this is not
enouch, You must expedite the whole
thing I request you to see that the
Sarkaria Commission gives its repor$
quickly so that pecple understand
how things go.

In Tami' Nadu, corruplion is stink-
ing. Karunanidhi is the topmost foun-
tain head of corruption, My hon. fri-
end Sezhiyan is a sobre man. I was
told that he advised the Chiet Minjster
to behave properly, Poor man, Karu-
nanidhi did not heed him. I was told
that severa] times Sezhiyvan advised
Karunanidhi not to have any confron-
tation with the Centre Serhiyan is
now here because of that, Certain
people who talked il of the Prime Mi-
nister openly in the public, why in~
dulged in nauseating talk which no-
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body can tolerance, are now behind
the bars. I feel sorry for them. I
hape they wil] reform themaselves and
come out as good citizns of this coun-
try.

The Home Minuster visits Tamil Nadu
now and then. I request him to go
there more often. There is no point
in talking about constitutional nice-
ties. Let him go to Tamil Naau
and observe the people, see what they
talk about, in what a jubilant mood
they are at the action taken by the
Prime Mimster, Nobody has any
grouse or an regret except some
DMEK people who still believe that
Karmmamdhi can do something, Some
people soaid about it wholeheart-
edly. I tell you that the entire people
of Temii Nadu excpt Karunanidhi
and his colleagues, are in a joyful and
jubilant moed. 1 welcome this with
mental anguish for the simple rea-
sth that this is for the first time
that President’s Rule has been impos-
ed there. This 1s really a sad thinz.
1 hope elections will be conducted
shortly and my request to the Home
Minister is this You must allow us
to speak arid therchy we must be able
to allay the fear of 1the people regard-
ing certain points What is going on
is this, The forcign Press have played
a havor They have written certain
articles stating that Democracy is ra-
ped and Madras is shown in a red
square where the figer is there, there-
by iInciting the people that democracy
in India is gone smd Tamil Nadu is
completely finished, not only that,
even the non-Congress Ministry war
completely finished We must explamn
1o the peopte ‘hnt Korunanidhi's Mini-
stry descrves the demolition and the
toppling game. People may think, 1
hobe so, that if Karunanidhi' is allow-
ed tb speak, he May draw fHdUsands
snt} thousahds of crowds Of course,
péople may come to hear him whether
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he has changed his mind. If he has
not canged, here is 4 Home Minimer
who can see which way Karunanidhi
is to be sent. But what ] say is that
you give us an opportunity to speak.
Let everybody get an opportuniity to
speak, [ hope shorily that ban will
be lifted and everybody will be allow-
ed to sptak and thereby explain the
position very clearly we must remove
this stigma tha( is going on in the
country. That sort of thing you
should not tolerate, I hope the Home
Minister wil] think aboyt my humble
submission of lifting the ban and
allowing the political parties to fune-—
tion freely su that true aemocracy will
be in operation.

DR. HENRY AUSTIN (Ernakulam):
I rise to support the Statutory Reso-
lution moved by our Home Minister,
secking the approval of the proclama-
tion 1ssued by the President on the
31st under Article 356 of the Consti-
tution in relation to Tamil Nadu.

Sir, several hon Member. potable
Shr: Alagesan and Shri  Mano-
haran have cuatalogued many omis-
sions and commissiong committed by
the Karunanidhi Ministry during th.
last pine years’ tenure Therefore, I
would not like to go into the various
acts which attracted Article 356 of
the Constitution necessitating the
issubnce of the proclamation by the
President,

Yesterday, my friend and colleague
Shri Era Sezhiyan referred to certain
references made by the late Dr.
Ambedkar, Chairman of the Constitu-
tion Sub-Committee of the Constitu
ent Assembly regarding the supposed
federal gtructure of the Union. I think
the whole trouble with the D.M.K.
Ministry was that they were feeling
their inability to appreciate and cor-
rectly interpret the provisions of our
Constitution in relation to the federal
structure of owr Constitution.
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Any student of Constitutional Law
would know that the founding fathers
of our Constitution, including Dr.
Ambedkar, made it specific in their
references, in their speeches that the
Indian Union ;s concelved as a Uni-
tary State, not g federal State. Of
course, the Constitution ig no doubt
a political contrivance to reconcile
the various entities, various political
institutions, various peoples into an
homogenous unity, but, notwithstand-
ing that, it wag contrivance to pre-
serve natjonal unity through an
essentially Unitary State. That is the
very essence of our Constitution. The
basic test of a Constitution s where-
in lieg the yltimate repository of po-
fitical power. It is clear that under
the Constitution, the ultimate repo-
sitory of political power rests with
the Union and not with the States
As 5 matter of fact, the States them-
selves are the creature of our Parlia-
ment. Even in regard to Tamil Nadu,
there was: no such state called Tamil
Nadu when the Constitution was in-
augurated or when it came into forze
in 1950.

Tamil Nadu, as a concept, came
much later after the recrganisation
of States on lnguistic basis The
erstwhile composite State of Madras,
composed of Tamil Nadu, parts of
Kerala, parts of present Karnataka
and parts of Andhry Pradesh There
was no such entity called Tamil Nadu.
The Indlan Parliament and the exe-
cutive organ of State power, the Cen-
tral Government, conceived the State
of Tamil Nadu. Unlike many other
federal States, in Indla, the reality is
that the States were created by the
Indian Parliament, by the Centre.
This is the reason why, when the
Centre intervened under article 356,
i respect of the States of Kerala and
West Bengal, the Parliament gave its
unstinted support.

The ultimate repository of political
power vests with the Centre and the
Centre, ag the Home Minister said

President’s Rule in
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in the Rajya Sabha, has g certain res-
ponsibility to wvarious States. The
State Governments are no doubt
elected by the people under the
federal provisions of the Constitu-
tion. But it does not give the States
the power to run the Governments
the weay in which they want That

exactly was the situation developing
in Tamil Nadu,

Various acts of commissions and
omissions of the Tamil Nadu DMK
Government have been catalogued. 1
do not wish to go into them In our
country, the varioug States form in-
tegral parts of agn integrated whole.
The whole has a responsibility to
wards the part. The multi-lingual,
the multi-racial, multi-religious
States are integral parts of the Union
and the Union foy the very reason
has an added responsibility towards
the States in their duties to preserve
the unity and stability of the coun-
try. It is in deference to its duty to
various States that the Union had to
intervene, As ig known, the integra-
tion of our country as gn integrated
whole is the primary concern of the
Central Government. Against the
backdror of things that were happen-
ing in Tamil Nadu, as mentioned by
Mr Manoharan, for the last nine
years. particularly for the last five
years, the Centre had no other option
but to intervene.

1 had to look after the interests of
my party in Tamil Nadu for a num-
ber of years during the DMK rule. 1
would likg to recall to you, Sir, that
there was a clear discrimination bet-
ween citizen and citizen in Tamil
Nadu. No party other than the DMK
was allowed to function properly in
the State. I know how the Congress
party workers suffered. I was the
General Secretary of the Congress; I
was looking after Tamil Nadu unit. T
know how they had to face day in and
day out the cyole chains. The hon.
Mambers from Tumil Nadu will re-
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member it. The cycle chain was the
weapon with which they used to erush
down dissent, Our party workers
stood all the sufferings, al] the tests.
That 15 the reason why Congress has
emerged there triumphantly ultimate=
ly. They necver yielded to that sort
of suppression, cycle chains and other
lethal weapons. That way, they dis-
eriminatgd between citizen and eciti=
zen. It was the same situation that
warranted %the President's rule in
Kerala in 1952 and also in West Ben-
gal later., Nobody would shed any
tear when justice 1s restored and when
people are 1ireated before law as
equals.

Another point that I want to high-
light is this So much has been said
about cultusal revivel, rejuvenation
or regeneration. Some of us also come
from South. I gome from South. We
are proud of our culiure The DMK
was supposed to be founded on the
basis of rejuvemation of the Dravi-
dlan culture But what happened
recently in Tamil Nadu, As was
pointed out by Shrimati Parvathi
Krishnan, every Malayalee was
hounded down, even the poor pan-
wala In Kerula, there is so much
pressure on land The people have
per force to leave the State and seek
their livelihood clsewhere In Tamil
Nadu, every Malayalee, fellow Dravi-
dian was hounderd down  Hesring
woefu] tales of their ftorture when
chauvinistic elements in my State
came forwnrd in defence of those
people whp were affected by this, our
party leaders, the Chief Minister and
responsible people in public life came
forward to protect the interests of the
TamiMans taking stern measures, but
the torture of Malayalees continued
in Tamil Nadu. We believe in a sort
of enltural unity. That cultural unity

|
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putting forward stanceg that militat-
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ed against the cultural ethos of our
country, We don’t want to nurture
a culture which militates against our
national ethos; we want the Tamil
culture or South Indian culture—if
there be such a concept—to be part
and parce] of the world culture and
the Indian culture. But what they
were sceking in Tamilnadu was to
use this culture or cultural regene-
ration ag a facade to create a recep-
ticle for the gradusl secession from
this great country of India. It was
this concept that was given vent to
at the Madurai Conference recently,
where three Ministers, according to
the Governor's report itself, openly
said they stood for secession from the
Indian Union. Again, even ai the
Coimbatore Conference of the DMK,
if not in so many words, the entire
spirit of the Coimbatore Conference
was vitiated by a threat posed against
the Central Government—threatening
the Central Government that if their
Government is not allowed to conti-
nue, they will secede. So, Sir, when
the President, in his constitutional
duty to protect the interests of every
State, took sieps—after giving a very
long rope—and intervened, the people
appreciated it. And that is the rea-
son why, when the Prime Minister
visited the State on the 13th of last
month, two million people thronged
to hear her. Nowhere in India had
g0 many people assembled before.
This i not the frst time that the
Prime Minister went there but, still,
when she went, the people thronged
and cheered and applauded her.
Wherever ghe went, she Was wel-
comed because this decision was the
right docision in the interests of the
people of Tamilnadu.

Sir, so much has been said about
the 20-point programme. Do you
know what happened in Tamilnadu?
Perhaps Tamilnadu ig the only State
where the concept and the practice
of the 20-point ¢ ‘was pooh-
poohed. The very first day of the
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announcement by the Prime Minister
the Chief Minister or some other
responsibla Minister was hewd to o,
“We have already implemented the
20-point programme'—and they are
the very people who shed crocodile
tearp for the down-trodden people.
And 1 can say from my experience
of the last few months since the 20-
point programme was announced that
this was perhaps the definite and
concrete step taken by the Govern-
ment, which had given hope for a
better day for the down-trodden peo-
ple When land was distributed and
house-sites were distributed, 3 new
wave of electric excitement shook the
country. This 20-point programme
wus a platform which was supported
by the entire people wherea. the
Tamilnadu Government did raise a
single finger for its implemcentation;
they just pooh-poohed it. saying that
they have already implemented 1t but
did not do anvthing about it On ihe
other hand, Tamilnadu became a
sanctuary--you know for whom» It
was for the very people who tried to
pull down the Central Government
and who wanted to sabotage every
procressive measure. It ig well known
that they were givep santuaiy 1n
Tamilnadu

This was the state of affanc 1n
Tamilnadu but if you now go to
Taminmadu you will find tbat the
people heave a sigh of relief During
the last few days or few week-, the
people have been coming forward
with positive response to the wvarious
uppeals made by the Governor and
his advisors T was there and I spent
three or four davs in Tamilnadu re-
cently and I know from a cross-sec-
tion of the people how they are pre-
pared to come forward voluntarily to
support the 20-point programme.

I would MNke to say Jjust a word
more and I will have done. The inte-
gration of the country g a top-priori-
ty need of our country. I come from

Presudent’s Rule w
Tamil Naedu «ies)
a State where the Europeans first
landed 1in our country—the Portu-
E e ~—. .n2un  When they came, the
Zamo'in cof Calicut, & feudal Chief,
gave them 5 lttle shelter for putting
up a godown or something But the
then wluharaja of Cochin who had
persunal jivalry went and welcomed
the Portuguese people and sought
their military uid against Calicut So,
it 1s ow1 own quarre', ang our own
centrifugal tendencies that paved the
way for the foreigners to come in.
This 15 the situation the DMK want-
ed o cleate again. History is there
for guidance and yet they were try-
ing 1n h«lp repeat the destructive as-
pects of our hrstory ‘The peopie of
Tamilnaduy wanted to develop @
separate culture and i1n that so-called
culiural! pattern the Malayalees have
no place; the Telugu people have also
no place. I tried to find out the opi-
nion of the Telugu and Canarese
Iinguistic minoritieg in Tamil Nadu.
They had no place in the structure
of things, in the Tamil Nadu of the
DMK pattern. The people from other
South Indian States had no place in
the “Dravidastan”. The Dravidastan
shrank and shrank into—what they
call Tamil Nadu, but I should not say
so—perhapg it confined itself to Shri
Karunanidhi and his henchmen only.
When they say of Dravidian eulture,
Malayalees are out of place, Canarese
are out of place and Telugu are out
of place. (Interruption) The cultural
spectrum will ultimately boil dowm
to Karunanidhi and a few of his
friends. That was the sort of cul-
tural empire which he wanted to
build. The political, cultura] and
social structure that was obtaining in
Tamil Nadu was completely deroga=
tory to the national ethos, the sort of
united Indig which we wanted ta
build, the sort of independent India
which we wanted to build So, I
would say, the step taken by the
President was a wise step, taken im
the interest of preservation of the
integrity of our country, preserva-
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SHRI TRIDIB CHAUDHURI
{Berhampore): Let me make it clear
at the outset that, on certain major
political jssucs, T have fundamental
differenceg in outlook and ideology
with the DMK Party. I am not here
to defend either their politics or their
ideclogy. But the way this thing has
come bafore us has almost a touch of
the ludicrous about it.

The first question that arizes in
one’'s mind is what the Governor was
doing. About what the Governor was
saying openly, in public, enough
guotations have been cited here, and
uyptill now it has not been denied that
this Governor who sent the report to
the President against the DMK Gov-
erpment on January 29, was, even
an Janusry 31, openly praising tihe
DMK Ministry and the Chief Minis-
ter. If this is incorrect, let the Home
Minister deny that. I think, wunder
ihe President’s rule, the Governor
runs the administration as the accre-
dited representative of the President.
1 would like all Members to serfous-
nder if the interests of the State
swould be safe in the hands of a per-
son who says one thing publicly and
dos; another thing behind the public
eye

z
2

I come to the allegations le-
velled by the Governor which sre
contained in the report. When did
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ment start according to the Govern.
or? It was not k recent thing. Shri Ma-
noharan thinks thas DMK administra-
tion under Shri Kaiunanidhi forfeited
its right to rule in 1972, but here in
the Governor's report, we fing that as
early as 1970, they were doing very
illegal things. The very first instance
that has been given in this Report
about Veeranam project indicates that
the tender for the firm was tentative-
ly accepted in May, 1870 even before
the feasibilily report was available.
That means financial impropriety ot
the highest order in the knowledge
of the Governor was being committed
as early ag 1970 But was it not a
fact that in 1970, the ruling Conaress
party was in some kind of an alliance
o1 understanding with the party of
the same Shri Karunanidhi who is
being abused now by so manv mem-
bers of the ruling party as also some
from thi= side What was the Gover-
nor doing? I need not go intn other
instances given bere Some relate to
as early as 1971, some are of 1974 and
the Governor it seems, was sleeping
The only explanation that we get is
this He savys-

“Although I have at times dAfs-
cussed with you as also with the
Prime Minister and Home Minister
varfous aspectg 0f the situation in
the State, T have refrained from
referring to these matters in any
formal report firstlvy in the hove
that the Ministrv might improve its
style of functioning and things
might take a turn for the better.”

He was patiently waiting like Micaw-
ber for six lang yvears The second
reason that he has advanced is:

“My action might be construed
as undue interference in the func-
tioning of a duly elected Ministry"

1 think, there is a practice that every
State Governor sends a forinightly re-
part to the President and that pructice
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has not been discontinued. Will the
Home Minister take the House into
confidence and tell us, on how many
occasions, not in the last report sent
by him under Article 356, but mn his
normal fortnightly reports, did the
Governor, Shri K. K. Shah, reier to
the dereliction from constitutional pro-
priety, financial propriety and other
proprieties that were being committed
by the DMK admmstration? That apart,
we know that under our Constitution
although normally the Governor has
to act according to the arlvice of his
cahinet, the Council of Ministers, en-
joying the confidence of the majority,
he has also the right to caution, to
advise and to poini out the wrongs
that were being committed. And we
also know that under our Constitution
the powers of the Governor wvis.a-vis
the State I egislature and the State ad-
ministralion are much greater than the
President vis-a-1is the Central Legisla-
ture and the Union Mimistiy May I
know Iri.m the hon, Home Minister
how man; times wnd on how many
occasions (id Mr K K Shah point out
the wrongs to the Chief NMimister or
was there eiver any occasion when he
had sent hack some prupositron of the
Cabinet or the Government for re
consideration bv the Council of M:nis-
ters for changing &t i1n the right Jirec

tion? There 18 no indication I have
said thnt it has a touch of lud:crous-
ness Why® Because only less than iwo
months were there tc go before ithe
term of the legislature and the term
of the Ministry would be over. If you
could wait for six long years, why
not .

SHRI M. RAM GOPAL REDDY: Why
not for another three years?

SHRI TRIDIB CHAUDHURI: Not
three years, it ig less than two months
or to be exact 52 days more.

SHRI 8. A SHAMIM (Srinagar):
His mathematics i wrong. His every-
thing is wrong, eye-sight also.

SHRI TRIDIB CHAUDHURI: If you
cotild wait for six long years, in an-

President’s Rule
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other 52 days the lie of the legislature
would lapse and Mr, Karunanidin's
government would have lost its term
to rule. Why could you not wait for
these 52 days?

Already some weeks have passed
since the President’'s Rule was m-
pused and you are nmow lamenting that
you could not cleanse the Augean
stables created by Mr. Karunanidhi, 1
have not seen any hureaucratic rule,
even though cained out in the name
of the President and under the
authority of the Parliament, can really
tackle the proslems that face the
people Everywhere you had to go
back to the popular and duly constitut-
ed Ministries, Perhaps you do not
know how and when jou would be
able to do that in Tami] Nadu,. I hows
ever, tell the Government, such efforts
will fail and perhaps by ths single
act. you have

SHRI P. K, DEO - ...tarnished....

SHRI TRIDIB CHAUDHURI; ..not
tainished the 1mage of DMK but you
have almost invested the DMK govern-
ment and the DMK administration
whirn you condemn, with the crown
ot martyrdom and that does not re-
duund fo your credit—Irom which per-
haps Mr Karunanidhi whom you are
vondemning now is going to reap the
dinidend 1if free and unfettered elec-
tions are held in the State.

SHRI M. RAM GOPAL REDDY
{Nizamabad) Mr Chairman, Sir,

MR CHAIRMAN: Only five minutes.

SHRI M. RAM GOPAL REDDY: I
do not want even five minutes, Only
8 minutes will do.

SHRI S. A, SHAMIM: He does not
want those three minutes also. Then
he can stand up and sit down.

SHRI M. RAM GOPAL. REDDY: Mr.
Chairman, many speakers have spoken.
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I do not want to repeat all that they
have said. But I want to say that the
Governor has given a very good certi-
ficate to the DMK Government. In
that connection, 1 want to say a word
about it. In our country, there is
something like courtesy—'Maryada’ we
say in Telugu. I am told in Tamil also
it is said ‘Maryuada’. Once a rustic and
innocent kisan invited a European lady
to hus house and gave her some mango
mckles. It was very red and she
thought that it was some sort of a
sweet and she put it 1n her mouth and
her mouth began tuv burn like any-
thing, Then the rustic asked her,
‘How is it Madam?’ She said, “Very
nice, very nice.” Then he said, “Have
more, have more”. This governor, out
ot courtesy said a word or two about
this Government that 1t was good. Now
these people are asking the Governor
to have more and more powers which
the Governor has refused to do. This
is correct appreciation of his state-
ment,

The Taml language 1s a very sweet
language | know lttle of 1t and 1L
like it. It is mainly meant {0 express
fine feelings But in the hands of
DMK people 1t has been used very
wrongly and roughly and they have
spoiled its gentleness, In their hands
it has bheen spoiled ‘There are =0
many honest persons 1n the MK Party
who have been believing that their
leader has been dolng good work Now
they realised the whole fallacy of the
DMK Government and felt that Mr.
Karunanidhi's Government was not
meant for Tamil Nadu or even for the
DMK Party It was only for a rhosen
few. Many people have already start-
ed deserting it

In Macbeth, Shakespeare said—Many
have deserted and those that are wait-
ing for the nearest opportunity to
desert. It is the state of affairs with
Mr, Karunanidhi in Tamil Nadu., Very
goon he will be left above.
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SHRI M, KALYANASUNDARAM
(Tiruchirapalli): Mr, Chairman, I
rise to support this Resolution with
all the emphasis at my command and
any Indian who believes in the unity
of the country and the independence of
the country must support this Resolu-
tion. Why? It 15 not a veiy pleastnt
thing It s true, 1f you look at it
from a distance you will feel that
tlemocracy is outraged because Mr.
Karunonidhi had an overwhelming
majority in the Assembly till 1t was
dirsolved. Do we take a superficial
view of {17 Are we going tv examine
whether the Governor was consistent
a'l these four yeais or whether Shn
R. V. Swammathan was consistent all
these years in fighting or co-operating
with them” That 18 not the point. What
was the DMK Governmeni doing all
these four yeurs, especially after the
declaration of emergency” Ii we ex
amine that, then all these things will
be clear.

1 will ask our friends here on this
side who are opposing, did they care
to know what is happening in Tamil
Nadu to their own followers. Even the
followers of the parties which are
opposing the motion here, are support-
ing the dismissal. Even those who do
not support the Prime Minister's other
policies are supporting this action. That
is why so many lakhs of people could
attend the meeting on the 15th, ie 15
days after the dismissal of the Minis-
try How do they justify that? They
would not have come if she had not
dismissed the Ministry or if she had
not appointed a Commission of En-
quiry and if she had not dissclved the
Assembly. Normally, she would not
have got on her visit to Tamil Nadu
even 1/10th of the crowd which was
there on the 15th. Karunanidhi was
acting as though he was leading an
independent State. Not only that, he
was pleading for State autonomy, He
was functioning as if he was indepen-
dent of the Central Government, No
income.tax official can rald any of his
friend's houses ang no police will help
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the ITO in his raad. The ITO has to
be at his own mercy. How many
fnstances do you want? 1 can give you
any number of instances, Sir. My party
15 one of the parties which suffered
tne worst. 4 of my party workers
were killed during these four years.
How many thousands have gone to
Jail? How many cases are there against
me personally? Are al} these permis-
sible? Is this the way the law and
order has to be maintained by any
Governmeni? Why should this hap-
pen? The Communist party is one of
those parties which supported the
DMK in 1971 and I will tell you the
reason. It is a fact of history ang even
the ruling Congress party suported
the DMK at that time, I will myself
explain why it was so, We wanted to
defeat a cerrain common force and
we had to do that. That force 15 now
rallying behind Mr. Karunanidhi,
Those forces are now helpmg Mr Ka-
runanidhi, One thing must be clear 1o
everybody. Even when the late Mr.
Annadurai was alive, the DMK as a
single paily never contesied the elec-
tion singly and won the majority
on its own My friend Mr, Manoha-
ran wil] agree with me, This was the
case whether it was 1867 or 1871. They
were taking the help of other parties
Rajaji was slive at that time, 1967,
and Ismail Sahib helped the Indian
Union Muslim League and the Swa-
tantra Party, In 1971 the Congress
and the CPI helped them: to get the
majority, They never got on their own.
But when the CPI began to find it 1s
changing policies. its link with the
imperialists. finding its policy for state
autonomy and so on, we broke away
and we opposed these very policies as
earlv as in March 1972. We collected
all the facts regarding corruption. mal-
administration and what they were
doing to foster the demang for State
autonomy and we brought it to the
notice of the Governor. The Governor
was aware of it even then. He was
alss following things in his own way

Pregident’s Rule 1n
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even then. Then he said, if you give
it to me then we have to send it to
Mr, Karunanidhi himself, what 1s the
use. Then we brought it here and we
handed it over to the President and
then these various things followed.
And ths 18 what has been going on
all these 4 years from 1872, uptill this.
very day, And it is these very
charges which have now been referred
to the Commission of Inquiry. Now
what do we find? Many of the sup-
porters of Mr, Karunanidhi are now
deserting the DMK, they are dissociat.
ing themselves with it, and that I»
because of the wrong policies followed,
Because of hus policy of confrontiation
with the Centre iniz thing has hap-
pened.

Some of them have even demanded
a meeting of their Council to demand
his removal. That is the situation. So,
please don't be pleading for Shri Karu-
namdhi.

The people of Tamil Nadu have now
a feeling of relief. They now expect
that the Central Government will inter-
vene and undo all that has been done
dur.ng Shr: Karunanidhi's regime, So,
11 emains to be seen how far the
expectations of the people are fulfilled,
What happened to Shri Karunanidhi
Miun.stry must be a lesson to every-
body. he was a model for how a Chief
Minister should not be, how a Chief
Mnister should not behave and should”
not act This is a lesson for all

Now the administration of Tamil-
nadu 15 1n the hands of the officials.
So, kindlv try to understand Shrl
Karunanidhi properly. I warn my Can-
gress friends not to be complacent,
After listening to the speeches of Shri
Swarunathan and Shr{ Alagesan, I feel
that they are very complacent as i?

everything is over now and if tomorrow*
the elections are held, they would be-
able to get a majority and form
a Government of their own.

SHRI O, V. ALAGESAN: I was
never complacent.

SHRI S. A. SHAMIM: Being com.-
placent is not an offence,
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SHRI Q. V. ALAGESAN: Kindly
resd my speech frst.

SHRI S. A. SHAMIM: I shall never
do that,

SHRI M. KALYANASUNDARAM.
There are so many political and econo-
mic factors which were so cunmngly
and dleverly used by Shr Karunanidha
to go to the people and mislead the
people of Tamilnadu for the last four
years. These factors still continue to
exist, The forces that supported hum
were themselves responsble for the
declaration of tlus emergency, In
June 1975, those were the persons who
gave their support to the DM.K The
seriousness of this situation must now
be realised. But, much will depend
on how the President’s Rule is go'ng
to function and give relief to the peo
ple of Tamilnadu

ln the speeches of my Congress
fiiends, [ do not find any reference to
the issues of the people such as how
the Karunanidh: Government misled
the people In the Chief Minster's
Conference held recently I read n the
papers, that the Pnime Minister flxed
the target date as 30th June for the
implementation o land reforms and
distribution of lands to the peasants.
What are you going to ao” Can the
land reforms as desired by the Prime
Minister be :mplemented 1n Tamilnadu
based on the legis.ai.one that are there
now?® What are the legislations that
are there in Tamilnadu® When (on-
gress Government was there, they fixed
a ceiling of thirty standard acres for a
family. But Shr1 Karunanidhi wanted
o appear to be more radical than Shri
Kamaraj himse!f He reduced that
to fAfteen standard acres. It is on the
basis of an individual, Even a minor
child of three months was enabled
to have fifteen standard acres, So, all
the big farms belonging to the land-
lords—capitalists—are intact. Suppose
the DMK Government had been allow-
ed to continue a day longer, more than
18,000 tenants would have been evicted.
Three days sgo an Ordinance was
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jssued and the eviction was stopped.
With these legislations framed by Bhri
Karunanidhi, land reforms could not
be implemented effectively, The own-
ers of the temple and trust landg are
associates of Skn Karunanidhy, The
lands in their possession may run iito
a million acres. Unless you take over
these lands and filx a celling on the
basis of the family, wheretrom are you
going to get the surplus lands and
implement this programme? Formid-
able tasks are facing the Advisers
under the President's Rule, [ do
now know how they are going to carry
out tme lormicdable task. A corrupt
admimstration has been lett hehind.
The admimistration s mfiltrated with
DMK party-men 1 suggest that those
who have been appointed during the
Jast three four jears should he tamed
and reeducated to serve the people [
particularly lay emphasis on the police
The polite at the Jower level go and
harass the =iaall vendors There &re
orders thal pr.ce lis! mus! be shuwn m
the shops but what these policemen
do 1y they go to s.mul] tea shops and
pan  shows and thieaten them and
arres<t them and sarcastically « v+ “This
18 President’s rule o1 Indua Gandh
rule” That 15 how the police 1s pro-
voking the people 1 would suggest
that the police officials should be
educatedd about the present political
situation in the country T wonder
how mant of the povernment officials
know abouti the 20-point economic pro-
gramme' 8o, Sir, the admimstration
must be toned up and made to behave
properly The Governor should be
instructed to 1mvolve the people as far
as possible in the Iimplementation of
the 20-point economic programme. The
implementation of the 20-point pro-
gramme cannot take place relying only
on the officials and advisors however
efficient they may be 1 would like to
know from the Home Minisler as to
what instructions have been given to
the Governor with regard to involve.
ment of the peovle in the matter of
implementation of the 20.point ecofo-
mie¢ programme.
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As regards the gquestion of economic
development the expectations of the
people are very high because the Prime
Minister herself hags said that the
—aongy allottcd for the drought relief
work bhas been mus-spent and mis-usad
by the DMK government. Drought
ie still continuing in several parts of
Tamijl Nadu consecutively for the third
year. $o drought relief works musi be
organised etlectively and people must
be convinced that ilie assuranceof the
Prime Mimser is meant seriously and
not for countering the propaganda of
the DMK. So drought relief must be
organised properly with the co-opera-
tion of the people. Now proceedings
for recovery of loans are taking place
in several ways Loans had been
granted during the drought in 1974,
Government lcans and co-operative
loans. Now the officials themselves go
there and provoke the people in this
way. When the DMK was in power.
we pave them fime. Now immediately
President’s rule was ushered in, they
say ‘I will take your pumpsel’ or T
shal] attach your cattle’. This is going
on in severa! villages. I feel this is
deliberately provoking the people and
turning rheir enger against President’s
rule. This is what is happening

So the Central Home Ministrv must
take note of this serious situation*and
give proper instructions to the
‘Governor and the Advisers to take the
help of the political purties, k san
sabhas, agricultural labourers (Infer-
Tuplions), They must take the help of
only those who believe in the 20.point
programme and its implementation and
not those who will sabotage it. This
is my submission,

SHRI S, RADHAKRISHNAN (Cudda-
lore}: Mr. Chairman, since my time
is limited, I shall confine my observa-
tions only to one or two points. Since
Yesterday, article 356 of the Constitu-
tion has heen drawn into controversy
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in this debate. After hearing our
learned member, Shri Kalyansunda-
ram, 1 even thought of accepting Presi.
dent's rule as a favourable remedy for
all the evils. But afier hearing Shri
Manoharan, and Shri O. V. Alagesan,
1 see there is some controversy as
regards the official statement.

When the Home Minister, Shri
Brahmananda Reddy was speaking, he
satd that this was a sigh of relief after
a long period of 9 years of evil deeds.
But the hon. member, Shri Manoharan,
while speaking, made a gualification to
that He mentioned only 4 years,
do not know whether he thought he
could escape from responsibility for
some of the things that had been done
during his association with that party.

In my humble opinion, this article
356, which has been very much dis.
cussed since Yyesierday. has been an
insirument of a comedy of errors in
the whole administration of this
country. On January 27, His Ex-
cellency Mr. Shah was summoning the
Assembly of Tamil Nadu to meet for
two or three weeks. On that day be
was 1ssuing a summons to the
Assembly,

On 28th cvening he was recommend-
ing to the Centre that situation had
arisen that the State could not functiom
according to the provisions of the law.
Is it in accordance with any provisions
of common-sense or in accordance with,
any provisions of ordinary winimum
justice or in accrordance with minimum
provisions of ‘Satyameva Jayate'? Can
this question, which is lingering in the
minds of 50 million people in Tamil
Nadu, be explained how a responsibie
person wHo iz fhe ‘head of the State
had summoned the State Assembly am
27th January buf had recommended
within the next 24 hours the dissolu-
tion of the Ministry and the Assembly?
This is the main thing that has to be
explained by the Home Minigter. Many

about

previous speakers kagd spoken
the actions of Mr. K. K Shah

-
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need not go into their detail. But I
want to kxmow one thing. Varicus
Members of the House have given
some colour to Article 356 of the Con-
stitution. Shri Dinen Bbaltacharya
was mentioning that in 1871 there were
some bed-mates. In 1871, there was a
grand alliance and to that allhance—I
think it is a valid document for a pol-
tical trimony—Mr. Alagesan, Mr.

than and Mr, Gopal and even
Mr Manocharan were a party.

17.hrs,
SHRI K. GOPAL (Karur). I was
no{ in that.

SHRI K. MANOHARAN. Then our
hon. Member, Mr. Alagesan was Mmen
tinning about the long period of nine
years. Is he not responsible for these
evils because he was elected fium the
Tar] Nadu in 18717 I may even re-
ming you that Mr, C. Subramariam
was electeq from here, by this corrupt
mechinery, corrupt rank and file which
constituted this dismissed Nhrustry
Shri C. Subramamam got elected irum
Krishnaginn constituency. He has men-
fioned about nine long years but Mr
Manoharan has stated it was corrupt
sinte four years But after hewnng
Mr, Kalyanasundaram I an: 1> sell
emvinced that if it is the only sclu-
tion to eradicate all the ewvils of duy
slected Government by the peoiJe, why
cannot you recommend the xame thing
to other States.

AN HON MEMBER Guaral

SHRI S8 RADHAKRISHNANXN 1
mean to all the States It is a very
valuable remedy. Then when the sub
Ject of separatism was being mention-
¢d by some hon., Members, I can
mention » name which Mr, Mancharan
cannot object. Mr. M. G. Ramachand.
ran, the present leader of the Anna
DMK, was In an open conference
challenging the Prime Ministe: —leave
aside Mr. Karunsnidhi or anybodv else

in the DMK Ministry—that “if the
Prime Minster gends any army to the
Tamil Nadu, he will face them alons”
Tha! 1s on record.

Ancther important pomt which I
want to mention is this. During these
nine years of DMK Ministry, Ceniral
Ministers, one by one, visited Tamil
Nadu., They were repeatedly visiting
Madras, they were profusely garlanded
they were given dinners ang all that.
They were openly saying that oilher
States should follow Tamil Nadu. Our
Home Minister had visited Tamll Nadu
on various occasions &nd be was
satisfied with the law &and order
situation there. The other Ministers
who came were also satisfled with the
implementation of the 20-point pro-
giamme Every department was prais-
ed The Ministers who visited Tamil-
nadu complimented the administration
there and said that the Congiess
Governments in other Stiates should
follow the example of the DMK Gov-
ernment,

MR, CHAIRMAN: Your time 18 over.
Mr Stephen.

SHRI C. M. STEPHEN (Muvattu-
puzha): Sir, I rse to support this
statutory resolution Much has been
said about the report of the Governor,
There are two aspects of this report
One i8 concerning the misrule mn
Tamilnadu and the other iy concern-
mg the violation of the provisions of
the Constitution, The major part of
the report is covered by the later, ie.,
defiance of the directions given by the
centre, refusal to carry out the centre’s
directions in performance of its exe-
cutive power, misuse of the powers
under emergency and under censorship
regulations for party purposes, etc,
with the result that the rules concern-
ing the emergency have become in-
operative and it has become impossi-
ble to work it out. That is the grava-
men of the allegation, About misrule,
it has to reach a particular point
before you can possibly take action,
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But so far ag the breaking down
of the Constitution is concerned,
the moment that occurs  action
will have to be taken It is the
totality of the report that is to be
fooked at. The totality of the report
presents a picture of misrule on the
one side which is comparatively un-
important, and the break-dowa of the
Constitution, deflance of the instruc-
tions given under emergency and per-
sisfence in non-implementation of the
directions given, on the other side.
‘What is worse than anything else 18
ihe conversion of the facilities given by
the emergency, not for the achieve-
ment of the goals of the emergency but
for enriching the party and personal
ennichment, On-~e this report has
come from the Governor, the gue-tion
is whether action is to he taken or
not.

Mr. Sezhiyan was trying to make an
important point. He said, no Central
Government has the authority under
the Comnstitution in a federal struciure
to order an enquiry against a Chief
Minister of a State. If that is the final
devision of the Tamil Nadu Government
I musi say ihat that alone is sufficient
ground to dismiss that goverirent te-
cause under article 356, the executive
power shall be exercised to censure
compliance with the laws nrade ty
Parliament. Here is a Taw made by
Parliament which vests authonty .n
the Ceniral Government to order .n
enguiry against the Chief Minister of
tnv State, When a explanation was
called for, Mr. Karunanidhi took ‘he
position that “ We are a separ.te
entity, No enquiry is permissitle
under the Constitution against us”
Mr. Sezhiyan hag said the same tnung
again here yesterday. A State Gov-
emment which assumeg that posilion
is certainly defying the provisions of

the Constitution and cannot be permit-
ted t{o continue.

Challenges were being thrown about
going to the electorato etc. That is
frrelevant. Even if the entire Siate
Legislative Assembly is supporting a

President’s Rule i
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governmenrt, if that government is defy
ing the provisitng of the Constitution
and refusing to ensure that the execu-
tive authority 15 so exercised as to
comply with the laws made ry Parla-
ment, if that happens, ‘here is a
break-down of the Conslitution, and
the Ministry will have to be dismissed.
Therefore, in the first place. ... (Inter-
ruptions) if the Chief Minister has lost
*he suppori of the Assembly, Article
256 need not be invoked and hrc goes
out and some other arrangement I8
made. Article 356 contemplates &
situation when the Chief Minisier 1ases
his majorily in the Assembly and
another situation when he rctains bis
majority and while deing so. uses 1hat
power for the purpose of defying
the Centre and defying the Constitu.
tion If that happens dismissal has to
follow Now, there is a wrong impres-
#fon obout the federal charcseter of
the Upion of India. My frieni Dr.
Henry Ausin elaborately dealt with
it. I do not want to do it In essence,
it 1s a unitary government. No sepa-
rate citizenship is permittad hera, as
is done in America. The State pboun~
daries here can be altered, not by an
amendment of the Constitution, tut by
a mere law passed by this Parlia-
ment. And even on the subjects which
are 1n the State List, laws can be
passed by Parliament The matter
came up before the Suprerme Court
in the State of West Bengal wvs. the
Union of India. The question was
raiced viz, where did ecxactly the
sovereignty lie. It was in 1963 that
West Bengal had said that sovereign‘y
did rest in the provinces as well. The
ruling piven by the Supreme Court
was that there was no sovereignty
resting in the State: and that sover
eighty rested completely and exclu-
aively on'y i the Centre. There are
difterent pdrmitusirative arrangements
in diYerent States; and to call it a
Tederation, is a sort of misuse of that
particular word. It is a loose federa.
tion, a shading of a federation which
is there; but in substance it s g umi.
tary povernment; and the Cenire’s
power has got to prevail In a2 cmm-
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try like India, having different culfurea
and languages, to taik of any other
thing is to srgue !or the dismember-
ment of the country. In view of the
dangers that we are facing, the inte-
grity and the umty of the cuniry are
the most suapreme reeds and steps
will bave to be taken to prescrve them
at any cost whatsoever. Therefore,
when I support this Resolut.on, I do
beciuse of what has been stated
and what I know from my perso-
experience and contacts in Tamil
u; I am only giving expression to
rwhelming feeling ol exultaticn
now there in the hearts of the
of Tamil Nady, Somebody
sidd: “Go to the election” Mr. Karu.

L§s

g
w3

cenily. He safid: “We are mct geing
1o participate in the elections” Why?
{Interruptions) Is it because he has
become, overnight, a sannpasi? Does
he want to become a hermit? That
statement itself shows that there iz a
defeatism in his mind. He knows that
i bBe goes to the polls, he will be com-
pletély routed. He says: ‘Lel us have
mo more election I have been in
power for nine years. I can go out”
Here is a government which came to
power on the crest of a wave After
that. Mr. M. G. Ramachandran left
that party and quite a number of
others had also lefl. Was there a sin-

sembly or to Parliament® They were
beaten In every election.
tions) These challanges are absolu-
tely misplaced because . (Interrup-
tions) you mre nmo longer 1o dictale it
Here is a national policv, which is be
ing evolved, and the national palicy
wili have to be implemented. No sort
of adventurist challenges have any
pince here. Surch adventurist challen.
ges will be ignnred As to when the
elactions will take place, how the elee-
tions must be conducted and how it
must be dovetsiled with the national
policy umder tha conditions of emer-
swncy is a matter of policy which will
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have to be evolved in a separate plat-
form altogether, Therefore, this is not
a matter for adventurist challenges.
For challenges, your own leader has
given the reply “for heaven's sake, do
net hold the elections; T am not ready
for the elections. If the election Is
held, I will not be available for it."
Trat {8 what he has stated.

1 do support the Resolution May
I plare on record that in exercise of
the duty, the sacred duty, which is ves-
ted win the Central Government, it has
acted and the sacred duly has teen
discharged, In the interest of {he Inte-
grity of the country, solidavity of the
country ang unity of the country and
for fighting secessionist and agency-
ship tendencies which were gning on.
The agencyship for internmationsl sabo-
tage has been stayed, and in that the
people are with the Government. This
iz the answer which the people have
alrendy given to them. With these
words, I supporf the Rezilution

THE MINISTER OF HOME AF-
FAIRS (SHRI K. BRAHMANANLCA
REDDY): Mr. Chairman Sir at the
outset, I wish to express mv thsnks for
the able support I received from the
speeches of Shri Alagesa:. Shri Gopal,
Shrimati Parvathi KXrishnar, Bhri
Kalyanasundram, Shri Maroharan,
Shri Suryanarayana, Shri Ram Gopat
Reddy, Dr. Austin and Shri Stephen.
They have madhe my work yufte light

In fact, day before yes‘srday when
1 spoke in the Rajya Sebhr and yester-
day here, I said that the peuple of
Tamil Nadu have ovarwhelmingly
welcomed President’'s Rule and partl.
cularly the dismissal of the DMK Gov-
ernment, T am not saying it just s
a partyman. [ have seen it

AN HON MEMBER: H, Is above
politics.
SHRT X. BRANMANANT. A REODY:

Hold your erthusisym for a whila. ¥
have seen the vist sex of hWumsnity
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that gathered on the Marina. I have
eeen the vast crowds. ... (Interrup-
tions) Even if you want to collect
crowds, crowds do not come....
(Interruptions) Please ao nn- nicrrupt
me. Have patience, Mr Serhiyan.
You are a quiet man. 1 have listened
to you for one hour and hcuard all the
harangue and all that, 1 have, hearda
you. So, please listen; have patlence.
If you want to be a leader. the cne
thing that you must develsp is pa-
tience

N

AN HON. MEMBER: Develop that
and become the Home Minister.

SHRI K. BRAHMANANDA REDDY:
You must have seen the vast sea of
humanity that gathered in the Marina
grounds,

SHRI S. A. SHAMIM: We must be
shown that film; otherwise, we will not
believe it!

SHRI K. BRAHMANANDA REDDY:
The lakhs of people that gathered in
the streets of Madras clearly demons-
trate that the people have gathered
there in such large numbers to ex-
press their gratitude to the Prime
Minister for what ghe has done,

Let my opposition firiends be not
under any misapprension that this act
of the Prime Minister was not received
well by the public of Tamil Nadu. If
they want. even now they can go in
sepsrate batches and sense the feeling
of the masses of the people, and not
meet Karunanidhi alone, Therefore,
you must take it as a dav of deli-
verence

Even there, at that public meeting,
I had an opportunity to speak and I
said, and I say even now. that it is
not as if the Prime Mnister is not
used to crowds. lakhs of people gather-
ing at her meetings. We have seen
Nehru's crowds and Shrimati Indira
Gandhl’s crowds at other places, hut
this is a thing which caps it all. which
beats the gathering in every place so
far ar I have seen in my 40 years and
over of political experience.

President’s Rule in
Tamil Nadu (Res)

SHRI B. A. SHAMIM: Every Prime
Minijster would atiraclt crowds Make
me Prime Minister for a day and
see the crowd.

SHRI K. BRAHMANANDA REDDY"
You are far distant from Tamil Nadu
and if you become ibe Prime Minister,
which God forbid some people will
certainly come to see who this man is.

SHRI S. A. SHAMIM: That is ex-
actly what happened in the case of
your Prime Minister, they came to see
whn this lady ia.

SHRI VASANT SATHE : 1f Shamim
iy there, crowds will be there but he
will not be there,

SHRI K. BRAHMANANDA REDDY:

Mr. Alagesan said, while speaking,
that if he was to use folkore, it was
like Gajendra Maksham. I say that
the people of Tamil Nadu have seen
in the figure of Shrimati Indira Gandhi
R Mahishasura Mardini.. I suppose you
understand that means the lady who.
killed the demon. Therefore, let ub
not devalue it. Lel us understand it
in its proper proportions. That the
feeling of the Tamil Nadu people wus
against the DMK Government not
merely just now but for quite somp
thme iz evidemt. Therefore, I may say
without much fear of contradiction
that even a good number of DMK
people welcomed thiz act of the Prime
Minister.

SHR]I K. GOPAL : Including Mr.
Sezhivan.

SHRI K. BRAHMANANDA REDDY:
I am not trying to drive a wedge bet-
Weorn you all because the wedge ia’
already there, and Mr. Sezhiyan
also....

SHRI K. GOPAL : Welcomes it,

SHRI K. BRAHMANANDA REDDY:
I do not want to conderm it.

SH?I SEZHTYAN (Kumbakonsm):
Can 1 intexrunt now with your
mission? L
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. SHRI K, BRAHMANANDA REDDY:
I have not said anything agalnst you
yoL

SHRI SEZHIYAN : Because wnen
you sgay something sbout me, 1 am
afraid.

SHRI K. RRAHMANANDA REDDY:
It ig true that there can be a valid
criticism that this is a delayed action,
that the Government of India waited
and waited for nuite some time, espeei-
ally afier the proclamation of emer-
gency, in the light of the attitude of
the State Government and what they
did not only against the emergenry
but in criticising the Prime Minister
in a manner that does not reanund
to your credit. When we hear the
criticism that has been made by you
against the Prime Minister, T do not
think you deserve to be called a civili-
sed party. You can have differences
with political parties, vou can critirise
actions, you can show your dissgree-
ment, but the manmer in which wnu
show it to the Prime Minister of the
country, the way vou have done i,
is a thing which is very wrang rnd !
auppose you will bear it in mmA not to
repeat it hereafter at anv time cven
at your gathenngs. Now, Sir, T do not
want to go into the several aris of
mal-administration and mis-rule Shri-
mat! Parvathi Krishnan, Mr. Kalyana-
nmdar?rn. Mr. Gopanl and other friends
have given a vivid description of what
was happening in recent years and in
recent months under the D.M.K. rule
How ﬂ;le labour situation has Jdetertora.
OW 50 many people had to Le
thrown out and had to he locked cuf? In
Bow many cases, the law and order in
villages was subordinated to the dic.
tater of party men in everv area.

As I sald In a public meeting in
Madras. I sav now that the DMK,
Government has subordinated and
prostituted the administration of the
State fo mere particular partisan ends
of this Government No pollce station,
‘no Tehsil, no panchayat office, no ¢o-
-operative office could work objectively

MARCH 10, 1076

Proclamation re. 224
Pregident’s Rule 1
Tawmil Nodu (Renr.)
except at the behest of the party.men.
Therefore, T do not want to go in-
to 1t in great detail. It is a matter
which is popularly known, which s
commoniy known, whirh anv
man in Madras can tell you, Even now,
1 would reauest Mr H. M. Patel to
just drop in at the Central Station at
Madras and go to a street and ask
any man., He will tell him, Therefore,
Iet us not go into it. Buf you must also
understand that this imposition of
President’'s Rule, as Mr. Stephen had
just now said, is what the Centre has
done after reviewing the situation in
the totality of the piciure, You have
to take the entire situmtion into con-
sideration. 1 do not know where from
either Mr. Patel ar other fric il has got
the impression that i1t 1s only when
there iz a breakdown of low and or-
dir, that the Central Government can
mterfere or only when the Grwvern.
ment cannnt be cor stitu'ed that  the
Central Governmeni will have {n in.
terfere T suppose it is n wrong notion.
I may bLring to your kind notice not
only Article 256 hut 4535 a)sn, which is
relevant to this. It =says-

“It shall be the duty of the !"ninn
fo protect every S'ate agalnst exter-
nal aggressinnp and interna)  distur-
bance and to ensure that the Gov-
ernment of /very Siate 1s carrned on
in accordance with the provicions of
the Conslitution ™

And Arfiele 356 follow~ Therefors, as
1 said even earlier, even in the uther
House &ulso. it is not a pow.sr. 1t 15 not
a right of the Central Governnent,
but it iz a duty cast under the Cons-
titution on the Central Gosernment tn
see to it It is an obhligntion: It is
the responsibility of the Central Gov-
emnment to see that every Statr in
this country is carried on In accord-
ance with the provision. of the Cimsii.
tution. Therefore, let us not have a
distorted notion when the Central Gov-
emment can interfere. I am taking
the thing objectively. As Mr., Patel
and someone else have said, that let
us not look at Tamil Nadu only; let
ug look at the broad perspective, Sup-
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posing some action is token, if pro-
paganda is preached that this Stale
will be outside the country, that there
will be dissociation, in spite of your
prolest or say even active steps are
being taken to bring up your children
in & manner which is exclusive of the
entire nation, what would happen? Do
you want to keep gquiet® Do you want
to say that the law and order has nnt
been broken and thc police stations
are functioning, and therefore Fou
should not take any action® 1 cuppose
that it is not within a restricted srope
that the Constitution framers have
framed thiz Consitiution In spite of
the fact that after 25 years, you may
inad some Toopholes in the light of ex-
perience to amend here and there snme
of the bhasic things, the wise founding
fathers have gone into it nat great
iength, have expressed it af great
length. have thought about great
things Therefore I say—if mv friends
think, of couree that we are a fede-
ral country  But. at the came time,
youis must also understand that this is
» countrv with a strong Central Gov-
emment. You must understand this
It is not ar if thev have merely copied
the article from the Government of
India Act. 1935. It is not so They
bave considered fully the historical
perspective of this countrv Dr Benrv
Austin was telling vou just now what
happened when the Portuguese came
and when they first landed in the Sta‘e
at Rerala. Therefore, they had a his-
torical perspective before them They
knew the centrifugal forces at work:
thev knew the vast land of India with
its complexity, with its diversity and
they knew that it needed a strong Cen-
tre to keep all the forces towether
Thev wisely adopted this Constitution

Tt ue not loosely {alk of federalism
™ course. that ix there The Stafe
bam a responsibility: the State is clec-
ted by its peoole. Certainly. 1t has to
govern the people But over and
above that. if it becomes necessarv.
the Centre has to intervene What
does the Centre mean® 1t means, you
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all. The Centre is a representative of
this House. When you say that the
Centre takes over the responsibility, #t
means that th's House, m its wisdom,
will have to take over the reins and
run the admunistration of that State.

Anoher factor that has been mena
tioned 1s this I wish fo submut that it
is not cnly for mere corruption, it is
vot only for mal-administration, it is
not only for misuse of power, it is not
only for prostituting or subordinating
the entire administrative apparatus
for the partisan ends, it is not only for
using even the police force to collect
party funds, it is not only for preach-
ing secession in the guise of State
autonomy, it is not only because of
anti.-Hindi feelings trying emotional-
ly arouse the people of Tamil Nudu, {1
is not only all that but it is the totality
of the picture, the totality of the situs-
tion, obtaining in the State at a partl-
cular point on time, hat is the rele-
vant consideration, Thia is what the
Governor has said

Then, some hon. Members said that
at some time or other, the Governor
has said something. After all, the
Governor is a Constitutional head, He
cannot criticise an elected Goveroment.
I the Governor criticises the Gov-
ernment  tomorrow Mr, Patel, and
Mr. Tridib Chaudhury wi¥f come aml
say, “What right has the Governor,
the constitutional head, to criticise am
elected Government?”

you after having seen that hs was not
able to bear the mal-administration in
the State® One can say even that
Let us not make an issue of it How,
for example, if I say, Mr. Sezhiyan is
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SHRI K. BRAHMANANDA REDDY:
when the speeches are read, they are
prepared by the Government of the
dauv. Probably, they assumed that
something may happen, in the future.
So, they put the things in the mouth
of the Governor which he would not
have sald.

My submission here 1s that in the
Governor's report the (Governor did
pot say that only because of corrup-
tion, you are heing removed. He has
mentioned several things in addition
to the corruption which my hon. friend
Mr. Manoharan, has graphically des-
cribed They are innumerahle in num-
ber. There ig no time to repeat seve-
ral of the things which have heen said
here. About the Commission of Inquiry
it you gee the Governor’s report, #
is contained in the Iast paragraph. He
says, “I also recommend that a Com-
mission of Inquiry may be instituted ”
It means that corruption is not the
only ground. As I mentioncd just now,
it 1s the totality of the situation. the
totality of the picture, the misuse of
power, the maladministration, the seces
sion tendency, the anti-Hindi feelings,
the exclusiveness of Taml Nadu, the
prostituting of the party machinerv,
the Government apparatus, for the
partisan ends, etc, The combination of
these things led the President tuo mm-
pose President’s rule, which he rizhtly
did. And the President’s discretion can-
not be questioned. It is the sole right
and responsibility of the President. It
cannot be questioned even in a court of
law. That apart, there is another fac-
tor. I was very glad, when Mr. Dinen
Bhattacharyya spoke, when Mr. Patel
and Mr. Tridib Chaudhuri spoke, even
when Mr. Sezhiyan spoke, they did
nat go, rightly and wisely—I should
say, not only rightly but also wisely—
go into the arguments refuting the
allegations of misrule They know
that they are on a weak wicket, on a
lost ground and, therefore, they have
taken the Constitutional poszition.
naimely, 1that under thess circumstan-
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ces alone g Government can be re-
moved and not otherwise, I know
their weakness. They do not have the
strength of mind or the strength of
heart to refute the allegations of mis-
rule.

I want to take you to another aspect
which is very important. In fact, it is
the worst of the crimes. You all re-
member the secessionist movement in
Tamil Nadu. Mr. Sezhivan has spoken
and Mr. Swaminathan hag spoken
about it. It started somewhere with
Mr Ramaswamy Naciker and then
came the DK. the DMK and the
ADMEK. (Interruptions) I would re.
quest you o treat this subject with
<eriousnesgy because this §= a national
matter. this is a matter of great im-
portance. 1 am glad that Mr. Mano-
haran has said that they stand for the
development of Hindi throughout the
country It iz a verv good thing. He
18 against all actions of rank paro-
chialism. That is 5 very god thing. I
welcome that <tatement, and T would
request him and his leader, Mr M. G
Ramachandran, {o repeal it ad Nau.
seam, to repeat it as manv times a=
they like, in every nook and corner of
Tamil Nadu, because our young peo-
ple in Tamil Nadu must grow with a
better sense of responsibility, with
better notions of all-India, with a
better sense of national unity, national
integrity. They should not be frogs in
the well. That will act to your detri-
ment in the long run

1 welcome Mr. Sezhiyan’s statement
also that they have given up the
secessionist movement long long ago.
Mr Sezhiyan, your lifting the hand
does not convince me. 1t is true, your
brother Mr Nedunchezhivan has said
that they have given that up long long
ago Fwven Mr. Karunanidhi has said
that, But shall T tell you that, under
the guise of Stats autonomy, under
the veil of State autonomy. your Par-
17 ponple are saving, the resnonsible
people in your Party are saying, #
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State autonomy is not conceded as
they want it to be conceded, then
there will be secession. You want to
keep alive this spirit, you want to
keep alive this emotion, so that you
can exploit it to your best advantage
when a situation like that oceurs.

SHRI SEZHIYAN: I want to make
a submission. This is a very vital one
As you say, we have given it up. If
there was anybody who had taken the
other stand, even now I jmplore you,
I request you, to take penal action
against him? T will not stand in the
way. The law of 1{he land forbids
anybody preaching secession Treat 1t
as a treason, put it in the court, give
evidence and convict the person to
any number of years ag the law al-
lows. 1 support you, I stand by the
unity of this country

SHRI K. BRAHMANANDA REDDY
T thank you for 1t But I want you,
not merely vou, I want the party ca-
dres to be sincere 1 want the pariy ca
dres to mean what they suv spevially in
this matter There can he some d.f
ference of opinion on some other pro.
gramme, 1 can undersiand that, but
on a matter hke this, which 15 vital to
national umity and national mntegration,
there cannot be a difference of opimuoe,

Now, shall 1 {ake you to Shr Volam-
purt John? H= 15 an MP

SHRI SEZHIYAN: He has left the
party and gone to your parly (Inter-
ruptions),

SHRI K BRAHMANANDA REDDY
He appealed to the people to accept the
parly as a liberation movement. He
stressed that once Karunanidhi laid
down office, the DMK will be onuver-
ted into a liberation movement and

Karunanidhi may even become ‘the
Prime Minister

SHRI SEZHIYAN: ‘The paper in
which he wrote these things, was pres
cribed and 1t was suspendeg by the
DMK Government itself,

President’s Rule in
Tamil Nadu (Res)

SHR] ARAVINDA BALA PAJANOR
(Pondicherry): He has used the same
language in the Conference at Coimka.-
iore ] have heard him a number of
times

SHRI K BRAHMANANDA REDDY:
Now, Mr Asaithambi, Chairman Tamil
Nadu Tourism Development Corpora-
twon 1n the 5th State Conference of
DMK held at Commbatore cn 25th to
28th Dccember, 1975 said that if the
party's demand for State autoncmy
was nnt cunceded, the DMK would
have no allernative but fo revive its
earller demand for separate Tamil
Nada Shr Nellai Buhari threatered
that in the event of imposition of Pre.
sident’s rule, the DMK would seisc the
AIR and declare indepenJence of
Tamil Nadu

I am not going into the othe; mat
ters which Shrimati Parvath: Knishnan
mentioned yesterday,

Shri Murasoli Maran—he .+ a Mem-
brr of this House, warned ‘bat if the
lite of the DMK Government in the
Slate was not exiended, there would
b 4 real revolution 1in Tamul Nadu and
‘he Stale would be converted into #
tevolutionarv hose

As I smid at *he pariy's Fifih State
Conference a1t Co:mbatore from 25th
to 28th December, 1975 1t was dec-
lated that it the party's Gemand for
State autonomy was not conceded the
DMK would hase ne allernative but
to review 1its eailier demang for sepa-
tation  The party also mainiained——I
<m saying another thing—close re-
port with the Dravida Kazhagam

AN HON MEMBER: Who said that”

SHRI K. BRAHMANANDA REDDY:
Even Yeslerday, what dig Shri Karu.
nani’hi sav¥”  He said* Yoy remem-
ber E. V Ramaswamy Nawcker and An-
nadurai He has been sustaining him-
self on secessionist and anti-national
sentiments. Now, therefore, 1 am
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submitting to you, my friends, with
all sincerity, that this kind of keeping
reservation, that is, reserving yout
right to speak for separaiion in the
evgnt of your not being satisfied or
any issue, the sooner you get if out
of your Party and out of your Party
members, the better will it be for you

One other thing which you have
been noticing and which my frend,
Mr. Manoharan, has also saxd, )8
Arousing people’s emotion in the name
of language. Everbody loves his own
language, Everybody loves his own
mother tongue. You have a right to
love Tamil just as much as [ have a
right to love Telugu. But nooody has
sald Tamil language shouid mnoi be
permifted or Tamil language should
not be loved. You are nusleacing
the Tamil pecple that ‘If this comes,
Tamil is dead, Oh Tamil Mother, you
are dead’ In an emotional] manner
Thus kind of thing should not happen
You are aware that ihe [ate Pandil
Nebhru has given you that assurauce
and Shrimati Indira Ghandh: has also
repealed that assurance....

SHRI THA KIRUTTINAN (Siva-
~anja); But what 1s your stalemnent?
fou are mentioning the statement of
Pandit Jawsharlal Nehru, you are
mentioning the statement of Shrimau
iIndira Gandhi.

SHRI K, BRAHMANANDA REDDY:
My statement is what Shrimati Indira
Gandhj has said.

1 would only say this. There is an
attempt—I would request hon. Mem-
bers to notoe this siso—Always to bring
up their children insulating them from
any ideas of nationallsm, etc. This
is a very dangerous thing. 1 want to
put it before you. You Ilove your
language. You may do You do
everything possibfe, But you are
insulating them from ideas of natio-
naliam, and from ideas of unity of the
country. Thig I8 a dangerous trend.
You ha' a been trying to put even in
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your educational text.books, things
like that. They do no good, they do
not endure to your benefit. I am very
much interested in the proper develop-
ment and growth of Tamil Nadu as a
part of Indla as much as Andhra
Pradesh is 1 have lived 27 yeurs ot
my political lfe in Tamil Nadu, not
with the DMK but with other friends.
Now, therefore, I would request you
to consider this.

Now, you know, how the emergency
was treated there. That I have just
now mentioned. To-day also Shr-
mati Parvati Krishnan read out
resojution :

“ Passed a unanimous resolution
nothing  that the recent approach
adopted by the ruling Congress and
the methods practised by the Prime
Mister, Shnmati  Indira Gandhs,
tended to put out the fight for demo-
cracy and leag the country to the
gloom of dictatorshup ™

Now, I would hike to say that you
vourself have sa:d ~1t 15 better to Te-
mmd now and then

“M: Serhiyan, MP asscrted that
faccism existed only n Delhi and
not in Tamil Nadu"”

He observed

Hitler amended the Constitufion
and touk away imany people’s rights
for the uphft of the country,
Mussolimi  brought about reforms
ideniical to those of ‘he Prime
Minister '

SHR] SEZHIYAN
the House itself.

I said this n

SHRI K. BRAMMANANDA REDDY:
That does not make 1t different ..
(Interruptions)

‘Then:
“Mr. Mariswamy declared that
Hitler, Muasolini and General
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Frango took away the fundamental

rights of the people under a seme

kind of false pretext as s being
currently employed in India.”

So also, Mr. Maran and others said
it.

So, you know about Hindi also.
You know in 1965 there was an agita-
tion in Tamil Nadu. There was a lot
of vivlence. 1 may not be wirung
when I say thay i 1967 electiond
DMK's victory was the result of 1965
ugilation and also some other penple..
(Interruptions)

SHRI SEZHIYAN. In all aunmulity I
want to impress upon you if vou want
to draw cunclusion that it 15 hecause
of the agitation DMK cume to power,
it 15 not 5 fact It 15 not a past his-
tory. If you say these things, some-
body may get 1t into his mind that
only by inciting people one can come
into power. DMK came on other
(Interrnuptions),

SHRI K. BRAHMANANDA REDDY:
But all the same du nnj say all this
if Central Government does anything
for Hinthi. Karunanidhi hwmseif has
saud; | have done 1t as a worker with
a brush, now 1 wall do 1t with a
sceptre. Why do you no into all this
unnecessarily” You may  say, ¥
want protertion or whatever you wanf
{fo say. But du not go on creating an
atmosphere in the State, a kind of at-
mosphere hy working up the emouons
of the peuple so that they may be
ready 1In any wan{ of yours. Thal 1s
what I am protesting against.  Whal
I am saying is, if you want to criti-
cise, criticise sume programme But on
thesg matters lhike secessionism, anti
Hindi business, you will have to be
very careful. Do nol think fha! 1t
will stand in gond stead if you werk
up the people’s cmotions. I want you
and ]I request you not to do hercarler

anywhere

President’s Pule in
Tamil Nadu (Res.)

Now-. that the President’s rule has
been imposed, it has been our endea-
vour to see that we give the people
of Tami] Nadu a clean ang efficient
administration.

As Mr. Kalyanasundaram and DMrs.
Parvathi Knshnan said, 1t 18 also our
desire tha. in the execulion of our
policy and programme, and especially
in the c¢xerution of our 20 point pro-
gramme we should associate as many
representatives of the people as possi-
ble who can co operate and give us
that co-operation, understanding and
assistance. It 15 true that there is a
lot of room for cleaning up the mat-
lers 1 the administration thera. 1
do not want to go into the details. It
would not be proper for me to do so.
But 1t becomes necessary that in the
administration, at the local level, at
the Panchayat level, at the co-.opera-
five. al the lemple level, etc., adminis-
tration of these things is better done
and any lapses, any other undesirable
things that have come in or that have
crept in, must be cleared. Therefore,
1t will be worth your while, our while
to clean up to the extent possible with
all sincerity.

It has been our endeavour also
step up the tempo of development :
the Siate. It has been the particula
wish of the Prime Minister that these
years, 1976-77's development program-
me of Tamil Nadu should mot be of
less than Rs, 200 crores. During the
tuime of jhe DMK Government, they
had agreed to a plan of only Rs. 177
crores and even there with some re-
sources wanting, with some resources
not in sight. Bul due to the efforts of
the Prime Mimster particularly let the
Tanul Nadu people be thankful to us,
not for the President's rule, but for
this as well, over Rs. 200 crores is go-
ng to be utilised in Tamil Nadu for
development. (Interruptions) Now, it
shuuld be our effort and naturaily it
becomes the duty of the hon. members
of this House to give co-operation and
understanding. In the next few days °
we will be forming a Committee of
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about 60 Membersg to see 1o the admi-
nistration of that part of the country
And I therefore think that we should
have the blessings of the entire House
1s not only stepping up investment in
Tarmil Nadu, but bringing the admims-
tration nearer the people and in seeing
to it that we give that State and those
people a better and a clearner admims
tration

One last woird, Sir You know
Tamil Nadu has 1:ghtly been
mentioned as a State which has earned
some repulation for good Government
But now, somehow, i1l has fallen on
evil days 1t is our duty to see that
the per captte jnvestment also inirvas-
eg in Tamil Nadu and the people of
Tami] Nadu are able to derive the
benefits of this Government

Sir, ] thank all the Hon Members
who have given us their support and
1 request the Hon Members to pass
this Resolution unammously

SHRI SEZHIYAN The action by
the Central Government 1n Tamil Nadu
ig undemocratic and against the fede-
ral character We are not satisfied
with the reply given by him Ana
therefore, Sir, we refuse to be a party
to this gort of fraud commutted on the
Constitution of India So, as a mark
of protest, we are walking out

Shry Sezhiyan and some other hon
Members then left the House

18 hrs

MR CHAIRMAN The question 18

“That thus House approves the
Proclamation issued by the Presiden’
on the 31st January, i876 under
article 358 of the Constitution in
relation to the State of Tamil Nadu”

The Lok Sabha dwlided,
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Achal Singh, Shri

Agrawal, gShri Shrikrishna
Ahirwar, Shr1 Nathu Ram
Alagesan, Shnn O V

Ansar, Shri Ziaur Rahman
Arvind Netam, Shri

Austin, Dr Henry

Awdesh Chandra Singh, Shri
Aziz Imam, Shr

Babunath Singh, Shri
Barman, Shri R N

Barupal, Shn Panna Lal
Basumatari Shri D

Besra Shri § C

Bhuagat, Shnn H K L
Bhargava Shri Basheshwar Nath
Bhatia, Shnn Raghunandan Lal
Bhattacharyyia, Shr1 Chapalendu
Bheeshmadev, Shri M
Bhuvarahan, Shn G

Bivt, Shri Narendra Singh
Brahmanandy Shri Swam

( hakleshwar Singh, Shn
Chandrakar, Shri Chandulal
C handrika P:asad, Shri
Chaturvedi, Shr; Rohan Lal
Chaudhary, Shnn Nitiray Singh
Chavan, Shrimati Premalabai
( hhotey Lal Shn

Chhutten Lal, Shri
Chikkalingaiah, Shri K

Daga, Shri M, C

Damani, Shri § R

Darbai1a Singh, Shri

Dasappa, Shri Tulsidas
Daschowdhury, Shn B K
Deo Shri S N Singh
Dhamankar, Shri
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Dharamgaj Singh, Shri
Dhillon, Pr. G. S.,
Dhusia, Shri Anant Prasad
Dixit, Shri G, C,

Doda, Shri Hiralal
Dumada, Shri L. K,

Engti, Shri Biren

Gandhi, Shrimali Indira
Ganga Devi, Shrimati
Gangadeb, Shri P,

Garcha, Shri Devinder Singh
(:1ll, Shri Mohinder Singh
Godara, Shri Mani Ram
Gogoi, Shri Tarun
Gomango, Shri Giridhar
Gopal, Shr: K.

Goswami, Shri Dinesh Chandra
Gotkhinde, Shri Annasaheb
Gowda, Shri Pampan
Hansda, Shr Subedh
Hanumanthaiya, Shri K.
Han Singh. Shn

Ishaque. Shrn A. K. M
Jaffer Sharif, Shri C. K.
Jamilurrahman, Shri Md.
Jha, shr1 Chiranjib
Jitendra Prasad, Shri
Kadam, shn J. G.

Kadannappalli, Shri Ramachandran
Kakodkar, Shri Pursaottam
Kakoti, Shri Robin
Kalyanasundaram, Shri M.
Kamble, Shri T. D,

Kamla Kumari, Kumari
Kapur, Shri Sat Pal

Karan Singh, Dr.

Kaul, Shrimati Sheila

Khan, Shri L. H,

Kinder Lal, Shri

Kisku, Sbhri A K.
Kotrashett:, Shri A. K.
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Krishnan, Shrimati Parvathi
Kulkarni, Shri Raja
Kureel, Shri B, N,
Lakkappa, Shri K.
Laskar, Shrl Nihar
Mahajan, Shri Vikram
Maharaj Singh, Shri
Majhi, Shri Gajadhar
Mallikarjun, Shri
Mandal, Shri Jagdish Narain
Manoharan, Shri K,
Maurya, Shri B, P.
Mishra, Shri Bibhuti
Mishra, Shri G. S,
Mishra, Shri Jagannath
Modi. Shri Shrikishana
Mahapatra, Shri Shyam Sunder
Munsi, Shri Priya Ranjan Das
Murmu, Shri Yogesh Chandra
Muruganantham Shri S. A.
Negi, Shri Pratap Singh
Oraon, Shri Tuna
Painuli, Shri Paripoornanand
Pajanor, Shri Aravinda Bala
Pandey, Shri Krishna Chandra
Pandey, Shri Narsingh Narain
Pandey, Shri R. S.
Pandey, Shri Sudhakar
Paokai Haokip, Shri
Parashar, Prof. Narain Chand
Patel, Shri Prabhudas
Patil, Shri Krishnarao
Palil, Shri 8 B,
Patil, Shri T, A,
Patnaik, Shri Banamali
Patnaik, Shri J. B,
Peje, Shri S_ L.
Pradhani, Shri K.
Raghu Ramaiah, Shri K
Rai, Shri S. K.
Raj Bahadur, Shri
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- Raju, Shri P. V. G,
‘Ram Prakash, Shri
Ram Sewak, Ch,
‘Ram Swétup. Shri
' Ranabahadur Singh, Shri
Rﬂ. Shri J, Rameshwar
‘Rao, Shri M. S. Sanjeevi
Rao, Shri Nageswara '
Rao, Shri P. Ankineedu Prasada
Ran.'Shri Pattabhi Rama
Rathia, Shri Umed Singh
Raut, Shri Bhola
Ray, Shrimati Maya
Reddy, ghri K. Kodanda Rami
Reddy, Shri K. Ramakrishna
Reddy, Shri M. Ram Gopal
Reddy, Shri P. Narasimha
Rohatgi, Shrimati Sushila
Roy, Shri Bishwanath
Rudra Pratap Singh, Shri
: Saini, Shri Mulki Raj
t salve, shri N. K. P.
I_:;'_&mnnta, Shri S. C,
Sankata Prasad, Dr,
. Sathe, Shri Vasant
Satish Chandra, Shri
*  Satpathy, Shri Devendra
<. Savant, Shri Shankerrao
. Savitri Shyam, Shrimati
Sayeed, Shri P, M.
~ Shphnawaz Khan, Shri
Shallani, Shri Chandra
Shankaranand, Shri B.
Sharma, Shri A. P.
~_Bharma, Shri Nawal Kishore
: ' Shastri, Shri Biswanarayan

Tamil Nadw (Res)’
Shastri, Shri Sheopujan
Shenoy, Shri P. R.
Shukla, Shri Vidya Charan
Siddheshwar Prasad, Prof.
Sinha, Shri Dharam Bir
Sinha, Shri Nawal Kishore
Somasundaram, Shri S. D,
Stephen, Shri C. M,
Sudarsanam, Shri M,
Surendra Pal Singh, Shri
Suryanarayana, Shri K,
Swaminathan, Shri R. V,
Swamy, Shri Sidrameshwar
Tayyab Hussain, Shri
Tewari, Shri Shankar
Tiwary, Shri D. N.
Tula Ram, Shri
Yadav, Shri Chandrajit
Yadav, Shri Karan Singh
Zulfiquar Ali Khan, Shri

NOES

Deo, Shri P, K.
Mavalankar, Shri P, G
*Shetty, Shri K, X.

MR. CHAIRMAN: The result 1 of
the division is: Ayes 176; Noes 3.

The motion was adopted.

18.03 hrs,

The Lok Sabha then adjonrneq till
Eleven of the clock on Thursday,
March 11, 1976/Phalguna 21. 1897
(Saka). )

" sWrongly voted for NOES.

s.mshn R. XK. Khadilkar and K K, Shetty also recorded their votes for AYES
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